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LOK SABRA 

Friday, December 2, 1960IAgrahaYIIM 
11, 1882 (SIIka). 

The Lok SIIbha met lit Ele1len of the 
Clock 

[MR. SnADR in the Chair] 

ORAL ANSWERS TO QUESTIONS 

implementation of Election CommiII-
slon Reeommendatlou 

·63&. Shri D. C. Sharma: Will the 
Minister of Law be pleased to refer 
to the reply given to Starred Question 
No. 483 on the 17th August, 1960 and 
state the up-to-date progress made in 
regard to the implementation of the 
recommendations of the Election 
Commission? 

The Minister of Law (Shri A. K. 
SeD): The' recommendations of the 
Election Commission contained in the 
Report on the Second General Elec-
tions, which have been implemented 
up-to-date were enumerated in the 
answer to Starred Question No. 127 
in this House on the 5th August, 1959. 
They are in brief:-

(1) Deletion of section 55A of 
the Representation of the 
People Act, 1951, relating to 
retirement of candidates 
(Recommendation No.5); 

(2) Prompt information to the 
Election Commission by a 
Tribunal or Court of any order 
declaring an election to be 
void (Recommendation No. 
15); 

(3) Amendment of section 61 of 
the 1951 Act and the framing 
of rules under the 1950 Act 
for the purpose of checking 
impersonation by the issue of 

'identity cards to voters with-
in selected constituencies in 
municipal areas (Recommen-
dation No. 19); 
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3476 
(4) Amendment of section 158 of 

the 1951 Act, clarifying the 
provisions as to forfeiture of 
of deposits of candidates at 
elections held in accordance 
with the system of propor-
tional representation by means 
of the single transferable vote 
(Recommendation No. 12). 

In addition to the implementation 
of the above recommendations con-
tained in the Report on the Second 
General Elections, a new set of rules 
known as the Registration of Electors 
Rules, 1960, was issued on the 10th 
November 1960 at the specific sugges-
tion of the Election Commission in 
supersession of the existing rules of 
1956 relating to the preparation 01. 
electoral rolls. These new rules pro-
vide for a simpler procedure for the 
registration of electors and will come 
into force on the 1st January, 1961. A 
copy of these rules was laid on the 
Table of the Rouse on the opening 
day of the session. 

Sbri D. C. Sharma: In what muni-
cipal area has the experiment of iden-
tity cards been tried and how far has 
it been successful? 

Shri A. K. SeD: It was tried only in 
one part of the Calcutta municipal 
area in the last by-election from the 
Calcutta South West parliamentary 
constituency. I suppose the hon. 
House is aware as a result of my 
answers to previous questions on the 
point that the results and the exper-
ience of the Election CommissioD have 
not been such as would warrant the 
extension of that in the rest of the 
Calcutta municipal area or in other 
municipal areas. On the contrary, I 
think the line of thinking which is now 
finding favour with the Election Com-
mission is one against continuing this 
system of identity cards but for CQJl-" 
centrating on a thorough revision of 
the electoral rolls of each constituency 
so as to eliminate all erroneous inclu-
sions or omissions and so as to ensure 
a proper election on the basis of as 
perfect an electoral roll as possible. 
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Shrl D. C. Sharma: May I know if 
the new procedure laid down by the 
Election Commission with regard to 
the registration of electors is beinl 
practised now and, if not, when will 
it be practised and what are the good 
results to be obtained from It? 

Sbrl A. K. Sen: The next revision 
w"ill be accorlling to that procedure. 
'Tne revision is annual as the han. 
Member is aware. I think the Dext 
annual revision starts some time in 
the beginning of the next year. 

Sbri TanpmauJ.: Regarding the 
question of preventing retirement 
after the withdrawal date, the provi-
aion in the 1951 Act has been suitably 
amended. But I would like to know 
the steps that are being taken to 
implement the recommendations 
regarding the forfeiture of deposits in 
the case of proportional representation 
by a single transferable vote. 

Sbri A. 1[. Sen: The Act will be 
followed if it is mandatory. It is not 
a question of implementing it. 

Sbri TaDpmanl: I would like to 
know whether the Act has been 
amended accordingly. 

Smi A. 1[. SeD: It is amendment of 
section 158. We have the provlSlon 
DOW. We have done it. Hon. Mem-
bers are aware that we have done it 
in this House. 

Sbri Hem BanIa: May I know 
whether it is not a fact that the Elec-
tion Commission is at mental cross-
roads at present as to whether to 
introduce this system of identity cards 
in the next general election or DOt 
because it involves a heavy expendi-
ture and because the experiment of 
Calcutta was not very successful? 

Sbri A. 1[. Sen: As regards the 
mental crossroads, I suppose the hon. 
Member possibly is aware more of the 
working of the mind of the Election 
Commission than ourselves. We can 
only say what its expressed views are 
instead of expostUlating on the mental 
thought process of the Election Com-
mission. 

Mr. Speaker: Those are all pro-
cesses .. 

Smi A. JL Sen: Those are all pro-
cesses about which we are not at 
liberty to speculate, but hon. Mem-
bers opposite are. It is certainly one 
of the factors which the Election 
Commission has taken into account in 
deciding against extension ot this 
system, namely, that the expenses 
incurred for applying this procedure 
in all municipal areas would not be 
commensurate with the results achiev-
ed. 

Sbri Hem Barua: What about the 
experiment at Calcutta? 

8bri A. JL Sen: As I said, they feel 
that the same results could be achiev-
ed by less expensive procedures. 

Sml Vajpa,.ee: May I know whether 
the Election Commission had consi-
dered the desirability of not altering 
or delimiting constituencies just on 
the eve of elections and whether 
Government have given thought to 
the problem keeping in view the 
delay that is taking place in takinl a 
decision about abolishing double-
member constituencies? 

Sbri A. J[. Sen: The hon. Member is 
aware that so far as general seats or 
other seats are concerned, delimita-
tion takes plaCe only after the results 
of each census operation become 
known. So far as the question of 
delimiting double-member consti-
tuencies which exist at present is con-
cerned, that will only ariSe if the 
House takes a decision to bifurcate 
the existing double-member con-
stituencies and for creating single-
member reserved constituencies in 
their place. It is only after that deci-
sion of the House that that question 
will become relevant. If the House 
decides against it, there will be DO 
question of delimitation of single-
member reserved constituencies. If 
the House decides in favour of it, there 
will have to be a delimitation of 
single-member constituencies. 

Mr. Speaker: Next question. 
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Several Hon. Members rose-

Mr. Speaker: We do not proceed 
with one question. Eight or nine 
questions seem to be too low. 

Sbri Va,Jpayee: This is an important 
question. The Government is not in 
a position to take a decision on the 
abolition of double-member constitu-
encies. We are afraid that a decision 
will be taken on the eve of the elec-
tion so as to disturb the constituencies. 

Mr. Speaker: Hon. Members may 
discuss any important matter in this 
House. This won't be decided on a 
question. Even if I allow all supple-
mentaries for the whole hour, there 
will be difficulty. 

Sbri Braj Raj Siqh: They are 
wavering. They have not yet taken 
a decision. 

Mr. Speaker: I would request hon. 
Kembers to do this. Hon. Members 
insist on hon. Ministers being present 
here with respect to all questions. 
They are waiting here. Of course, 
they can do other work outside. 
There is no knowing when any ques-
tion will be called. I do not say we 
can give a guarantee to them. But, if 
day after day, we get through only 8 
or "questions and each question 
becomes a discussion and a debate, 
there is no purpose in having the 
half-an-hour discussion. I myself 
suggest very often, let us have a dis-
cussion. Other hon. Members can 
always exercise that right. I do not 
ftnd hon. Members coming forward 
with respect to that matter, except 
what happened last session. Some hon. 
Kembers tabled a motion. It was too 
late. I appreciate hon. Members who 
are alert. I am appealing to all hon. 
Members to take advantage of this 
position. If it is an important ques-
tion, I will certainly allow discussion 
on such matters as this--implementa-
tion of this and what is going to hap-
pen. I would like hon. Members to 
know as early as possible in this 
House whether there is going to be 
single-member constituencies or plu-
ral constituencies. The minds of all 
hon. Members including all Members 

in the right or left or in the centre, 
are agitated as to what is going to 
happen and which is to be their 
constituency. Therefore, the sooner a 
decision is taken or a decision is taken 
that nothing is to happen, in the 
interests of all, 1I7e must know It. I 
will allow a discussion on this matter 
soon after an announcement is made. 

Sbri Braj Raj Sinl'h: A two-hour 
discussion. 

Mr. Speaker: Two hours or two 
days, I have no objection. 

Sbri Tyap: One matter can be 
clarified. In any contingency. may I 
take it that the elections at lealt 
would not be postponed! 

Mr. Speaker: Not question. If the 
elections have to be postponed, they 
have to come to this House. Why are 
hon. Members forfeiting their rights? 

IDdastrtal Creclit and IDvesimeDi 
CorporatlOll 01 IDdIa 

+ 
eU'J .r Shrimatl Da Palchonlihari: 

. L Sbri RamJ1 Verma: 

Will the Minister of FiJuulee be 
pleased to state: 

(a) whether it is a fact that the 
Industrial Credit and Investment 
Corporation has exhausted the two 
previous credits amounting to 20 mil-
lion dollars extended to it by the 
World Bank in March 1955 and July 
1959; 

(b) whether it Is also a fact that 
negotiations are in progress for secur-
ing further credits from the Develop-
ment Loan Fund of the U.S.A. Gov-
ernment and the World Bank; 

(c) if so, the details of the credit 
Bought for; and 

(d) the stage at which the negotia-
tions have reached? 

The Depaty MlDister of Finance 
(Shri & B. Bhapt): (a> The Indus-
trial Credit and Investment Corpo-
ration of India has already fully 
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utilised its first loan. The seeond 
loan is also expected to De fully 
utilised shortly. 

(b) to (d). Negotiations with the 
World Bank for a third credit of 
$20 million have already been con-
cluded and an Agreement signed on 
October 28, 1960. The period of this 
loan is 10 years. The rate of interest 
will vary with each portion of the 
loan withdrawn from time to time for 
specific projects and will be the same 
as the rate applicable to new Bank 
loans at that time. 

The Development Loan Fund of the 
U.S.A. has announced its intention 
to give a loan of $5 million to the 
I.C.I.C.I. Details of the loan agree-
ment are being setUed. 

Shrlmati DB Palchoadhuri: May I 
know whether the D.L.F. loan of 5 
million dOllars will be an untied or 
tied loan for purchases in the U.BA.? 

Shri B. R. Bhapt: The D.L.F. loan, 
according to the new policy that they 
have announced, is generally for pur-
chases in the U.S.A. Originally, it was 
for purchases on a global tender basis. 
Now it is for purchases in the U.S.A. 
But, to suit our difficulties, they have 
made a relaxation that some portion of 
it may be purchased outside and some 
portion in the U.S.A. But, that would 
be decided when We negotiate the spe-
cific terms. 

Shrlmatl DB Palehoudhurt: May I 
know what is the difference between 
the interest that we realise from the 
industries to which We give the loan 
and the interest that we pay to the 
World Bank or I.C.I.C.I. or whatever 
it is, and whether there is any diffe-
renee? 

Sbri B. R. Bbagat: Loans to the 
I.C.I.C.1. is only for the private sec-
tor industries. Whatever interest will 
be paid is to be paid by the contract-
ing parties which get the loan. 

Shri DamaD1: May I know whether 
the rate of interest on advances made 
to the different parties is the same or 
it differs, and if it differs, what is 
the reason and on what ground, the 
rate of interest differs? 

Shri B. R. BiIapt: I have not ,0& 
here the details of the rate of interest 
for each party. The rate of interest 
varies with the terms, the period and 
the project also. 

Shri TJqi: What is 1IIe total amount 
of credit advanced to the I.C.I.C.L 
May I know whether the interest due 
from them is being punctually paid 
back and as my hon. friend enquired, 
whether the I.C.I.C.I. pays the interest 
that we are required to pay to the 
foreign countries or whether it is 
more than what we are required to 
pay on their behalf? 

Shri B. R. Bbapt: Who are requir-
ed to pay? 

Shrl Tyacl: For the loans we un-
dertake from the foreign countries, 
we stand guarantee for payment. 

Shri B. R. Bhapt: First, as I said, 
so far as the first question is concern-
ed, the total amount of loans advanc-
ed to the I.C.I.C.I. is: the first loan 
is for 20 million dollars; we are nego-
tiating another loan of 20 million 
dollars now; in addition to this, an-
other 5 million dollars we are 
expecting from the D.L.F. This is the 
total. So far as the rate of interest 
is concerned, the question of our pay-
ing does not arise, because this loan is 
directly to the I.C.I.C.I. They pay the 
rate of interest. We do not pay inte-
rest. 

Shrl Tyacl: The I.C.I.C.I. realises 
some rate of interest from the indus-
tries. I want to know whether that 
money realised from year to year is 
just enough to pay back the interest 
on the loans which the I.C.I.C.I. hu 
on our guarantee. 

Shri B. R. Bhagat: To the parties to 
whom the lC.lC.I. gives, it does not 
give loan capital. It subscribes in the 
share capital of those parties. No 
question of taking interest from the 
party arises because the I.C.J.C.I. subs-
cribes and it is a partner in the share 
capital. 

Shri Tyact: It does not give loans? 

Shrl B. R. Bhapt: No. 
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8hri V. P. Nayar: In view of tIbe 
fact that the D.L.F loans and also the 
World Bank loans carry a higher rate 
at interest from 4 to II per cent and 
in view of the fact that loans are 
available at 21 per cent from some 
other countries, I want to know whe-
ther during the negotiations .... 

Mr. Speaker: No, no. 

8hri V. P. Nayar: .... the Govern-
ment are making any efforts to get the 
interest rate reduced? 

8hri B. JL Bhapt: From whom? 

Shri V. P. Na,ar: From the D.L.F. 
and the World Bank. 

Mr. 8peaker: No, no. How does it 
arise! 

Shri V. P. Nayar: Wirth reference 
to part (b), I want to know whether 
the Government put forward .... 

Mr. Speaker: The later portions are 
ancillary to the earlier portions. The 
question is: whether it is a fact that 
Industrial Credit and Investment Cor-
poration has exhausted the two pre-
vious credits .... 

Shri V. P. Nayar: Part (b): whether 
negotiations are ... . 

Mr. Speaker: .... whether negotia-
tions are in progress for securing fur-
ther credits from the Development 
Loan Fund at the U.S.A. and World 
Bank. Yes or no. 

Shrl V. P. Nayar: I am specifically 
asking whether ... 

Mr. Speaker: No, no. Hon. Mem-
bers pick up one question put by some 
bon. Membens. Other hon. Members 
are waiting. They are never called. 
I would like to know this. I thought, 
to avoid further supplementaries, of 
getting all the answers printed. If 
the House is in favour of it, I am pre-
pared to do so. 

&.De Boa. Members: Yes. 

Mr. 8peaker: In the House of Com-
mons, they do not do so. They dispose 
al lIS many as 110 to 80 questions. 

There is an advantage, there is a dis-
advantage. If answers are printed, 
possibly hon. Members may come pre-
pared with supplementaries. If they 
are printed, the excitement of getting 
answers and then putting questions 
disappears. There is something which 
must be new; otherwise, it will be-
come dull. These are two aspects of it. 
I have nothill,lr to say in the matter. 
If they want it to be printed, I will 
consider the matter. That is not being 
done now. 

"" "0 ","0 ~: ~ fJih 
'fT'm: ~Tf~ 

Shri Tyagl: It would be a good 
idee. if printed answers are given. 

Mr. Speaker: Hon. Members are 
aware that with respect to statements 
copies are supplied, but even 6n the 
details of the statement I find question 
after question is asked. I am not able 
to distinguish. When I call this side, 
hon. Member says the opposition is not 
called, they are ignored. This is the 
difficulty I experience. Secondly, how 
many supplementaries shall I allow? 

Shrl Bem. Bana: Legitimate. 

Mr. S~er: Legitimate means one 
supplementary or two supplementaries 
to the questioner and one more sup-
plementary or at the most two other 
supplementaries. I am sitting here 
the whole hour, and as long as the 
House sits. Therefore, it is none at 
my concern, I will go on allowing one 
supplementary after the other. It is 
in the interests of the House to see 
it regulated. Let them consider it 
and tell me tomorrow. I am not forc-
ing them now. Let them tell me 
whether we should get through as 
many questions as possible or not, 
because I find now it is first come first 
served, however unimportant the first 
question may be. Of course. all hem. 
Members come prepared, that is • 
very good indication. They read al-
most ever)' question, that is a JOOd 
factor, but when we come to the taD 
end, important questions are left out. 
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That is what I feel. Hon. Members 
will consider it. 

1 wish to have the opinion of rea-
ponsible group leaders as to what they 
think. Every hon. Member need not 
tell me. I will call the leaders of the 
group and ask them about these two 
matters; firstly, whether I should 
have them printed and published; 
secondly, how many supplementary 
questions should be allowed. These 
are two matters on which I would like 
to have their advice. 

Shri Tyagl: Nobody has questioned 
your discretion. You are using it 
quite fairly, and I must say you know 
better than many of us do which ques-
tion requires attention. I think it 
must be left to your discretion. 

Shrl Nath Pal rose-

Shrl Raqa: Shall we have a dis-
cussion on that now? 

Shrl Nath Pal: No discussion. 

So far as the number of supplemen-
taries is concerned, my submission is 
that it is entirely in the discretion of 
the Chair, but to limit the number to 
one or two will be primarily defeat-
ing the very purpose of asking the 
quesion because evasive answers will 
be written and given. The only way 
of eliciting information from the Trea-
sury Benches is by pinning them, with 
the help of supplementaries. The 
number should be left to your discre-
tion, but if you limit to one or two, 
the whole purpose of the Question 
Hour will be defeated. 

8Iai laipal 8b1ch: May I, on behalf 
of my group, give the first opinion? 
There is no doubt whatever that if 
the answers were printed, there will 
be a tremendous economy in time; 
many more supplementariel would 
thereby become adn'Ilssible, and thi. 
ki1I.d dl reading out answers in four, 
five ~nt languages will also be 
obviated. The Question Hour would 
pin In fmportanee wbieh it has DOt 
gained 10 far. 

Shri S. M. Banerjee rose-
Mr. Speaker: Which group doe£ he 

represent? 

Shrl S. M. Banerjee: You will ad-
mit, Sir, I table many questions and 
take much pains. If the answers are 
printed, I am afraid that many Mem-
bers who are satisfied with those ans-
wers and who do not know the sup-
plementaries that will follow will not 
come here at all, and again you will 
be confronted with the serious ques-
tion of quorum. 

Mr. Speaker: Shri V. P. Nayar 
may put his question. 

Sbri V. P. Nayar: My question was 
whether Government, in the course of 
the negotiations in progress mention-
ed by the hon. Deputy Minister, has 
taken steps to let the interest rate on 
the DLF and World Bank loans reduc-
ed in view of the fact that we are 
paying a very high rate of interest as 
compared to loans from other coun-
tries? 

Shrl B. B. Bhagat: We do not think 
that the interest rates are high, and DO 
steps to reduce them are necessary. 
So far as the World Bank is concem-
ed, it charges the interest rate preva-
lent in the market, because it borrow. 
from the world market and pays a 
eertain rate of interest. The Interest 
rate that it charges from its clients II 
based on that. In regard to the DLF 
loan, the rates are not very high. So, 
there is no question of going and ask-
ing for a reduction In the rates. 

1Ihrl V. P. Nayar: Ordinarily, what 
is the rate of interest paid on DLF 

'loans as compared to the loans, for 
IIDJDple, from the Saviet Union? 

Shrl B. B. Bhapt: The two rates 
are not comparable. 

Sbrt T. P. Nayar: Why? 

8hrI B. B. Bhapt: The terms are 
di1!erent, the period is different. Fe 
example, the Soviet loan is for 11 
years, but the DLI' loan m for SO to to 
years. The rate of iDtereIt is 21 hi the 
one case, ami It or Sl In the other, but 
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the period is quite long in the case of 
the latter, and there are other advan-
tages too. I do not want to make this 
comparison, and I do not consider the 
one or thE1 other reasonable or un-
reasonable. 

May I amplify the answer that I 
gave to Shri Tyagi. He asked about 
the interest that the ICICI pays. I 
said that the ICICI participtes in the 
share capital, or underwrites, so far 
as the rupee expenditure is concern-
ed. But these loans are to meet the 
fonrign exchange component of the 
proj ects; they go as assistance of loans, 
on which they charge a rate of inte-
rest, but that is not comparable to the 
rate of interest which they themselves 
pay. 

Sbri N. R. Munlswamy: May I know 
whether this loan is earmarked for 
any specific projects, and if so, what 
those projects are? May I know whe-
ther the Government of India is given 
any authority to divert this loan for 
some other important projects? 

Shri B. R. Bhagat: All projects are 
approved by the Government of India, 
and therefore they all go towards im-
plementation of the Plan. There is 
no question of diverting it because 
they have been approved by us. Some 
of the projects I can name-the Cable 
Corporation, the Ahmedabad. Calico 
Printing and Manufacturing Co., the 
Indian Oxygen Co., Atul Products etc. 
It goes to the private sector, but all 
are approved projects. 

Sbri DamaDi: Part of my question 
has been covered. I wanted to know 
the details of the industries to which 
the loan has been advanced and the 
priorities given for particular indus-
tries. 

SIirl B. R. Bhapt: There is a list 
here. In the first loan 14 plus II, 19 
industries have been given. If the 
hon. Member wants, I can lay thls 
statement on the Table of the House. 

Mr. 8peUer: Very well, let him do 
BO. 

Nezt question. I will proceed. 
little rapidly today. 

GraJlts to Ministries 

+ 
~ 

Sbri Wodeyar: 
*63B. S~ P. G. Deb: 

Sbri S. A. Mehd1: 
L Shri Damanl: 

Will the Minister of FiDaIlee be 
pleased to state: 

(a) whether it has been decided 
that unspent amount allotted to Min-
istries should not lapse after the 
financial year; and 

(b) if so, what new formulae have 
been adopted? 

The Deputy Ml.aister of FiD.ulce 
(Shri B. R. Bhagat): (a) No, Sir. 

(b) Does not arise. 

Shri Wodeyar: May I know the 
total unspent amount allotted to the 
Ministries in the Financial Year? 

Shri B. B. Bhapt: Unspent amount 
for which year? 

Shri Wodeyar: Present financial 
year. 

Shri B. R. Bhapt: The year is not 
yet out. 

Shri Wodeyar: Last year. 

Shri B. R. Bhapt: These are given 
in the budget estimate when we pre-
sent the Budget. 

Mr. Speaker: He wants for the year 
ended on 31st March, 1960. It does 
not appear there in the Budget. When 
the statement of expenditure is placed. 
it is only an estimate of expenditure. 
The actuals are not given. Along 
with the Budget of 1960-61, the-
revised estimates of 1959-60 and the 
actuals of 1958-59 are given. He 
wants the actuals so far as this mat-
ter is concerned for the financial year 
ended on 31st March, 1960. It does 
not appear in the Budget papers. 

Shri B. R. Bhagat: It will appear 
nelrt time. 

Mr. Speaker: No, no. He wang it 
immediately. The bon. Mi¢ster ~ 
say he has or he has DOt the figures" 
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but he cannot ask him to wait for 
six months more. 

Shri B. R. Bhapt: Just now I do 
not have the figures. 

'" lITo <'flo fiIi_,: 4"" ~ 
~~flf;w~~~t flf; 
fII"f.f$r ,.q ~ ~ eft ~ i fire" 
~ m ~ ~II<: ~ ~;;rf.t 
l!It~~mrit;~~~~ 
~~~~flf;~~~ 
t flf; ~ ~ f1rf.I$ lII'm" ~ ~ 
~mRIT~~omrCl'ffi"mu~ 
~~mffci'twfire"~~ 
~~~wtflf;~~","," 
~ ~ ~ \ifTlf? 

'" _0 'Uo IT'm: ;;it~, ~ m 
~ ~ ~ ~ "l1it ~ flf; mr 
it;~~~~~~~~~ 
;r ~ \ifTlf m ~ ~ ~ lII'm"-
~~~tci't~~~­
fulI<'r ~ ~ ~ I ~ fu11; 
~~~~tf.!;~~~ 
~~~~;r~\ifTlf~ 
flf; .m: ~ ~ m~~nd~ei?rc ;r ~ ~ 
~~aft;:r~~~~1 
mr it; mr... ~ erR ~ 'II1l1: f1rf.I$ 
,.q~~;tT~~tci't~ 

fu11; ~ ~ ~ ~ ;tT rn 
II<: ~ ~ I 'II1l1: ~ ~ ~ \ifTlf m 
~~\ifTlfci't~~~~:.m 
~~~~I 

Mr. Speaker: Shri Damani. 

'" "0 Wlo ~: 1i"lft ~ 
w ~ ~ <tlT ~ II>'Wt ~ <tlT 
~1I<:~1 

Mr. Speaker: Order, order. I have 
called Sbri Damant. 

Shri DaIDlUli: May I know whe-
ther the question of shifting the bud-
get time to October is being conside-
red, so that many uncertainties as a 
result of monsoon etc. may be over-
come, as suggested by the Estimates 
Committee? 

Mr. Speaker: He only wants to 
know the reasons or the causes for 
such lapsing, and whether, to avoid 
such lapsing, there is any proposal to 
shift it to October. 

Shri B. B. Bha&'at: It is not under 
contemplation to shift the financial 
year to October. But, so far as the 
question of preventing lapse is con-
cerned, we have taken ce'ttain mea-
sures, so that there is a detailed 
scrutiny of each item before it is 
Included in the budget. Also, there 
Is a quarterly check over the pro-
gress of the expenditure. In various 
big items sucll. as capital items, a 
monthly estimate of the expenditure 
is made, so that at the end of the 
year, there is no rush for expenditure, 
and we know right from the beginn-
ing whether expenditure is being 
incurred at a very slow pace leading 
to either surplus or lapse of funds. 

Civi1ians in Border Areas 

-639. Shri S. M. Banerjee: Will the 
Ministello of Defence be pleased to 
state: 

(a) whether civilian employees 
sent to border areas are given some 
extra allowance; 

(b) if so, the quantum of such 
extra allowance; and 

(c) the other facilities given to 
them, if any? 

The Deputy MlDlster of Defence 
(Shri Bacharamalah): (a) to (c). 
No extra allowance or other facilities 
are given to civilians under the 
Defence Ministry posted to border 
areas other than Jammu and Kash-
mIr. The question of the grant of 
certain concessions and other facili-
ties to such personnel is, however. 
under examination. 
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I believe the hon. Member has In 
mind civilian employees employed in 
road construction work in the border 
areas, who constitute the general re-
serve engineering force, who are paid 
out of the Ministry of Transport 
funds; certain concessions are being 
given to them. 

Shrl S. M. Banerjee: Many civilian 
employees working in the MES have 
volunteered their services for the 
NEFA area. May I know the num-
ber of such employees, and whether 
their request has been met? 

8hrl Raghuramalah: am afraid 
that question does not arise out of 
the main question. If a separate 
question is put, I shan furnish such 
information as is possible. 

Shrl Bhakt Darshan: May I know 
why when this border road reserve 
was formed, a decision was not taken 
at that time about the border allow-
ance to civilian employees also? 

Shri Raghuramalah: 1 have already 
stated that So far as civilians em-
ployees in border road construction 
are concerned, they are given certaIn 
concession. I have alreadY stated 
that. ~': 

~IN": ro~mIf~fit; 
mri it ;;it ~ $ fufor.r ~ 
~'I>'T~~~;ft;ft't;;fflit~ 

mU~t~ifi't~'I>'T~ 
'Ilffi' 'fi'lf fi1<;rnT ~ ~ ~ 1it ~ 
q~ ~ ~ ;;it fit; ~ ~ ~ ? 

Shri Raghuramalah: This question 
does not concern the military. It 
concerns civilians employed in the 
construction of roads. So, there Is 
no comparison with the police. 

Shri P. C. Borooah: May I know 
whether the civilian employees en-
gaged for work in the border areas 
wi1J be recruited from the border 
States? 

Shrl Racharamalah: Recruitment is 
from all places, from wherever they 
are available. 

Shrl Hem Barua: In view of the 
fact that the Bomer Road Develop-
ment Board has been constituted with 
the Prime Minister as its chairman 
and the Defence Minister, I suppose, 
as its deputy chairman, for road 
construction work in the border areas, 
why is it that this matter of giving 
certain extra allowances for the 
civilian workers in those areas was 
not considered? 

Shri Raghuramalah: I have already 
stated that concessions are being. 
given to civilians employed in the 
construction of roads. If the hon. 
Member is interested, I can read out 
those concessions. 

Mr. Speaker: It is not necessary. 

Shrl Hem Barna: I am not interes-
ted in that. I want to know whether 
besides the concesisons, any extra 
allowances are paid to the civilians 
working there, becaUSQ it is a tough 
job there. 

Mr. Speaker: The hon. Member 
wants to know whether any border 
allowances have been given to them 
for having /lone there. 

Shrl Raghuramalah: So far as CIVI-
lians employed in the constructicn of 
roads are concerned, who constitute 
the general reserve engineering force, 
they are being given free ration, free 
single accommodation with lighting 
and domestic water supply, free 
medical treatment for the employee 
only, free facility for remittance of 
money to families, subject to a maxi-
mum of two remittances per month, 
outfit allowance for officers, and so 
on; free uniforms are also provided; 
and in addition,' there is a deputation 
allowance of 20 per cent. of basic 
pay subject to a maximum of Rs. 300" 
for personnel on deputation, on ful-
filment of certain conditions, and as 
an alternative to this, II special com-
pensatory allowance. 

Shrl B. K. Galkwad: May r know 
the number of such employees sent 
to the border areas, and also how 
much Government have spent by 
way of extra allowances to them! 
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Shri Raghuramaiah: It would not 
be in public interest to disclose tile 
number of civilian workers engaged 
in this work. 

Shri Nath Pal: May I MOW whe-
ther it is a fact that in spite of the 
fact that the Border Road Develap-
ment Board is presided ()ver by me 
Prime Minister as chairman, and in 
spite of the fact that those conces-
sions are being made available, the 
road construction programme is not 
going on according to schedule, and 
after an initial burst of enthusiasm 
.and energy, it has slackened down. 

Shri Raghlll"lUD8iah: The answer Is 
"'No'. 

The Prime MinIster and Minister or 
External Mairs (Shri Jawaharlal 
Nehru): I do not think it is correct 
to say there is slowing down in the 
tempo of work. There was some 
delay, because some bilt: equipment 
for this road-making had not been 
received. Also. there was a certain 
revision of what I might call the 
first category roads and second cate-
gory roads. Some in the second 
category, at my suggestion, were left 
over for the moment, so as to concen-
trate on the first category roads. 

Shri RaDga: Axe Government satis-
fied that these concessions that have 
been given are attractive enough to 
induce a sufficiently large number of 
civilians to go and volunteer to work 
there? 

Shri Jawaharlal Nehru: How can 
answer that question about my 

satisfaction? To our satisfaction, we 
dave given certain concessions. I do 
not, at the moment, know frankly 
what they are, but the work is going 
on; I have received no complaints. It 
there is any major complaint, we shBlI 
examine the matter, and we shall 
consider. 

~~R 

.,~o. "" """ ~ : IPn srfimn 
.l#lf\" ~,,~, H~o t ~.Wof 

~ 't~'t it; ~ it; ~ itq:~ 
~ 'li'lT ~ Ai : 

(ifi)~~~~­
~~ it; mY q~dl<t{{Uj ..., ~ 
~it;~\'iIT~~ifiT~ 
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~ lfln" ~ ~ 1ft t: ; 
(l!I') qif ~ fiR-fiR ~ 'lit 

mnif ~ ~ i{ ~ ~ 'lit 
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(tT) ;;.,-it ~ ~ II>'t f.t;wfr-
fit;d'fhr~ <fi GIl' ~ t ~ ~ ifiT 
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mnifll>'t~~~~~;;it 
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~;;rmf~~~\J~~ 
'R 'qi\'T ~ ~ I 

11ft q 0 \lITo fPiI': ill'R if f.An t 
A few expeditions have been as-

sisted with such equipment as 
could be made available by the 
Himalayan Mountaineering Insti-
tute. 

111· ;;n;r;n ~ ~ Ai 'flIT ltf+lq?j?;.ij 
~if;~~~tIiT{~ 
~ fl:r.tift ~ Wl1'f1" ~ ~ f.t;ij-
lI'tm:~~~""'fU'Ii<:~a ? 

5I1i1'fI" ~l 11m Q~ """ ~ 
(11ft \1I'U~"'''''' ~) : ~ ~ "" 
~ "Ifuff ~ ~ fl:r.tift t I • 
~~~~~~Ai~ 
~ fl:r.tift t I ~ if ~ aT ~ 
~~~a~~~ 
~fur;f~~~ 
~~"Ift~~~a~ 
~~1Wr.ff~~~a I~ 
oj1m;y ~ ~ q\iIlf 1!.~ ~~ 
~al~aT~~~t~ 
1'ifU~~t I~~ifii~ 

~'"~~~~'" 
lIiR~~"F'"~~f I 
w~~~'IiT'Ill"~f1r<oRftt 
~~~tAi;Jft~;nr?: 

~f~;;!Tlti'ft~a~~ 
1ft ~ f I ~ m lti'ft 'fiT i!>Tl e<mf 
~ a I ~ 'fU f'ir;;rnT t f.;rn;ft ~ 
~f~~~f1r.r ~ a I 
~ ~ ~ ftAn;l ~ 1Ii"t, t-I'i 1Ii"t, 
~t~~~, ifiR~~~ 
'fiT ~ t Ai ~ ;fiT ~ oR ~ 
~1IiT"~~1Ift I 
Shrl JalpaJ 8IDch: With your per-

miasion, may I supplement the infor-
mation that bas been given by the 
two MInisters: The point ~it is 
rather important and I think that is 
What the House is looking for-that re-
~ently the All India CoUJleil of 

Sports has appointed a Sub-Com-
mittee under the Chairmanship of 
General Thimayya who also, as you 
know, is associated with the Himala-
yan Mountaineering Institute. The 
terms of reference of this Sub-Com-
mittee are such as go to develop 
mountaineering amongst our people, 
boYs and girls, to begin with at the 
University stage. They have, for ex-
ample, at Jabalpur a Mountaineering 
Club for Girls. We have asked the 
AI! India Sports Council to encourage 
climbing high mountains. The idea 
is that it is part of Bharat Darshan 
where the people instead of knowing 
only about plains and big cities come 
to learn about mountains and deve-
lop a lust for climbing high moun-
tains. 

IIft~~: ~3I1iR~;;ft 
%HZf.,qf«1 if; m if ;;it ~ 
if ~~,;rn if;~~t ~~­
~ ~.." iIgtf ~ ~ 
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q\iIlf ~ t I 

Darrapur Steel PlaDt 
.H1 .. Slui ... KrIaJwl Gai*: 

Will the Minister cd Steel, MIDee aDd 
..... 1 be pleased to refer to the repIT 
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given to Starred Question No. 581 on 
the 20th August, 1960 and state: 

(a) whether the findings of the 
Committee appointed to investigate 
into the matter of defective pile 
foundations put up at the Durgapur 
Steel Plant have been examined: and 

(b) if so, the results thereof? 

The MiDister 01 Steel, M1Des and 
PIlei (Sardar Swann Singh): (a) and 
(b). The findings of the Committee 
of Engineers have not yet been fully 
examined. However some of the 
tests suggested by the Committee 
have already been carried out and 
these tests have not disclosed any 
unsatisfactory feature. The remain-
ing tests are being carried out. 

Shri Bam Krishan Gupta: In reply 
to a previous question, the hon. Minis-
ter said that payment to be made to 
the Iron and Steel Works Construc-
tion Company was being revised and 
suitable adjustments would be made. 
May I know what action has been 
taken so far in this matter and what 
i6 the result of the revised estimate? 

SaMar Swann Singh: I would 
invite the attenion of he hon. Mem-
ber to a reply to a supplementary 
question given by me on the 20th 
August, 1960 where I had stated that 
an ad hoc deduction of Rs. 10 lakhs 
had been made from payment due to 
ISCON. The final agreement has 
not yet been formally executed, but 
I would like to reiterate that ISCON 
have already agreed to carry out all 
remedial measures at their own ccst 
and to rectify at their own expense 
any damage to the works caused by 
settlement of foundations containing 
bored pipes for a period of ten years. 

Shri S. M. Banerjee: The hon. 
Minister has said that !SCON have 
agreed to do everything at their own 
cost. I want to know whether Gov-
ernment have been able to assess the 
damage done and amount required for 
actual reconstruction or recti1¥:ation 
of the damage. 

8oanIa:r S_ SIDch: It was not 
necessary because they were them-
selves to rectify it at their own cost. 

Shri S. M. Banerjee: The question 
of payment was raised lty Shri Ram 
Krishan Gupta and he was told by 
the hon. Minister that payment would 
not be made unless the whole thing 
was investigated. If we are unable to 
assess even the loss, what is to be made 
good, how are we going to get it done? 

Sardar Swarm Sinrh: I think the 
hon. Member who is generally vigi-
lant has not cared to follow the reply 
carefully. What I said was that what-
ever is the defect, ISCON have agreed 
to rectify it at their own cost. There-
fore, no question of estimate arose. 
Then I said that they have under-
taken the further responsibility that 
if any less occurs to the works in the 
course of ten years, they will rectify 
it. He wants me to give an estimate 
of what is likely to be the loss in t.he 
course of ten years. My hope is that 
there will be no loss. 

Shrl Nath Pal: The defective 
foundations were bound to lead to 
delay in the completion of the works 
and, therefore, in production of stee:. 
We had at an earlier stage pointed 
out that a single day's delay in the 
completion means a loss of about 
Rs. 15 lakhs. May I know whether 
ISCON are going to cover that loss 
alSO Which has resulted from the de-
lay in construction consequent on the 
defective foundations discovered? 

Sardar Swaran SJDgh: We were 
all unhappy at this defective pillnl:. 
But luckily this has not affected the 
construction schedule. 

fR;r 1m fimft' '!IT ~ II[VI ." ... ~.{: =~~: I 
.r\Sfo to ~: 

lRT""'t{"Ift~~~'"'"" m fit; : 

("') IRT fR;r it 1I"mf III't fimft 
QT~~~~mtr.Tll 
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(a) and (b). Attention is invited to 
paragraph 5 of the statement of the 
Finance Minister on his recent visit 
abroad which was laid on the Table 
of the House on the 21st November, 
1960 and the reply given to Starred 
Question No. 301 on the same day. 

Shri Sadhan Gupta: What is the 
purpose to which the credit will be 
allocated? 

Shrl B. R. Bhagat: It is an untied 
credit which will go to meet the 
needs of our capital imports. 

Slui Hem Barua: Is it a fact that 
U.K. have advanced a £ .30 million 
loan to this country? If 80, has It 
been described by the British Trea-
sury as an initial act of assistarlce? 
If it has been described like that, is 
there any prospect of further financial 
assistance from UK.? 

Shrl B. R. Bharat: It is not £ .50 
million, but £.5 million. For the 
Third Five Year Plan, U.K. have 
agreed by way of initial assistance to 
make a further loan amounting to 
£.30 million for orders placed in U.K. 
Also another £ .20 million (roughly) 
for the proposed extension of the 
Durgapur Steel Works has been agreed 
to. So in addition, this credit is also 
to be extended. 

Shri Tyagi: Out of the £.5 million 
which is stated to have been advanc-
ed, how much will go towards repay-
ment of our loan instalments and in-
terest and how much will be available 
to meet the deficit trade balance? 

Shrl B. a. Bhagat: The whole of it 
will go to meet the neds of import of 
capital goods, not for repayment. 

Sbri Sadhan Gupta: May I know 
the rate of interest to be paid on this 
credit? 

Sbri B. R. Bhagat: I would request 
the hon. Kember to wait for the agree-
ment which is yet to be signed. The 
details will be given there. A copy 
of it will be placed in the Library. 

Sbri D8IIIlUIl: May I know if the 
terms and conditions of this loan are 
similar to those of the previous loans? 

Mr. Speaker: He has said that lle 
will place a copy of the agreement in 
the Library. 

Shrl ChlDtamoni Panigrahi: May I 
know whether this is the total amount 
of loans which India will get for the 
Third Five Year Plan from U.K. or 
whether further negotiations are go-
ing on with them for more loans? 

Shrl B. R. Bhagat: This is the indi-
cation given to us now. In future, we 
expect that we will be able to get 
more assistance. 

Production of Diesel on from CoaJ. 

+ .60 .rShrl R. C. Majhl: . L Shri Subodh HIUI8da: 

Will the Minister of Steel, MfDes 
and Fuel be pleased to state: 

(a) whether Government are consi-
dering large scale production of diesel 
oil from coal; and 

(b) if so, the action taken so far? 

The Parliamentary Seeretary to the 
Mlnister of Steel, MInes aDd Fuel 
(Shrl Gajeudra Prasad SIDha): (a) 
No. 

(b) Does not arise. 

Shri R. C. Majhi: May I 
whether Government have 
dropped this proposal? 

know 
totally 

Shrl Gajeura Prasad Sinha: For 
the present, there is no proposal to 
have synthetic oil. 
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Mr. Speaker: There is no proposal 
and there is no droppin,. 

Shri YajDlk: May I know whether 
the Committee that was appointed to 
inquire into this matter stated that the 
production ot diesel oil trom coal 
would be cheaper than the other 
variety of oil? 

Sardar Swaran SiDch: Normally, 
diesel oil produced trom coal by the 
synthetic process is more c06t1y. 
Luckily, after this committee was set 
up, there have been significant finds 
of crude oil, particularly in the State 
to which the hon. Member who has 
put the question belongs; and we have 
also undertaken to establish in the 
public sector 2 refineries based on 
liaharkatiya crude. TheTetore, there 
is no pressing necessity for going In 
for synthetic oil at the moment. 

Deihl EDgiDeerlnr Collere 

+ 
_II«. J Shri S. C. Samanta: 

I.. Slui Subodb JIaDsda: 

Win the Minister of SeieaWIe Be-
Iearcb -.d Cultural Main be pleued 
to state: 

(a) the reasons tor delay in the 
setting up ot Delhi Engineering 
College, the foundation stone ot which 
was laid by the Duke of Edinburgh; 

(b) whether the lands have been 
fully acquired; 

(c) whether the construction work 
has begun; and 

(d) whether steps have been lakan 
for recruitment of staff? 

The Deputy MfDlster ot Scl.enti8c 
Researcb &lid Cultural Main (Dr. M. 
M. Das): (a) As stated in the house on 
the 8th March, 1960, the College will 
start functioning trom next academic 
session. 

(b) 139 acres of land has already 
been acquired and steps have been 
initiated to acquire 92 acres more. 

(c) Tenders for special type of 
workshops; have been accepted and 
construction work will begin in De-
cember, 1960. 

(d) Yes, Sir. 

Shri S. C. Samauta: How much 
assistance is expected trom the U.K. 
for its establishment? 

Dr. M. M. Das: Under the Colombo 
Plan, U.K.; will give Us equipment 
worth £ 2,50,000. In addition to this, 
12 teachers will come here for teach-
ing purposes, for five years. 

Shri Badba Raman: May I know 
whether this college will specialise in 
any particular branch of engineering 
or will it give instruction in all types 
of engineering? 

Dr. M. II. Das: It is not possible 
to teach all types ot engineering sub-
jects in one Engineering College. This 
college will have courses on civil 
engineering, mechanical engineering. 
electrical engineering, chemical engi-
neering and textile technology. 

Shri S. C. Samanta: What would be 
the capital expenditure and what 
would be the recurring annual exp-
enditure on this? 

Dr. M. M. »as: The total capital 
expenditure will be Rs. 365-27 lakhs 
and the recurring expenditure when 
the institution will be fully develop-
ed-and that is expected to be by the 
year 1964~will be Rs. 34-53 lakhB 
annually_ 

Shri Kaura: Is this college to serve 
an all-India purpose or to serve only 
local purposes of the centrally admi-
nistered areas? 

Dr. M. M. »as: It is an all-India 
institution. 

Shri B.K. Gaikwacl: May I know 
the C06t of acquisition ot whatever 
land that has been acquired tor 1Dis? 
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May I also know whether the cost is 
more or less according to the Delhi 
Acquisition Act? 

Dr. M. M. Das: I want notice ot 
this question. 

8hri B. K. Galkwad: How much 
has Government spent? 

Dr. M. M. Das: I have not got the 
information at my disposal at present. 
If the hon. Member gives notice I 
will reply. 

Shri Radha Raman: What will be 
the capacity ot this college; and may 
I know whether any examination will 
be conducted before admission ot the 
studentsT 

Dr. M. M. Das: There will be an 
admisssion test; and the total capacity 
tor undergraduate course will be 250 
admissions per year. And, when suit-
able teachers will be available tor 
conducting research work, it is ex-
pected that there will be 150 research 
and post graduate students also. 

Bhri Ranga: May I take it that 
when they select the personnel for 
the Selection Committee tor admitting 
students they will see to it that the 
all-India character is maintained in 
that alsoT 

Dr. M. M. Das: There can be no 
ioubt about that. There are several 
all-India institutions and this is 
particularly taken care of in every-
one of those institutions. 

Shri V. P. Nayar: In reply to a pre-
vious supplementary question, the 
hon. Minister said that certain ten-
ders have been finalised. What is the 
total value for which tenders have 
been given for construction purposes 
and why is it not possible to have the 
work entrusted to the C.P.W.D.? 

Dr. M. M. Das: I could not hear the 
later part ot the question. 

Shrl V. P. Nayar: Why could not 
the C.P.W.D. be entrusted with the 
entire work and why had we to £0 in 

for tenders? That is the latter part 
ot the question. 

Dr. M. M. Das: The institution has 
been registered as a society under 
the 1860 Registration ot Societies Act. 
And, according to the conditions of 
registration a governing body has 
been set up. This governing body is 
taking all measures for the establish-
ment of the institution. 

Shri V. P. Nayar: Am I to take it 
from the answer that the Government 
has absolutely no control? 

Dr. M. M. Das: So far as that 
society is concerned, it is an autono-
mous institution. 

Third FlnaneeCommilIsiOll 

+ f Shrl R. C. Majhl: 
8hrl 8abodh BaDsda: 

°M5. 8hri S. C. 8amanta: l Shri Ram Krishan Gupta: 
Shri Assar: 

Will the Minister of FiDaDce be 
pleased to state: 

(a) whether the Third 1'iIwIce. 
Commission has been set up by Gov-
ernment; 

(b) if so, who are the members of 
the Commission; and 

(c) what are the terms of reference? 

The Deputy MinIster of Fiaauee 
(8hrl B. R. Bhagat): (a) The Third 
Finance Commission is proposed to 
be set up by about the middle of the 
month. 

(b) and (c). The names of the 
Members and the terms of reference 
to the Commission as approved by the 
President are indicated in the State-
ment laid on the Table of the House. 
[See Appendix n, annexure No. 66] 

8hri R. C. Majhi: One of the terms 
of reference is, 'requirement of the 
Third Five Year Plan'. May I know 
when this recommendation about 
requirement will be submitted to the 
President? 
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·Commission has not yet started the 
work. It will take some time to 
finalise it. I hope they will very soon 
submit their recommendations. 

Shri M. L. Dwlvedi: The statement 
1111'S that this Commission is to re-
commend for 4 years 1962--65. If that 
iB so, when will be recommendations 
be received and when will Govern-
ment be in a position to consider 
these? Will the Plan remain without 
being put through? 

Mr. Speaker: Is it for 4 years? 

Shri B. R. Bbagat: This time it is for 
" years. 

Sbri S. C. lilamaDta: After the re-
commendations of the Second Finance 
Commission were accepted by Gov-
ernment, some suggestions came from 
different State Governments. May I 
know whether these suggestions have 
been included in the additional sub-
jects that have been allotted to the 
Third Commission? 

Sbri B. R. Bhagat: The terms of 
reference of the Finance Commission 
are given here. Nothing beyond that 
is included for consideration. 

Sbri Aehar: May I know for what 
period was the previous Commission's 
report? Was it not for i years? 

Shri B. R. Bbagat: Yes, Sir. 

6hri Achar: If so, how does Gov-
'ernment take it for one previous 
.year? 

SlIrI B. B. Bhapt: I could not fol-
low the second part. 

Mr. Speaker: The hon. Member askI 
that when the previous Commission's 
period was flve years, why should this 
Commission's period be restricted to 
four years? 

Shri B. B. Bhagat: The Second 
Finance Commission, in one of their 
recommendations-I think paragraph 
27-suggested that the period covered 
by the recommendations of the Finance 
Commission should coincide with that 
of the Five Year Plan. And, it is in 
pursuance of that that we have said 
that since the Third Plan will com-
mence after a few months the Finance 
Commission may cover the period of 
the Plm. 

Shri Tangamani: The Second Com-
mlSSlon gave its recommendations 
under article 280 (a) and (b) of the 
Constitution. May I know whether 
its recommendations giving the alloca-
tions to the various States will be 
modified by this Third Finance Com-
mission or whether it will confine 
itself to the other terms of reference 
under articles 269 and 275? 

Shri B. R. Bha,at: The reference 
under article 280 (a) and (b) is obli-
gatory (a) for taxes and (b) for 
grants-in-aid. Each Finance Commis-
sion has to go in to the terms of the 
Constitution and this Finsnce Com-
mission will also do so, in addition 
to certain terms of reference which 
had been given by the President to 
the Finance Commission. 

Sbri Tangamanl: Ha'S a directive 
been given to modify the recommen-
dations of the Finance Commission 
regarding the allocation to various 
States? 

Sbri B. B. Bhagat: Their recommen-
dations hold valid for a period of five 
years. Now, they will recommend 
for another period. They are not 
modifications. 

Sbri Nath Pal: The earlier Press 
reports indicated that Shri G. L. Mehta 
was appointed as Chairman of the 
Commission. Subsequently, reports 
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said that he was declining to take up 
the work on grounds of health. Press 
reports indicated that he declined to 
take up the chairmanship due to differ-
ences of policy. May we know whether 
it was due to differences of policy? 

8hri B. R. Bhapt: He declined on 
medical grounds. 

WRITTEN ANSWERS TO QUES-
TIONS 

Export 01 Frop 

{ 
Shri Yadav Narayan ladbav: 
Shri Indrajlt Gapta: 

°635. Shri Assar: 
Shr! Koratkar: 

L Shrl P. R. Patel: 

Will the Minister of 8cleD.ttfte Re-
seareh aad Cultural Affairs be pleased 
to state: 

(a) whether it is a fact that Gov-
ernment propose to export frogs for 
biological studies; 

!b) what is the total number of 
frogs being used by students in India 
for biological studies; 

(c) whether Government are aware 
that due to searcity of frogs for 
biological studies scientific researches 
are being held up in India; and 

(d) what steps Government pro-
pose to take to breed frogs on an 
extensive seale? 

The Deputy Minister 01 Sclentlftc 
Research aDd Cultaraf Affairs (Dr. 
M. M. Das): (a) No, Sir, there is no 
such proposal. 

(b) Information is being collected 
and will be laid on the Table of the 
House in due course. 

(c) No, Sir. 

(d) The Ministry of Scientific Re-
search and Cultural Affairs have no 
such proposal. 
1449 (Ai) I.S-2. 

Gas Turbine Project 

°646. 8hrl Morarka: Will the Minis-
ter of 8elentUle Researeh and Cal-
tarai Affairs be pleased to refer to 
the reply given to Starred Question 
No. 1008 on the 1st September, 1960 
and state: 

(a) whether Government has decid-
ed on the location for installing the 
gas turbine project; 

(b) if so, where; and 

(c) the capacity of the proposed 
project? 

The Deputy lIIInJster of SclentUle 
Research aDd Caltara1 Mairs (Dr. 
M. M. Das): (a) The Council of 
Scientific and Industrial Research 
have now decided not to pursue the 
matter of establishment of a centre 
for gas turbine research. 

(b) and (c). Do not arise. 

Selective Tests for AdmiIIdoD to UDI-
versiUes 

064' f Shrl 8adhan Gupta: . L 8hri Ramji Verma: 

Will the Minister of EdacaUoa he 
pleased to state: 

(a) whether Dr. C. D. Deshmukh in 
his address to the Delhi University 
Students Union on the 1st September, 
1960 advocated selective tests for 
admission to colleges and universities; 

(b) if so, whether he represented 
the policy of the University Grants 
Commission or of the Government of 
India; and 

(c) whether before putting this 
policy into execution steps will be 
taken to ensure that University edu-
cation is not to be required as a ~re­
condition for entry into class III or 
Class II services of the Central Gov-
ernment or corresponding services of 
the State Governments? 

The MiDister of State in the MInistry 
01 Rome Mairs (Shrl Datar): (a) 
Yes, Sir. 
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(b) He represented the policy of 
the University Grants Commission 
with which the Government is also in 
general agreement. 

(c) The Government have at the 
moment no proposal to revise the 
recruitment qualifications issued only 
in December, 1959. 

Purchase 01 IroD Ore for Bh1lai Steel 
Plant 

*648. Shri Vidya Charan SJoukla: 
Will the Minister of Steel, Mines and 
Fuel be pleased to state: 

(a) whether it is a fact that due to 
disruption in the Railway Traffic bet-
ween Dalli-Rajhara and Bhilai, iron 
ore had to be purchased from sources 
other than Bhilai Steel Plant's own 
mine; and 

(b) if so, how much loss was suffer-
ed by the Bhilai Steel Plant because 
of this purchase in market? 

The MlDIster 01 Steel, Mines and 
Fuel (Sardar Swaran Sinch): (a) No, 
Sir. Not in the current year. 

(b) Does not arise. 

Production 01 Gas 

*649. Shri Ajit Singh Sarhadi: Will 
the Minister of Steel, Mines and Fuel 
be pleased to state: 

(a) how far the commercial poten-
tialities of Cambay, Ankleshwar and 
Jawalamukhi in regard to production 
of gas have been assessed and esti-
mated; and 

(b) what will be the production 
capacity of Jawalamukhi and its zone 
of supply? 

The Minister 01 Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) In 
Cambay and Ankleshwar, gas is asso-
ciated with oil. No separate commer-
cial potentialities of gas have been 
assessed and estimated. 

In Jawalamukhi, gas, under mode-
rate pressure, was met with in two 

horizons in well No.1, but the com-
mercial potentialities cannot yet be 
assessed or estimated. 

(b) In Jawalamukhi well No. I, two 
horizons (i.e. 919-923 and 879--890 
metres) indicated a possible produc-
tion of about 600,000 cubic feet per 
day. 

Drilling in Jawalamukhi well No. 2 
is still in progress. Nothing impor-
tant has yet been observed. 

It is too early make any assessment 
of production capacity of Jawalamukhi 
or its zone of supply. 

Export of Steel Ingots to Germany 

·650. Shri Indrajit Gupta: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether Hindustan Steel limit-
ed has entered into an agreement with 
the German firm Mannesmann :for 
export of steel ingots from Rourkela 
to Germany for rolling into pipes; 

(b) how many tons of ingots have 
been exported so far; and 

(c) how many tons of rolled pipes 
have been re-exported from Germany 
to India? 

The Minister 01 Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) 
Hindustan Steel Limited have olaccd 
an order on Messrs. Manne;mann 
for 10,520 tons of pipes. The German 
firm have purchased a quantity of 
12,000 tons of steel slabs from the 
Hindustan Steel Limited. Steel ingots 
are not being sold to Messrs. Mannes-
mann. 

(b) and (c). The entire quantity of 
slabs contracted for has already been 
exported. Supply of pipes has also 
been completed. 

Farmer's Car 

·651. Dr. Ram Subhag Singh: Will 
the Minister of Defence be pleased to 
state: 

(a) whether Government propose to 
manufacture Japanese 'Farmer's Car' 
in ordnance factories; 



35II Written AnswersAGRAHAYANA 11, 1882 (SAKA) Written Answers 35!2 

(b) if so; whether the trial of the 
car has been had; and 

(c) whether it has been found 
suitable to Indian conditions? 

The Deputy Minister of Defence 
(Shrl RachuramaJah): (a) No such 
decision has been taken so far. 

(b) and (c). Do not arise. 

Central Institutes of Manacement 

r Shrl Auroblndo Ghosal: 
-65Z ~ Shr~ S. A. Mehdi: 
. l Shrl P. G. Deb: 

Will the Minister of Sclentl1lc Re-
search and Cultural Affairs be pleas 
ed to state: 

(a) whether it has been decided to 
set up two Central Institutes of 
Management; 

(b) if so, where; and 

The Deputy Minister of Seientille 
Research and Cultural Affairs (Dr. 
M. M. Dass): (a) Yes, Sir. 

(b) The matter is under the consi-
deration of the All India Council for 
Technical Education and its Eastern 
Regional Committee. 

Geodetic and Research Branch 

*654. Shrl Kallka SInCh: Will the 
Minister of Scientl1lc Research and 
Cultural Affairs be pleased to state: 

(a) the achievements of Geodetic 
and Research Branch of the Survey 
of India; and 

(b) when was this Branch establish-
ed? 

The Deputy MInlster of Seieutiflc 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) Coverage of the 
country with a net work of Trigono-
metrical Stations and precise Bench-
marks by geodetic triangulation and 
geodetic levelling, gravity, magnetic 

(c) the purpose for which they 
being set up? 

are --and astronomical observations, tidal 

The Deputy Minister of ScientIfic 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) and (b). It has been 
decided to establish a Central Insti- ___ . 
tute of Management at Calcutta. The 
question of establishing a similar Insti-
tute at Bombay or Ahmedabad Is 
under con;::deration. 

(c) The Institutes will provide facl-
litip.s for advanced studies and re-
search in Management. 

Te:rlile TechnololO' Course at Behram-
pore Institute 

-653. Shrimatl Renuka Ray: Will 
tho M;n'stpr of Sr.;entlftc a..-"t''' aud 
Cultural Affairs be pleased to state: 

'a) Whether the West B"ngal Gov-
ernment have approach~d the Gov-
ernment of India to bear a part of th .. 
exnenses towards introducing a delO'ee 
cour.e In textnp technology at the 
Berhampore Institute; and 

(b) If so, with what result? 

observations along the coastline and 
tidal predictions for various ports 
between Suez and Singapore; also 
connected applied research for impro 
ing the methods and techniques there-
of. 

(b) In the year 1800. 

Accident In MoE.S., Deihl 

rDr. Samantslnhar: 
-655. ~ Shri D. C. Sharma: 

l Shri S. M. Banerjee: 
Will the Minister of Defence be 

pleased to state: 

(a) whether it is a fact that one 
labourer was killed and three others 
were seriously injured when a 20 ton 
crane overturned at the Engineering 
Park, an M.E.E. establishment, In 
Delhi Cantonment on the 3rd October, 
1960; 

(b) whether it is also a fact that 
some labourers working in the esta-
blishment alleged that the officer-In-
charge of the works had ordered the 
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men working on the crane to over-
load it; 

(e) whether it is also a fact that the 
crane had been in use fora long time 
and its mechanism was defective; and 

(d) if so, whether any enquiry has 
been instituted into the matter and 
the result thereof? 

The Dept}' MJaIster of Defence 
(Sardar Majithla): (a) One labourer 
was killed and three injured, two 
seriously and one slightly, when a 
crane overturned on the Srd October 
1960. The capacity of the crane was, 
however, 61 tons and not 20 tons 

(b) to (d). The matter is under 
investigation. A Staff Court of In-
quiry has been held and its findings 
are under examination by the appro-
praite military authorities. 

Ceal Sappl,. to Steel Plants 

·656. Pandit D. N. Tiwari: Will the 
Minister of Steel, MInes and Fael be 
pleased to state: 

(a) whether it has been decided to 
pay bonus to those collieries who 
supply coal to Steel Plants with low 
ash content and to impose penalty on 
those whose coal confirms high per-
centage of coal ash; and 

(b) whether this will involve extra 
cost to the coal bill of the Steel Plants 
and if so to what extent? 

The MInister of Steel, Mines and 
rael (Sardar Swann Slnch): (a) 
With a view to encouraging collieries 
to improve the quality of coal sup-
plied to steel plants, it has been decid-
ed they may be paid an extra sum 
over an.d above the existing control-
led price of coal for each grade, de-
pending on the extent to which the 
ash content is less than the maximum 
prescribed for a particular grade. 
The stePs to be taken in cases where 
the ash content of the coal lupplied 
is consistently above the maximum 
prescribed for the grade are under 
'!onsideration. 

(b) Any apparent increase in the 
coal bill of steel plants will be more 
than 01lset by the advantages accruing 
from the improved quality of coal sup-
plied to them. 

Pre-Bada'et Debate 

·657. Shrl B. C. Kamble: Will the 
Minister of Finance be pleased to 
state: 

(a) whether his attention has been 
drawn to a news report (the times of 
India of the 28th October, 1960, at 
page 9) about U.K. Government's 
decision to have pre-budget debate 
every year; 

(b) whether Government propose 
to take similar decision; and 

(c) if not, the reasons therefor? 
The Peput}' Minister of FInance 

(Shrl B. R. Bhapt): (a) Yes, Sir. 

(b) and (c). Barring the presenta-
tion of a White Paper on public in-
vesl'ment, the other changes introduc-
ed in the U.K. relate to the manner 
and functioning of the Estimates Com-
mittee and Public Accounts Com-
mittee and a discussion of their re-
ports. The latter are matters for 
the Lok Sabha to consider. Infor-
mation about public investment is 
already available in the Budget docu-
ments presented to the Parliament. 

NeYftlI Lignite 

.658. Shrl Tanpmanl: Will the 
Minister of Steel, MInes aDd Fael be 
pleased to state: 

(a) whether East German experts 
have requested that 1000 tons of 
Neyveli lignite be sent to them for 
test; 

(b) if so, whether the same has 
been sent; and 

(c) if the answer to pact (b) above 
be in the negative the probable date 
by which the same will be sent? 

The Minister of Steel. Mines and 
Fael (8ardar Swann Singh): (a) Yes 
Sir. 
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(b) Not yet. 

(c) Lignite in quantity is likely to 
be available by the middle of 1961. 

Audit of L.LC. AccOUDta 
*6;;9. Sbrl P. C. Borooah: Will the 

Minister of FiDance De pleased to 
state: 

(a) whether it is a fact that only 
four flrms of Auditors have been ap-
pointed to audit accounts of 800 Offices 
of the Lite Insurance Corporation in 
the Eastern Zone; 

(b) whether the small number of 
auditors has resulted in their failure 
to carry out audits annually as requir-
ed; and 

(c) whether Government propose to 
increase the number of auditor. so 
that audit may be carried out 1'.1'0-
perly? 

The Deputy MiDlster of FiDaDce 
(Sbrl B. B. Bhapt): (a) to (c). No, 
Sir. 
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*661. ~ Sbrl Della: 
l Sbrl Bam KriIIIIaa Gupta: 

Will the Minister of I'iDaDce be 
pleased to state: 

(a) whether it is a fact that there 
was a run on the Indian Bank Limited 
in Madras City; 

(b) if so, the reasons therefor; 

(cl whether this fact was divulged 
by the periodical reports of the Re-
serve Bank of India; and 

(d) what is its present financial 
position and whether it needs any 
assis<ance from the Reserve Bank of 
India? 

Tile Deput)' MiDistv of FiDaDee 
(Shri B. B. BIIapt): (a) There were 
unusual withdrawals from the 
bank's Madras Oftices during the lat-
ter half of the second week of Novem-
ber, 1960, but the conditions are re-
ported to have returned to normal 
within six days. 

(b) It is very diJlicult to find out 
the specific reasons which set in 
motion the withdrawals from the 
bank. 

(c) and (d). The material available 
with the Reserve Bank of India indi-
cates that the bank's fintUlcia1 position 
is satisfactory. The withdrawals were 
for a short duration only and the bank 
did not approach the Reserve Bank for 
any special assistance. 

Dome GIIBI'III 

*68Z. Sbrl D. C. Sharma: Will the 
Minister of Dome Mairs be pleased 
to refer to the reply given to Stan'ed 
Question No. 48f on the 17th August, 
1960 and state: 

(a) the further progress made in 
organising voluntary Corps of Home 
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Guards in different States and Union 
Territories; 

(b) which States have organised 
such Corps; and 

(c) the steps taken or proposed to 
be taken to expedite this work? 

The Minister of state in the Ministry 
of Home MaIrS (Shri Datu): (a) The 
Kerala Government have since esta-
blished a Home Guards Organisation. 
The Governments of Raja.than and 
Orissa and the Union Territories of 
Himachal Pradesh and Tripura are 
examining the financial implications 
and taking steps to formulate neces-
sary legislation. 

(b) Maharashtra, Gujerat, Mysore, 
Madhya Pradesh, Bihar, West 
Bengal, Uttar Pradesh, Punjab and 
Kerala and the Union Territory of 
Delhi. 

(c) The desirability of the early 
setting up of such organisations has 
been impressed on the Sate Govern-
ments. 

Arrears of Income TIm 

-663. Shri S. M. Banerjee: Will the 
Minister of FiDance be pleased to 
refer to the reply given to Starred 
Question No. 1093 on the 6th Septem-
ber, 1960, and state what further steps 
have been taken to realise the arrears 
of income tax against the foreigners? 

The Deputy Minister of FiDaDce 
(Shri B. B. Bhagat): As sta!ed already 
all available assets of the defaulters 
have been attached. When any fresh 
assets come to light, they are also 
attached by the Income Tax Officer. 
The arrears have been brought down 
to Rs. 11'04 crores ('n 1st October, 
1960. The bulk of the arrears are 
due from Muslim evacuees to Pakis-
tan. 
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Reserve Bank Control over Scheduled 
Banks 

*665 J Shri Bam Krishan Gupta: . L Shri Raghunath Slnch: 

Will the Minister of FiDaDce be 
pleased to state: 

(a) whether Government have for-
mulated proposals to arm the Reserve 
Bank with additional powers with a 
view to ensuring more effective con-
rtol over the operations of Schedulea 
Banks; and 



3519 Written AnswersAGRAHAYANA 11, 1882 (SAKA) Written Answer8 3520 

(b) if so, the details thereof? 

The Deputy Minister of FiDaDee 
(Shri B. R. Bhagat): (a) and (b). 
The question is under continual exa-
mination by Government and the 
Banking Companies Act has been 
amended accordingly from time to 
time. 

Asbestos Deposits in Andhra 

r Shri Subodh BaDsda: 
'666. ~ Shri S. C. Sa~~ta: 

l Shri P. R. MaJhl: 

Will he Minister of Steel, Mines and 
Fuel be pleased to state: 

(a) whether it is a fact that a large 
deposit of Asbestos has been found in 
Andhra Pradesh; and 

(b) if so, the steps taken to exploit 
the deposits? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) 
The asbestos deposits of Andhra Pra-
desh are known for a long time. They 
are located in the districts of Cud-
dapah, Karnool and Anantapur. 

(b) Most of the promising asbestos 
bearing areas in Andhra Pradesh 
have already been leased out. The 
Government of Andhra Pradesh have 
stated that they propose to take up 
drilling in the more promising zones 
during the 3rd Five Year Plan period 
subject to the availability of drills. 
Detailed investigation is also proposed 
to be undertaken by the Indian 
Bureau of Mines during the Third 
Five Year Plan period. 

Retrenched Employees of Rebablli-
taUOD Finance CorporaUon 

·SS7. Shri Ajlt Singh Sarbadi: Will 
the Minister of Finance be pleased to 
~tate: 

(a) the total nwr. ... e:- of Rehabili-
tation Finance Corporation (under 
liquidation) employees who have been 
retrenched so far; 

(b) how many of them have been 
absorbed; and 

(C) what stePs are being taken to 
employ the rest? 

The Deputy MiDJster of Finance 
(Shri B. R. Bbagat): (a) and (b). Of 
the total staff strength of 305 of the 
Rehabilitation Finance Administration 
as at the close of business on the 30th 
June, 1960 when the Administration 
was placed in liquidation, seventy-
six employees have since left the ser-
vice, sixty-seven of whom on securing 
alternative jobs, two on retirement 
and seven of their own accord. 

(c) Every endeavour is being made 
to secure alternative employment for 
the rest. 
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~~~~ocftotl~" 

if11r i!iT ~ <; ~ U.f,o if>'t~­
'IiPr~~~I~it;~ 
it;~'Ejb,~tt~~~~~ 
r.mrr (m it; ~) ~ it 
~~~I~~it~~, 
~ 'fRo ~o ~,~~ ~ it; 
~ ~iIi ~ 'i, ill ~ ~ lilt 
~ ~ ~ 'i I ~, ~ ito ~",o 
~,,;;r~~~~mr~ 
tt1trof~~'im:~OR~ 
~'Ii't~~~'i la.mi'r 
~ OR ~ it; mr ~ \90)(0 m.rr ~ 
~rrrl~~iIi~iI>'t 
a.mi'r ~ OR to,~)(o m.rr ~ ~ 
~prliJ~tt~'IR: 
~~I~~~~ 
tTiJ ~ ~ ty. ~ 'Ii't ~ <R iI>'t 
~~'liI~~itY.~ 
~ 1ft ~ f.t;iJ tTiJ t I ~j 
¥'i ~ ~ ~ 0!ff.Rrq1it; Rr.rrq;, 
q1ft ~ ~ ~ fit;lrr iflff t j 
oRffoti" O"i!:floti"Rf .~ _..m ... t~1 J 

"Kanpar-I" AIn:raft 

*&It. SbriDati IIa Palehewlhuri: 
Will the Minister of Defence be pleas-
ed to state: 

(a) whether it is a fact that the 
light transport aircraft 'Kanpur-I' 
manufactured at the I.A.F. Base 
Repair Depot at Kanpur has not yet 
been gi'VEIl an airworthiness certi-
ficate; 

(b) if so, the reasons therefor and 
when this is likely to be done; 

(c) whether it is also a fact that an 
improved version of the 'Kanpur-I' 
aircraft mentioned in part (a) above 
is already under way; 

(d) if so, the nature of progress 
made; 

(e) whether it is also a fact that an 
aircraft Jet engine has been locally 
designed and is under contruction at 
the I.A.F. Base Repair Depot at Kan-
pur; and 

(f) if so, the progress made in con-
nection therewith? 

The Deputy MiDister of DefelICe 
(Sardar Majithia): (a) Military air-
craft do not need certificate of air-
worthiness. 

(b) Does not arise. 
(c) Yes. 
(d) Manufacture of the improved 

version has started. 

(e) Yes. 

(f) Manufacture of the prototype 
components of this engine is progres-
sing satisfactorily. 

Kalldas Samaroh 

*670. Dr. Ram Subhag Singh: Will 
the Minister of Scientific Research 
and Cultaral Affairs be pleased to 
state: 

(a) whether any steps have been 
taken by Government to celebrate the 
annual Kalidas Samaroh which falls 
this year during the week commenc-
ing on the 30th November, 1960; and 

(b) if so, the details thereof? 

The Deputy MinIster of Scienthlc 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) and (b). The Gov-
ernment of Madhya Pradesh cele-
brated the annual Kalidas Samaroh 
with the help of Government of India, 
State Governments and other Cul-
tural Organisations during the week 
commencing on 30th October, 1960 
and the Government of India gave a 
grant of Rs. 7,500 to the Kalidas 
Samaroha Samiti for this purpose. 

CleInue of Prabhat Bank 

*'71. {S~ P. G. Deb: 
Shri S. A. Mehd1: 

Will the Minister of Finance be 
pleased to state: 

(8) whether Prabhat Bank, Delhi 
has closed down; and 
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(b) if so, the reason for the same? 

The Depot,. MInIster of FiDaaee 
(Shrl B B. Bhapt) : (a) Under 
Section 45 of the Banking Companies 
Act, 1949, the Central Government 
has granted moratorium to the 
Prabhat Bank Ltd., Delhi for the 
period from the 8th October, 1960 to 
the 8th Januar:Y, 1961. 

(b) The bank was finding it difficult 
to function and the moratorium was 
served to protect the interests of 
depositors generally. A seheme for 
the merger of the bank with the 
National Bank. of Lahore Ltd., has 
since been prepared by the Reserve 
Bank. 

Intel'llatioDal Sladeata Boase, Delhi 

-612. SIu1 D. C. Sharma: Will the 
Minister of Seiendflc Researeh and 
Cultaral Aftairs be pleased to refer 
to the reply given to Starred Question 
No. 698 on the 24th August, 1960 and 
state: 

(a) the progress made so tar in 
finalising the master plan for the 
International Students House, Delhi; 
and 

(b) when it is likely to .be complet-
ed? 

The Depat,. MiDIster of ScleDtlfle 
~h ... Caltaral Aftairs (Dr. 
M. M.. Das): (a) A new plan is bein·g 
prepared in consultation with the 
University authorities. 

(b) It is not possible to say definite-
ly. 

Coal Sh8l1ace In uttar Pru1esh 

r SIu1 S. M. Banerjee: 
-6'73. ~ Shrl Sarju Pandey: 

L Shri Itam SluuIker LaI: 

Will the Minister of Steel, MInes 
and Fuel be pleased to state: 

(a) whether coal shortage in Uttar 
Pradesh still continues; and 

(b) if so, the stePs taken to solve 
this problem? 

The MInIster 01 Steel, MInes and 
Fuel (Sardar Swaran SiDp): (a) and 
(b). The supply position has improv-
ed. Against 2008 wagons supplied to 
U.P. in July last, 4402 were supplied 
in August and 5405 in September. 
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Arm7 Act 

-675 .r Shri Ajit SiDgh Sarbadi: . L Shri Ram Krisbaa Gupta: 

Will the Minister of Defence be 
pleased to refer to the reply given to 
the Un&tarred Question No. 180 on 
the 3rd August, 1960 and state: 

(a) whether any decision has been 
arrived at to bring about an amend-
ment in the Army Act to dispense 
with the provision for confirming the 
verdict of "Not guilty" by the Court 
Martials; and 

(b) if so, the nature of the decision? 
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The Deputy Minister of Defence 
(Shrt Raghuramalah): (a) and (b). 
It has been tentatively decided to 
amend the Army Act so as to dispense 
with the provision for confirming the 
verdict of "Not Guilty" by Courts 
Martial. However, it will take some 
more time before a Bill is brought. as 
some other amendments to Army Act 
are still under consideration. 
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Violation of Indian Air Space 

{ 
Shrimati na Palchondhurl: 

*677. Shri D. C. Sharma: 
Sbrimati Maflda Ahmecl: 

Will the Minister of Defence be 
pleased to state: 

(a) the number of aircrafts which 
violated the Indian air-space on 
India-Pakistan Border during the last 
three months; and 

(b) the action taken in the matter? 

The Deputy MiDister of Defence 
(Sardar Majithia): (a) and (b). 
There have been two violations of 
the Cease Fire Line in Kashmir since 
1st September, 1960. The violation of 

the Cease Fire Line in one case has 
been taken up by the Army authorities 
with the United Nations Military 
Observers Group in Jammu and 
Kashmir. In regard to the other, the 
matter was not taken up due to lack 
of proper identification of the air-
craft. 

D.L.F. Loan for India 

·678. Shri Bam Krishan Gupta: Will 
the Minister of F'iDanee be pleased to 
statE': 

(a) whether it is a fact that Gov-
ernment of India have asked for 
bigger U.S. Development Loan Fund 
for the current year; and 

(b) if so, the nature of success 
achieved so far in this regard? 

The Deputy Minister of FInance 
(Shri B. R. Bbagat): (a) and (b). 
During 1960 DLF has agree:! to give 
India loans totalling $238'17 million. 
Loans agreed to bv DLF in 1958 and 
1959 amounted respectively to $75 
million and $120 million. 

Clearance of Baggage at Dum Dum 
Airport 

·679. Dr. Ram Subhal' Singb: Will 
the Minister of Finance be pleased to 
state: 

(a) whether Government are aware 
that the Director General of the Food 
and Agriculture Organisation, Shri 
B. R. Sen, who arrived at the Dum 
Dum Airport (Calcutta) on the 12th 
November, 1960 could not get his bag-
gage from Customs and left 
Calcutta for another destination on 
the 14th November, 1960 without it; 
and 

(b) if so, what is the position now? 

The Deputy Minister of Finance 
(Shrl B. R. Bhagat): (a) and (b). 
Shri sen arrived at the Dum Dum Air-
port on the 12th November, 1960. 
His accompanied baggage was passed 
immediately by the Customs Officer. 
Shri Sen informed the Customs 
Officer that one package of his un-
accompanied baggage would be 
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arriving by a subsequent plane. 
Actually, however, the package in 
question had arrived by the same 
plane by which Shri Sen had travel-
led and had been manifested as 
freight. In the absence of any indica-
tion on the package or in the freight 
manifest that it belonged to Shri Sen 
or any instructions from him that it 
was to be retained at the Airport, the 
package was sent to the Custom 
House for clearance in the normal 
course. On 15-11-1960, the Clearing 
Agents of Shri Sen presented the 
necessary documents at the Custom 
House and the package was given 
clearance within a few minutes. 

Housing Scheme for Scheduled Castes 
in Punjab 

1169. Shrt D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) the amounts which were sanc-
tioned for Housing Schemes for 
Scheduled Castes in Punjab in 1959-
60; 

(b) whether the money allotted has 
been fully spent; and 

(c) the number of houses construct-
ed for the Scheduled Castes in Pun-
jab under this scheme in 1959-601 

The Deputy MiDlster of Home 
Affairs (Shrimati Alva): (a) Rs. 3·37 
lakhs. 

(b) Yes. 

(c) 449. 

Profit by Tobacco Companies 

11'70. Shri D. C. Sharma: Will the 
Minister of Finance be pleased to 
state: 

(a) the amount of profit earned by 
the tobacco companies belonging to 
non-residents in India during 1957-58 
and 1958-59; and 

(b) the remittance of profits and 
dividend from India by these com-
panies during the same period? 

The MiDlster of Finance (Shri 
MorarJi Desai): (a) and (b). A 
statement is laid on the Table of the 
Lok Sabha. 

STATEMENT 

(a) Profits and divi-
dends accrued to 
non-residents 

(b) Profits and divi-
dends remitted 

(in lakhs of rupees) 

1957-58 1958-59 

NOTE-The figures relating to the 
remittances of profits and dividends 
are on a financial year basis while 
those of accruals are based on the 
details furnished by the companies 
and hence will not necessarily be on 
a financial year basis. 

Company Law Cases 

11'71. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to state the number of Company Law 
cases dealt with by the anti-fraud 
squad during May, 1960 to October, 
1960? 

The Mlnirer of Home Affairs (Shri 
G. B. Pant): Four cases registered 
during the period and 2 cases register-
ed previously were dealt with from 
May, 1960 to October, 1960. 

Cultural Grants to Punjab 
OrpnisatiCIDS 

I1'7Z. Shri D. C. Sharma: Will the 
Minister of Scienlfic Research and 
Cultural Affairs be pleased to state: 

(a) the names of organisations 
which were given grants for promo-
tion of cultural activities in Punjab 
State during the years 1958-59 and 
1959-60; and 

(b) the amount sanctioned to each 
of them during the above period? 
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The Deputy MiDIster of ScleDtIflc 
Researeh and Cultural Mairs (Dr. 
M. M. Bas): (a) and (b). 

Name of Orgaoisation 

1958-59 : 
1. Indiao Academy of Fine Ans, 

Amritsar . 

2. The Vishveshvar &nand Vedic 
Research Institute, Hoshiar-
pur. 

3. Jallianwa1abagh NatioDlll 
Memorial Trust, Amritsar . 

1959-60 : 

1. The Vishveshvsra and Vedic 
Research Institute, Hoshiar-
pur . 

2. Sikh History Research De-
partment, Khalsa College, 
Amritsar 

3. Punjab Sahitya Akademi, 
Ludhians 

4. Ja1Iianwa1abagh NatioDlll 

Amount 

RI. 

2,04,060 

Memorial Trust, Amrilsar 3,74,111 

PardODll p-anted by the PresideDt or 
the CenVaI GovernmeDt 

1171. {Sbri D. C. Sharma: 
Shrl Pauprkar: 

Will the Minister of HOllIe Mairs 
be pleased to state the number of (i) 
murder cases and (ii) other cases in 
which pardons or remissions have 
been granted by the Central Govern-
ment or the President during the 
period April, 1960 to October, 1960? 

The MIDIster of state In the MiDIa-
try of Home Affairs (Shrl Datar): 
Death sentence was commuted to 
imprisonment for life in the case of 
24 prisoners and remission of punish-
ment was granted in seven cases, 
during the period from 1st April to 
31st October, 1960. 

Visas Issued to ForelgDeftl 

1174 1'Shrl D. C. Sharma: . L Shri Paaprkar: 
Will the Minister of Home Mairs 

be pleased to state: 

(a) the number of foreigners to 
whom visas to visit India were issued 
during the third quarter of the year 
1960; and 

(b) the names of the countries to 
which these persons belong? 

The Minister of State In the MbUs-
try of Home Affairs (Shrl Datar): 
(a) and (b). A statement giving the 
information received so far, is laid on 
the Table of the Lok Sabha. [See 
Appendix II, annexure No. 67]. 

Welfare of Scheduled Castes aDd 
Scheduled Tribes 

11'75. Shri D. C. Sharma: Will the 
Ministel: of Home Affairs. be pleased 
to state: 

(a) the amount sanctioned so far 
under the Second Five Year Plan for 
the welfare of Scheduled Castes and 
Scheduled Tribes in Delhi Territory; 
and 

(b) the amount spent so far out of 
these allocations? 

'l'be Depaty Minister of Home 
Hairs (Sbrimati Alva>: (a) The 
following amount has been sanctioned 
so far. 

Category Amount 
(Rs. in lakhs) 

(i) Scheduled Tribes. Nil 
(ii) Scheduled Castes 17'15 

(b) An amount of Rs. 12'15 lakhs 
has been spent out of the above 
allocation. 

Per Capita ConnmptloD of Petrol 

1176. Sbri D. C. Sharma: Will the 
Minister of Steel, MInes aDd Fuel be 
pleased to state: 

(a) what will be the per capita 
consumption of petrol in India at the 
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end of the Second Five Year Plan; 
and 

(b) how does our present per 
capita consumption of petrol compare 
with the United Kingdom, U.S.A., 
U.S.S.R., West Germany and China? 

The MiDlster of Mines BDd 011 (Shrl 
K. D. MaIaviya): (a) and (b). It is 
not possible to give the per capita 
consumption of petrol as it would not 
be in the Public interest to do so. 
Per capita consumption of gasolines, 
including petrol, aviation spirit etc. 
during the last year of the 2nd Plan 
is es:imated to be of the order of 
3 litres. Information on per capita 
consumption of petrol in the Un;ted 
Kingdom, U.S.A., U.S.S.R., West 
Germany and China is not available. 
United Nations have been publishing 
statistical information regarding 
world energy. Due to varying 
definitions from country to country it 
is difficult to give exactly comparable 
figures. On the basis of certain 
uniform definitions, (not comparable 
to the one on which figure for last 
year of the 2nd Plan has been work<!d 
out above) in the United Nations' 
latest publication "World Energy 
supplies 1955-58", the figures for 
1958 latest vear for which data in 
resp~t of gasolines which also include 
aviation spirit etc. is available, are 
Fiven in the statement below:-

Country 

U.S.A. 
U.K. 
West Gennany 
India 

P.,. capita consump-
tion of gasolines in-
cluding aviation 

spirit etc. 
(Litres) 

132 5.8 
209·9 

105·1 
4·1 ---------------
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Scheduled Castes BDd Scheduled 
Tribes 

1178. Shrt Pauprkar: Will tbp 
Minister of Home Affairs be pleased 
to state: 

<a) how many times the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes visited Madhya Pradesh 
during 1959-60; and 

(b) the places visited by him in 
that State? 

The Deputy Minister of Home 
Affairs (Shrtmatl Alva): (a) Six 
times. 

(b) Mandl&, Kumadehi, Baihar, 
Tantaola, Jabalpur, Kalpi, Gorami, 
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Gwalior, Meghpura, Tamia, Chhind-
wara, Bhopal, Raipur, Pharasgaon, 
Boregaon, Bastar, Jagdalpur, Sham-
garh and Avaund. 
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Delhi Rent Control Act 

1180. Shri D. C. Sharma: Will the 
Minister of Home Mairs be pleased 
to state the total number of C3Jes 
filed with the Rent Controller from 
the 1st May, 1960 upto the 31st 
October, 1960 under the Delhi Rent 
Control Act of 1959, since its enforce-
ment and out of these the number of 
cases: 

(i) filed each by the landlords and 
the tenants; 

(ii) filed by the landlords in which 
tenants' ~victions are sought; 

(iii) in which tenants' evictio'ls 
sought on the ground of "personai 
requirement of the landlord"; 

(iv) filed by the tenants for fixation 
of standard rent; and 

(V) in which tenants' evictions are 
sought in respect of the newly trans-
ferred premises? 

The Minister of State in the MiJlis-
try of Home Mairs (Sbri Datar): 
Total number of cases 3,020. 

(i) (a) Landlords 
(b) Tenants 

(ii) 1,599. 
(iii) 278. 
(iv) 339. 
(v) 5. 

1,624 
1,39b 

Scientific Research in Punjab 
University 

1181. Shri D. C. Sharma: Will t.'1e 
Minister of Education be pleased to 
state the nature of f:lcilities given to 
Punjab University, and other college, 
in Punjab during the last 3 years for 
purposes of scientific research and 
study? 

The Minister of State in the MinlII-
try of Home Mairs (Shri Datu): 
The information is beine collected and 
will be laid on the Table of the Lok 
Sabha in due course. 
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Scrap 

1182. Shrl KUDban: Will the Miilis-
ter of Defence be pleased to state the 
quantity of non-ferrous metal scrap 
disposed of (sold) during 1957-1i8, 
1958-59 and 1959-60? 

The Deputy Minister of Defence 
(Shrl Raghuramaiah): The quantity 
of non-ferrous metal scrap disposed 
of during the years 1957-58 to 1959-60 
is as under:-

Year 

1957-58 
1958-59 
1959-60 

Quantity 
(Tons) 

1,5:':1 
932 

1.234 

In addition to the tonnage mentIOn-
ed above, certain items of scrap, 
whose accounting unit is in number, 
account for 2,153 numbers disp"sed 
of during 1958-59 and 1,626 numbers 
during 1959-60. 

Iron & Steel for Punjab 

1183. Shri D. C. Sharma: Will the 
Minister of Steel, MInes aDd Fuel be 
pleased to state: 

(a) what were the requirement;; of 
iron and steel for Punjab in 1957-58, 
1958-59 and 1959-60 so far; 

(b) how much of it was supplied by 
the Centre; and 

(C) what was the reason for not 
meeting the demand in full? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and 
(b). A statement is laid on the Table. 
[See Appendix II, annexure No. 68]. 

(c) Production of steel has been far 
short of demand and imports have 
also been limited due to shortage of 
foreign exchange. The demand~ of 
variou States including Punjab have, 
therefore,not been met in full. Wi:h 
the increase in production the posi-
tion has become easier except in the 
case of sheets (thinner gauge) and 
wire. 

Manufacture of Mcitor Cycles In 
OrdDance Factories 

1184. Shrl D. C. Sharma: Will the 
Minister of Defence be pleased to 
refer to the reply given to Unstarred 
Question No. 600 on the 11th August, 
1960 and state: 

(a) whether any further progress 
has been made in the proposal to 
manufacture mo~or-cycles in Ordnance 
Factories in collaboration with Japan: 
and 

(b) if so, the details thereof? 

The Deputy Minister of Defence 
(Shrl Raghuramaiah): (a) and (b) 
There has been no further progress 
in the proposal to manufacture Motor 
Cycles in Ordnance Factories. 

Merit-cum-Means Scholarships in 
Orissa 

1185. Shrl Chintamoni Panigrahi: 
Will the Minister of Scientific Research 
and Cultural Affairs be pleased t.:J 
.tate the number of merit-cum-means 
scholarships allotted to each technical 
institute in Orissa during 1960-61? 

The Deputy Minister for ScieDtliIc 
Researdl aDd Cultural Affairs (Dr. 
M. M. Das): The allotment of Merit-
cum-Means Scholarships to technical 
institutes for 1960-61 has not yet b~en 
finalized. 

Utkal Uulverslty Professors 

1186. Shrl Chintamoni Panigrahi: 
Will the Minister of Education bl! 
pleased to state: 

(a) whether the University Grants 
Commission has decided to pay tl", 
salaries of the neWly appointed pro-
fessors in the departments of Statis-
tics, Psychology, Philosophy and 
Political Science in the Utkal Uni-
versity; 

(b) whether there is any procedure 
laid down by the University Granb 
Commission for the appointments of 
such professors; and 

(c) if so, whether this procedur" 
has been observed while making 
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appointments to these posts by the 
Utkal University? _ 

The MinIster of State In the MInts-
try of Home Aftalrs (Shrl Datar): 
(a) The University Grants Commis-
sion has approved under the Second 
Five Year Plan the creatiOn of the 
post of a Professor in each of the 
departments of Statistics, Psychology, 
Philosophy and Political Science at 
the Utkal University, the expenditure 
in respect of which is to be shared 
between the Commission and Uni-
versitylState Government at 50:50. 
The University has nDt yet reported 
to the Commission appointment of 
Professors in these Departments. 

(b) and (c). While the Commission 
has nDt laid down any detailed pro-
cedure for the appointment of Uni-
versity teachers, as each University 
has its own statutory provision laying 
down procedures in such matters. it 
has prescribed qualifications for differ-
ent categories of University teachers. 

Before grants are released bv the 
Commission towards the appointment 
of' University teachers to posts sanc-
tioned by it, their qualifications are 
scrutinised by the Commission in the 
light of the prescribed conditions. As 
already stated, the Commission has 
not yet received a report from the 
University regarding the appointments 
made to these posts. 

0rilBa MIDJnc Corporation 

11111. Shrl ChlDtamODi Panigrahl: 
Will the Minister of Steel, MInes and 
Fuel be pleased to refer to the reply 
given to Starred Question No. 704 on 
the 22nd August, 1959 and state: 

(a) whether the Orissa Mining Cor-
poration has been granted further 
mining leases for the areas which they 
have applied for; and 

(b) if so, in which areas they have 
been granted further mining leases by 
now? 

The Mlnlster 01 Mines and on (8hrl 
K. D. Malavlya): (a) and (b). The 
Orissa Mining Corporation has been 

granted only one mining lease for 
manganese and iron ores over 2,010 
acres in villages Fulihari, Choda and 
Saraikela in Bonai Sub-division of 
Sundargarh District. 

Development of Iron Ore MInes 
1188. Shrl ChlDtamODl. Panigrahl: 

Will the Minister of Steel, Mines and 
Fuel be pleased to state the to!al 
amount of money invested so far in 
developing Barsua, Kiriburu and 
Bolani mines respectively upto 1st 
November, 1960? 

The MiDJster of Steel, MInes aDd 
Fuel (Sardar Swaran SiDch): Baraua: 
The mechanisation of the mines has 
almost been completed. Total expen-
diture on it till now has been of the 
order of Rs. 7-4 crores. 

Kiriburu: Work on Kiriburu h'J.s 
only recently started and the expendi-
ture on the mines till now has been 
about Rs. 75 lakhs. 

Bolani: These mines are being 
developed by Bolani Ores (Private) 
Limited in which Government of India 
have a 50'5 per cent share, 49'5 per 
cent being held by Orissa Minerals 
Development Company. Government 
have till now invested Rs. 35'35 lakhs 
in Bolani Ores. 

Suppression of Immoral Trame iD 
Women aDd Girls Act, 1956 

1189 f Shrl D. C. Sharma: . L Shrl Ram Krlshan Gupta: 

Will the Minister of Home Aftalrs 
be pleased to refer to the reply gi-/en 
to Starred Question No. 722 on the 
24th August, 1960 and state: 

(a) whether Government have since 
considered the suggestions for making 
more effective the workin~ of tht 
Suppression of Immoral Traffic in 
Women and Girls Act, 1956; and 

(b) if so, with what results? 

The Deputy MinIster of Home 
Aftalrs (Shrimatl Alva): (a) and (b). 
Government are awaiting the com-
ments of some of the State Govern-
ments on the suggestions. 
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Standard of Education 

1190 J Shri D, C, Sharma: 
, L Shri Ram Krishan Gupta: 

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Starred Question No, 741 on the 
24th August, 1960 and state 1lhe fur-
ther progress made in the delibera-
tions which were being held by the 
Union Public Service Comrnisssion 
with the Minisbry of Education to 
check the fall in standard of educa-
tion and genernl knowledge of candi-
dates competing for Union Public Ser-
vice Commission Examinations? 

The Minister of State in the Minis-
try of Home Affairs <Shri Datar): The 
Government of India, University 
Grants Commission and the various 
State Governments are all seized of 
the problem and every effort is being 
made to tackle it, Like most other 
educational reforms, the results of the 
various efforts in this direction will 
be visible only after some time. 

Expansion of N. C. C. 

ll91. Shri D. C. Shrama: Will the 
Minister of Defence be pleased to re-
fer to the reply given to Starred 
Question No. 745 on the 24th August, 
1960 and state the up-to-date pro-
gress made in implementation of the 
measures that were being considered 
for imparting military training 
to maximum number of youths of the 
country through National Cadet Corps? 

The Deputy Minister of Defence 
(Shrl Raghu Ramaiah): Since August 
1960, the following prog'ress has been 
made: 

(1) National Cadet COTPS 

No additional units have been sanc-
tioned but proposals in this regard are 
Wlder consideration. 

(2) NCC RIFLES 

By the 1Mh November 1960, an ad-
dition of ",bout 16.300 cadets had been 
1449(Ai)LS-3 

made, taking the total number enrol-
led to 1,16,500. 

(3) Officers Training untits 
Upto the 1Mb November 1960, an 

addition of 40 cadets had·been made, 
taking the total number of cadets en-
rolled to 156, 450 fresh applications 
have been received and arrangements 
are being made for in1erview of these 
applicants by the Services Selection 
Board. 

(4) Auxiliary Cadet C07'pS 

By the end of October 1960, an 
addition of 20,510 cadets had been 
made, taking the total number of 
cadets enrolled during the year 1960-
61 to 33,510. Further enrolment is in 
progress. 

Development of Linguistics 

119Z {Shri Shree Narayan »as: 
. Shri Badha Raman: 

Will the Minister of Education be 
pleased to slate: 

(a) whether any programme for 1lhe 
development of linguistics on zonal 
basis has been drawn up by the Uni-
versity Grants Com.m.ission; 

(b) if so. the important features 
thereof: 

(c) whether:ronaJ groupings have 
been finalised; and 

(d) if so, what they are? 

The MInister in the MJnJstry of 
Home Affairs <Shri Datar): (a) to (d). 
The University GTants Commission 
has appoinJted a Committee to ex-
amine the question and make recom-
mendations. The recommendations of 
the Committee are awaited. 

Medium term loans for Cooperative 
Industries 

(Shri Shree Narayan Das: 
1193. ~ Shri Radha Raman: 

l Shri Ram Krishan Gupta: 

Will the Mini9ter of FInance be 
plea..ro to refer to the t"eply given to 
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Unstarred QuestiOn No. 824 on the 
17th August, 1960 and state: 

(a) whether the Reserve Bank of 
India has since finalised the conside-
ntion of relative present standards 
regarding medium term loans for the 
cooperative industries; and 

(b) if so, with what result? 

The MiDIster of FiDance (Shri 
Morarji Desai): (a) and (b). The re-
commendations made by the Mehta 
Committee on cooperative credit in re-
gard to the relaxation of present 
standards of credit limi16 for medium-
term loans to cooperative banks have 
been accepted in principle by the Re-
serve Bank. The details of the proce-
dure ·to be followed are being worked 
out. 

American Loan CommodWes 

1194 {Shri P. G. Deb: 
. Shri Jhulan Sinha: 

Will the Minister of Fbwlce be 
pleased to refer to the reply given to 
Unstarred Question No. 2530 on the 
9th September. 1960 Te. American 
Loan Commodities and state: 

(a) the names of the parties to 
whom these Rupee funds are made 
available as loans; and 

(b) the amount so far sanctioned to 
business firms and their Indian affi-
liates? 

The MiDister of FiDance (Shri 
MorarJl Desai): (a) and (b). The 
amount of Rs. 506.63 crores mentioned 
in the statement attached to the reply 
to Unstarred, Question No. 2530, is 
eannarked as loan to the Govt. of 
India and is intended to be utilized on 
schemes in the Plan. Only a sum of 
Rs. 26.19 crores is earmakeci to be 
re-Ient to the Retlnance Corporation of 
India and out of this, a sum of Rs. 5 
crores has so far been lent to that 
Corporation. As regards part (b) of 
the question, the following loans have 
been approved by the Export and 
Import Bank of U.S.A. out of the 
amount earmarked for lending to 

U.S. Business firms and their as-
sociates: 

Name oCthe firm .\mount of 
loan 

sanctioned 

R •. 

I. MIs. Otis Elevator Co. 10,00,000 
2. MIs. Goodyear Tyre &: 

Rubber Co. oC India Pvt. 
Ltd. 2,25,00,000 

3· MIs. Mysore Cements Ltd. 55,00,000 
4. MIs. Src;thetics &: Che-

micals td. . . 3,92,00,000 
5. MIs. Hindustan Alumi-

nium Corpn. Ltd. 1,00,00,000 
6. MIs Merit Sharp &: Dho-

me oC India Pvt. Ltd. 50,00,000 
7. MIs. Ex-<:eJJ.-O Corp. 

India Ltd. 20,00,000 
8. MIs. Seshasayee Bros. 2,00,00,000 
9. MIs. Premier Tyres Ltd. 

Bombay . . . 30,00,000 
10. MIs. Lederle Laboratories 

India (Pt.) Ltd. 25,00,000 

TOTAL 11,01,00,000 

NaUonal Tribunal for CantoDment 
Employees 

lU15. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
state: 

(a) whether the Cantonment Board 
Employees have protested against the 
awas-d of the National Tribunal; 

(Ib) if so, what are.their speci1ic 
demands; and 

(c) the steps taken by Government? 

The Depaty MInIster of Defence 
(Sardar Majithla): (a). Yes, Sir. The 
All India Cantonment Board Em-
ployees Federation, the Cantonment 
Board Employees Union, Ferozepur 
Cantt., and the Secunderabad Canton-
ment Municipal Mazdoor Sangh re-
presented against the award of the 
National Tribunal. 
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(b) That the pay-5Cllles fixed by ihe 
National Tribunal should be revised 
and that a Pay CommissiOn with full 
powers should be appointed for flhe 
purpose. 

(I:) As the Award of the National 
Tribunal is binding on Cantonment 
Boards and their employees for a pe-
riod of one year in the first instance, 
the questiOn of Central Govenlment 
taking any steps in respec:t of demands 
already adjudicated by the Tribunal 
does not arise. 
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Speclftc ReDef Act 

1198. Shri Ram Krishan Gupta: Will 
the Minister of Law .be pleased to 
refer to the reply given to Unstarred 
QuestiOn No. 1651 on the 29th 
August, 1960 and state ,the progress 
made so far in drafting and soponsor-
ing the Bill regarding Specific Re-
lief Act? 

The MInlster 01 Law (Shri A. K. 
Sen): The Bill regarding Specific Re-
lief is likely to be introduced in b.'le 
current session of Parliament. 

Birla Industrial and Technological 
Museum In Calcutta 

1199. Shri Ram Krishan Gupta: Will 
the Minister of Scientific Resean:h and 
Cultural Mairs be pleased to refer to 
the reply given to Unstarred Question 
No. 1126 on the 20th August, 1960 and 
state: 

(a) whether plans to expand the 
Birla Industrial and Technological 
Museum in Calcutta have been work-
ed out; and 

(b) it so, the details thereof? 

The Deputy MInIster 01 SclenWlc 
Reseal'Ch and Cultural Mairs (Dr. 
M. M. Das): (a) Yes, Sir. 

(b). It is proposed to develop the 
Museum in the seven galleries of: 

(i) Motive Power 
(ll) Transport 
(iii) Mining & Metallurgy 

(iv) Postal-Communication 
(v) Electricity 

(vi) Popular Science 
(vii) Television and Electronics 

'l1he gallery on 'Postal-Communica-
tion' will be set up in 1962. The staff 
will also be suitably augmented. De-
pending upon the availa:bility of funds 
it is proposed to construct in stages 
a multi-storeyed building to accom-
modate future expansion. 

Chlld Murder in Defence Colony 

1200. Shri Ram Krishan Gupta: Will 
the Minister of Home Affairs be pleas-
ed to refer to the reply given to Un-
starred Question No. 182 on the 3rd 
August, 1960 and sta1e the reswt of 
the investigations made in the caSe of 
the murder of a three year old child 
in Defence Colony? 

The Minister of State In the MInis-
try of Home Affairs (Shri Datar): The 
investigation is nearing completion 
and the case against ·1l11e accused will 
be put up in court shortly. 

ArWlclal SateIUte of U.S.A. 

1201. Shri Raghunath Singh: Will 
the Minister of Scientific Research 
and Cultural Mairs be pleased to 
state whether it is a fact that India 
with other twenty countries is being 
invited by U.S.A. when its next arti-
ficial satellite is fired into space? 

The Deputy MInister 01 Scientific 
Research aDd curural Affairs (Dr. 
M. M. Das): We have no information. 

Guns 

1202. Shri M. R. Krishna: Will the 
Minister of Defence be pleased to 
state: 

(a) what percentage of the guns 
produced for civilian use in Ordnace 
Factories are composed of compon-
ents imported; and 

(b) what was the price fixed for the 
first lot of guns manufactured in the 
Ordnance Factories for civilian use? 

The Deputy MInister of Defence 
(Shri Raghuramalah): (a) All com-
poneDJts of tthe guns produced in the 
Ordnance factories for civilian use 
are manufactured in India. 

(b) A statement is laid on the Table. 
[See Appendix n, annexure No. 69]. 

Purchase 01 Electrical Equipment 
from Yugoslavia 

{ Shri Morarka: 
1203. Shri Ram Krishan Gupta: 

Will the Minister of Finance be 
pleased to refer to the reply given to 
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Unstarred questiOn. No. 282 Qn the 4bh 
August, 1960 and state: 

(a) whether the delegatiOn which 
went to Yugoslavia to explore the pos-
sibilities of purchasing the electrical 
equipment and maohinery from that 
country has since submitted its report 
and 

(b) if so, whait. are their recom-
mendations? 

The Minister of FiDallee (Shrl 
Morarji Desai): (a) and (b). Yes, Sir. 
The report of the delegation is for 
the confidential informa Lion of the 
Government of India to enable them 
to select equipment for development 
projects to be financed under the 
Yugoslav credit. Its contents cannot, 
therefore, be divulged. 

Power Projecls 

1204. Shri D. C. Sharma: Will the 
Minister of FiDance be pleased to 
state: 

(a) whether it is a fact that a De-
velopment Loan Fund delegation visit-
ed India to study the scope and size 
of 'the five power projects proposed 
to be set up during the Third Five 
Year Plan period in India; 

(,b) if so, their findinp; and 

(c) whether any aid has been pro-
mised from Development Loan Fund 
for meeting the foreign exchange cost 
of ,the Projects? 

The Minister of FinlUlce (Shrl 
Morarjt Desai): (a) to (c). Three 
officials of the Development Loan 
Fund visited India between the 25th 
September and 12th October, 1960. 
They discussed with the Ministries of 
Finance, Commerce and Industry, 
Railways, Irrigation and Power, and 
Steel, Mines and Fuel matter mostly 
relating to the loan agreements al-
ready signed or loans that have been 
announced. They also acquainted 
themselves with aspects of develop-
ment programmes on hand. They were 
on a routine visit. The question of 
findings or of promises does not arise. 

t~o~. ~ ~ ~ : <m rimn 
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~ t ? 

II'fimIT~ (~~) : 
(~) ~o~, \9 ;ft ~ it; ~ ~y 
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~t~o Oifi ~ it; ~ Fcmr ~ 
'l1IT 'IT I 

BankiDg Unit in KeraJa 

{ Shri Warior: 
1206. Shri M. K. KIUIIal'8D: 

Will the Minister of FiDaIIee be 
pleased <to state: 

(a) whether Reserve Bank of India 
had conducted any talks with Banks 
in Kerala State with a view to creat· 
ing strong banking units by a pro-
cess of amalgamation; and 

(b) if so, with what result? 

The Minister of FiDance (Shrl 
Morarji Desai): (a) Following the 
appointmen.t of a provisional liquida-
tor to the Palai Central Bank Ltd., 
one of the Executive Directors of the 
Reserve Bank of India held discussions 
with the representatives of some of 
the banks in Kerala in order to assess 
the banking situation generally in the 
State. 

(b) The discussions were explora-
tory and informal and no specific 
scheme for amalgamation of banks 
was discussed. 
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CurreDey ExpaDSiOil 

1207. Shri Kalika SiDgh: Will the 
Minister of FiDaDce be pleased to 
state: 

(a) the indices of currency expan-
sion in India in the past three years 
taking 100 as the index for 1948; 

(b) the reasons for such expansion; 

(c) whether Government are con-
templating furbher el>-pansiOn of cur-
rency; and 

(d) if so, the reasons therefor? 

The MiDJster of FiDaDce (Shri 
Morarji Desai): (a) Figures of cur-
rency in circulation comparable with 
present figures are available from the 
end of the fiscal year 1948-49 only. 
Taking 100 as the index for the last 
Friday of 1948-49 the indices of cur-
rency with the public in the last few 
years work out as follows: 

Last Friday of 

1956-57 
I957-58 
1958-59 
I959-60 

Index 
Numbcn 

1I8 
122 
131 
142 

(b) The currency expansion is the 
reswt of a number of factors, the 
chief among which is bhe increase in 
production, trade and economic acti-
vity. 

(e) and (d). Governments policy is 
to permit such increase in currency 
with the public as is required to meet 
the legitimate needs of ail'iculture, in-
dustry aDd trade in a growing eco-
nomy. 

CaaI Supply to Steel PlaDts 

1208. Shri KaHka. Singh: Will the 
Minister of Steel, MInes and Fuel be 
pleased to state: 

(a) whether the three producers of 
iron and steel "iz. the Tata Iron and 

Steel Company, the Indian Iron and 
Steel Company and the Mysore Iron 
and Steel Works a:so suffered equally 
in the supply of coal and rail wagons 
as did the Durgapur, Bhilai and 
Rourkela Iron and Steel Works re-
cently; and 

(b) the figures of shortages for all 
the six projects aforesaid? 

The MiDlster of Steel, MIMs and 
Fuel (Sardar SWaraD Siqh): (a) Yes, 
Sir. 

(b) During the months of June, 
July and August, 1960, receipts were 
short of programme to the following 
extent. 

The Tata Iron and Steel Co. Ltd. 

June, 1960. 
July, 1960. 
August, 1960. 

Tons. 
45,700 
37,400 
25,500 

The Indian Iron and Steel Co., Ltd. 
Tons. 

June, 1960. 49,400 
Ju:y, 1960. 66,800 
August, 1960. 47,800 

The Mllsore Iron and Steel, Works. 

June, 1960. 
July, 1960. 
August, 1960. 

Rourkela Steel Pro;ect. 

June, 1960. 
Ju:y, 1960. 
August, 1960. 

Bhilai Steel Project. 

June, 1960. 
July, 1960. 
August, 1960. 

Durgapur Steel Pro;ect. 

June, 1960. 
July, 1960. 

August, 1960. 

Tons. 
2,000 
2,100 
3,200 

Tons. 
400 

48,300 
18,500 

ToBS. 
15,BOO 
14,700 
16,500 

Ton •. 
37,600 
42,400 

48,800 
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Bon1l8 by L.l.C. 

1209. Shri S. M. Banerjee: Will the 
Min,ster of FiDaDce be pleased to 
state: 

(a) whether the Life Insurance Cor-
poration has since declared bonuses 
for the year ending 31st December, 
1957 on the Lite-Business of the Cor-
pora tion itself and that of the old 
units; and 

(b) whether as a result of this delay 
many policies have lapsed? 

The MiDistel' of FiDanee (Shri 
MOrarji Desai): (a) No, Sir. 

(b) No, Sir. 

Foreipers' Property in PUDjab 

1210. Shri Hem Raj: Will the Min· 
ister of Home Affairs be pleased to 
state: 

(a) the number of properties pur-
chased by foreigners in the Punjab 
State from 1957 to 1960 and the va.ue 
thereof; and 

(b) whether thOse foreigners have 
obtained Indian citizenship rights? 

The MiDister of Home Mail's (Shri 
G. B. Pant): (a) Ten properties of the 
value of Rs. 2,51,500. 

(b) No. 

Visit by MiDisters to KasbmJr 

1211. Shri Subiman Ghose: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) whether any Union Minister 
went to hill stations in India on offi-
cial business including Kashmir any 
time in May and June, 1960; and 

(b) if so. 

(i) who are the Ministers; 

(ii) the purpose of their visit; 

(iii) cost incurred by the Govem-
ment of India; 

(iv) number of days of their stay 
in the station they visited; and 

(v) the places of their stay? 

The MiDlster of S:ate ill the MiDis-
try of Home Mairs (Shri Datar): (a) 
and (b). Information is being collect-
ed and will be laid on the Table of the 
House. 
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Ap Limit for JUa'her Secondary 
EzamiDatiOD 

1213. Dr. Bam Subhag Singh: Will 
the Minister of EducatioD be pleased 
to state: 

(a) whether it is a fact that students 
below the age of sixteen are not 
allowed to appear in their higher 
secondary examination in Delhi; 

(b) whether it is also a fact that this 
restriction is not imposed on the 
students appearing for their higher 
secondary examinations in other 
States; and 

(c) if so, whether a unifonn policy 
would be laid down for guidance of 
all the State Governments? 

The Minister of State in the Mblis-
try o! Home A.airs (Shri Datar): (a) 
Yes, Sir. 

(b) The required information is not 
readily available and is being collect-
ed from the various States. 

(c) The matter will be examined 
after the information in respect of 
part (b) has been collected from the 
States. 

Sports iD CantoDmeata 

1214. Shri M. B. 1trIs1ma: Will the 
Minister of DeleDee be pleased to 
state: 

(a) whether there is any scheme 
with the Cantonment Boards to en-

courage sports in the Cantonment 
limits; 

(b) whether the Defence Ministry 
has set apart any amount since the 
creation of elected Cantonment Boards 
to give sports fields for the people 
living in the Cantonment areas; and 

(c) whether sports fields discarded 
by the military personnel in Secunde-
rabad Station will be given over to 
the civilians for the development of 
sports? 

The Deputy MiDlster of DefeDce 
(Sardar Majithia): (a) No scheme of 
common application by ali Canton-
ment Boards for encouragement of 
sports in Cantonments exists. While 
a large number of Cantonment Boards 
have provided playfields in Canton-
ments, one or two Cantonments have 
also ear-marked funds for expenditure 
on sports annually. 

(b) Government have so far sanc-
tioned Rs. 87,251 during the current 
Plan period as special grants-in-aid 
to Cantonment Boards for providing 
playfields and parts in addition to 
what the latter have themselves spent. 

(c) Question does not arise as no 
sports field has been discarded by the 
military in Secunderabad. 

Shoe MakiDg MaehiDes 

1215. Shrl M. B. Krishna: Will the 
Minister of Defence be pleased to 
state: 

(a) what is the annual requirement 
of shoes and other footwear for the 
Defence personnel; and 

(b) what is the percentage met 
from their own productions? 

The Deputy MiDIster of Defence 
(Shri Raghuramalah): (a) It is not in 
the public interest to reveal the figures 
of annual requirements of shoes and 
footwear tor the Defence personnel. 
The following items of footwear are 
used by Defence personnel:-

1. Shoes black leather. 
2. Shoes white Rope Soled. 
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3. Shoes canvas white (leather 
soled). 

4. Shoes canvas brown/white. 
5. Boots Ankle. 
6. Boots Rubber knee. 
7. Boots Jungle No.2. 
8. Boots combat rubber. 
9. Chapplies black special type. 

10. Chapplies Hospital. 
11. Sandals black leather. 

(b) Excepting chapplies and sandals 
which are being procured from 
Ordnance Factories all other types of 
footwear are being obtained from 
trade through the Director General of 
Supplies and Disposals. 

Reservation for Scheduled Castes/ 
Tribes in th~ Armed Forces 

1216. Shri B. C. Kamble: Will the 
Minister of Defence be pleased to 
refer to the reply given to Starred 
Question No. 853 on the 29th August, 
1960 and state: 

(a) the areas and the corresponding 
units as indicated in the answer with 
reference to reserving certain units 
for the members of the Scheduled 
Castes and Scheduled Tribes from 
certain areas for recruitment to non-
commissioned ranks of the Army; and 

(b) the criteria adopted in deciding 
the units and areas for making reser-
vations fOr the members of the 
Scheduled Castes/Tribes in non-eom-
missioned ranks of the Army? 

The Deputy Minister of Defence 
(Shri Raghuramalah): (a) The units 
in which recruitment is made entirely 
from Scheduled Castes and the parti-
cular categories of Scheduled Castes 
recruited to them are stated below:-
Sikh Light Infantry "Mazhabi" and 
(Entire Regiment) "Ramdasia" Sikhs 

Mahar Regiment (four battalions): Mahars. 
The States where the above men-

tioned categories of Scheduled Castes 
are normally resident are given in the 
Constitution (Scheduled Castes) 
Order, 1950, as amended from time to 
time. 

In addition to the above, in the 
following uni ts, there is partial reser-
vation for Scheduled Castes and 
Scheduled Tribes as indicated against 
them:-

Bombay En- 40% for .. Mazhabi" and 
gineering I "Ramdasia" Sikha. 
Group. 

Bihar Regiment 50% for Bihari "Adibasis" 
viz., all the Scheduled 
Tribes listed under the 
State of Bihar in the 
Constitution (Scheduled 
Tribes) Order 1950, as 
amended from tinIe to 
time. 

(b) The reservations mentioned 
above are a legacy of the past and for 
various administrative reasons it has 
not been considered expedient to make 
any radical change in the composition 
of the units concerned. There is no 
reservation forp&rticular categories 
of Scheduled Castes/Tribes with re-
gard to areas. They are normally re-
cruited from the areas where they are 
concentrated in large numbers. 

Law Commission's Report 

1217. Shri Ram Krishan Gupta: 
Will the Minister of FiDaDce be pleas-
ed to refer to the reply given to Un-
starred Question No. 1127 on the 20th 
August, 1960, and state: 

(a) whether the report of the Law 
Commission in regard to Income-tax 
Act has been considered; 

(b) if so. the decision of the Gov-
ernment of India thereon; and 

(c) the steps intended to be taken 
in regard to implementation ,thereof? 

The Minister of Finanee (Shrl 
Morarjl Desai): (a) to (c). The main 
reeommendation of the Law Commis-
sion viz. the abolition of the Appellate 
Tribunal has not been accepted by the 
Government. ,The recommendations 
of the Law Commission on the Income-
tax Act which are embodied in the 
draft prepared by the Commission are 
under examination in the Ministry of 
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Finance (Department of Revenue) in 
consultation with the Ministry of Law 
in connection with the preparation of 
a comprehensive Bill. In preparing 
this Bill, the recommendations of the 
Direct Taxes Administration Enquiry 
Committee reqwrmg legislative 
amendments which have been accept-
ed by the Government will also be 
taken into consideration. This Bill 
will be introduced in the Lok Sabha in 
due course. 
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Playgrounds in Schools 

12M. Dr. Ram Subhag Singh: Will 
the Minister of Education be pleased 
to state: 

(a) the States which took advantage 
of the Central aid to have playgrounds 

in schools during 1958-59 and 1959-
60; 

(b) the amount of Central aid given 
to them for this purpose during 1958-
59 and 1959-60; and 

(c) whether there is any proposal 
to give aid for constructing gymnasia 
in schools? 

The Minister of State in the Minis-
try of Home Alfairs (Shri Datar): (a) 
and (b). 1958-59-Nil. 

1959-60. 

Name of the State Amount of grant 

1. Orissa. 
2. Madhya Pradesh. 
3. West Bengal. 
4. Bihar. 
5. Kerala. 
6. Bombay. 
7. Punjab. 
8. Uttar Pradesh 
9. Madras. 

10. Rajasthan. 
11. Andhra Pradesh. 
12. Mysore. 
13. Assam. 
14. Jammu and Kashmir. 

TOTAL 

Rs. 
M,OOO 
40,000 

1,20,500 
80,500 
56,000 

1,28,500 
80,500 

1,12,500 
72,500 
32,000 
56,500 
40,500 
40,000 
16,000 

9,00,000 

(c) There is nO specific proposal to 
give aid for constructing Gymnasia in 
schools but under the Campus Work 
Proj ects Scheme grants are given to 
various educational institutions of 
higher secondary standard and above 
for the construction of Recreation 
Halls_cum-Auditoria, Swimming Pools 
Stadia, Gymnasia etc. 

Monuments in Uttar Pradesh 

1225. Shrimatl Maida Ahmed: Will 
the Minister of Sclentlftc Researcb and 
Cultnral Affairs be pleased to state: 

(a) whether any ancient monuments 
under the protection of the Central 
Department of Archaeology have been 
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damaged during the devastating floods 
'in Uttar Pradesh; 

(b) if so, the nature and extent of 
the damage; and 

(c) the steps taken to set it right? 

The Deputy Minister of SclenWic 
Research and Cultural Mairs (Dr. M. 
M. Das): (a) Yes, Sir. 

(b) Some monuments suffered 
damage but not of a serious nature. 
Horizontal cracks occurred in the roof 
of the dalans in the fore-court of the 
lmambara of Asafuddaula at Lucknow 
and small breaches in the eastern 
compound wall of the Residency 
Buildings at Lucknow were also 
noticed. A few other cases of cracks 
in other monuments at Lucknow were 
also observed but they are of minor 
nature. 

(c) Pillars have been constructed to 
serve as additional supports to the 
roof of the dalan of the lmambara. 
Relaying of the concrete and grouting 
will be undertaken to strengthen the 
roof. The breaches of the compound 
wall of the Residency will be re-
paired. Other minor damages to the 
monuments will also be attended to 
at the time of annual repairs. 

Bon1lS lor L.I. Policy Rolders for 
1958-59 

1228. Shri BalakrishDaD: Will the 
Minister of FiDanee be pleased to 
state: 

(a) whetlher bonus for the policy 
holders 01 Life Insurance was an-
nounced for the year 1958; 

(b) if so, whether the bonus was 
disbursed to the policy holders; and 

(c) if not, the reasons for not 
disbursing the bonus? 

The Minister 01 ~ (Shri 
Morar,Ji Desai): (a) to (c). Bonuses 
are declared out of the surpluses 
emerging at periodical actuarial 
valuations. The Corporation's statu-
tory valuation as at 31st December, 
1959 is in progress and the period for 
which the Bonuses will be declared as 

a result of that valuation will include 
the year 1958 also. 

Delhi Central Jail. Tihar 

J Shri Badha Raman: 
1227. L Shri Shree Narayan Das: 

Will the Minister of Rome Mairs 
be pleased to state: 

(a) whether some substantia; 
changes are being made in the Delhi's 
Central Jail at Tihar, including any 
new block; 

(b) what are the details of these 
changes and what amount will they 
involve; and 

(c) the reasons which required these 
changes? 

The Minister of Stale in the Minis-
try of Rome Mairs (Shri Datu): (a) 
and (b). It is proposed to construct 
fifty rooms of pre-fabricated material 
capable of accommodating 20 persons 
in' each room. An expenditure of 
Rupees three lakhs is likely to be 
incurred on the constructiOn and 
fenCing. 

(c) To provide more accommod-
ation for prisoners. 

Grant for Encouraging Dances 

1228. Kumari M. Vedakumarl: Will 
the Minister of Sclenti1lc Research 
and Cultural Mairs be pleased to 
state: 

(a) whether any grants were given 
by the Sangeet Natak Academi for 
encouraging otlher than Manipuri 
form of dances in the country during 
1958-59 and 1959-60; 

(b) if so, what are those forms of 
dances; and 

(c) the grants given during the 
above period? 

The Deputy Minister lor Sclenti1lc 
Research and Cultural Mairs (Dr. M. 
M. Das): (a) Yes, Sir. 

(b) Kuchipudi, Bharat 
Kathakali, Modem Ballet 

Nat yam, 
(Mixed 
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dance form), Chhow (Seraikella and 
Mayurbhanj Styles) Yakshagana, 
Orissi, Folk dances and Kathak. 

(c) Grants totalling Rs. 4,17,504 
were sanctioned which include grants 
to institutions teaching music in ad-
dition to dance. 

DeIhl School of Social Work 

1229 l' Shri Badha Raman: . L Shri Sbree Narayan Das: 

Will the Minister of EdueaUoD be 
pleased to state: 

(a) whether it is a fact that the 
management of Delhi School of 
Social Work is being undertaken by 
the Delhi University from its old 
management; 

(b) Whether any conditions are 
attached to this transfer since it be-
longed so far to a private body; 

(c) if so, what are those conditions; 
and 

(d) what new features this institu-
tion will have introduced after this 
taking over? 

The MlDIster of State in the MJnis-
try of Home Mairs (Shrl Datar): (a) 
to (d). The Executive Council of the 
University of Delhi has decided to 
accept a proposal made by the 
management of the Delhi School of 
Social Work that the School be taken 
over by the University and organised 
as a University-maintained institution. 
A Committee has also been appoint-
ed by the University to work out the 
details and to suggest the steps to be 
taken to give effect to the proposal. 
While no new features are at present 
envisaged, the intention is to place the 
School on a permanent and stable 
footing. 

Since the proposal involves finan-
cial implications, the University has 
referred the same to the University 
Grants Commission for approval. The 
proposal will be considered by the 
Commission in due course. 

1230. 

Backward Classef 

r Shri N. R. Maniswamy: 
I Shri TaDgamani.: i Shri B. C. Kamble: l Shri B. K. Gaikwad: 

Will the Minister of Home Mairs 
be pleased to state what are the de-
cisions arrived at the recent conference 
of State Ministers in charge of Back-
ward Classes held in Delhi in or 
about 24th October, 1960? 

The Deputy Minister of Home 
Mairs (Shrimati Alva): A statement 
showing the recommendations of the 
Conference of State Ministers in-
charge of welfare of Backward Classes 
held at New Delhi on the 24th and 
25th October, 1960, is laid on the 
Table of the Lok Sabha. [See Ap-
pendix n, annexure No. 70]. 

IntUan Teachers Abroad 

1231. Shrl KaUka SlDch: Will the 
Minister of Edueatlon be pleased to 
state: 

(a) whether Indian teachers are on 
the staff of West Africa University 
College of Ghana, University College 
lbadan of Nigeria, East Africa Uni-
versity College of East Africa, West 
Indies University Col'ege of West 
Indies, University of Hong Kong, Uni-
versity of Malaya and University of 
Malta; and 

(b) whether other Commonwealth 
countries have teachers of their coun-
tries On the staff of the aforesaid uni-
versities? 

The Mlnister of State in the MJnis-
try of Home Mairs (Shrl Datar): (a) 
and (b). The Government have no in-
formation in this regard. 

Central Government Employees Strike 

1232. Shrt Balkrislma Wasnik: Will 
the Minister of FInance be pleased to 
state: 

(a) the number of employees pro-
ceeded with for disciplinary actions 
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and punished with major penalties as 
stated in the Central Civil Services 
(Classification and Appeal) Rules 
after the recent strike of the Central 
Government employees in the various 
offices of the Indian Audit and Ac-
counts Department for violation of 
0) Rule 4-A (ii) Rule 4-B, of the 
Central Civil Services (Conduct) 
Rules, 1955; 

(b) the particulars of bhe punish-
ments inflicted in the various offices 
of. the Indian Audit and Accounts 
Department; 

(c) whether employees thus pro-
ceeded with were picked up for their 
past record and include some of the 
employees who were not actively as-
sociated with the strike and its or-
ganisation particularly at Nagpur; 
and 

(d) if so, the punishments imposed 
or proposed to be imposed on such 
employees? 

The Minister of FiDanee (Sbri 
MorarJi Desai): (a) Disciplinary action 
was initiated against 1,149 employees. 
Penalties (both major and minor) 
were imposed on 700 employees. 
Twenty eight of them were dismissed/ 
discharged/removed from service. 
The remaining 672 were awarded 
other penalties. 

Cb) A statement containing the re-
quisite information is laid On the 
Table of the House. [See Appendix 
n. annexure No. 71]. 

(c) No, Sir. The disciplinary pro-
ceedings were initiated with refer-
ence to the conduct of the employees 
concerned immediately before, during 
and immediately after the strike. 

Cd) Does not arise. 

WlIIlIler World 01 8eleDee 

1m. Sbri D. C. Sharma: Will the\\. 
Minister of Selentule Research and 
Cultural Affairs be pleased to state: 

(a) whether any steps are being 
taken to expedite the publication of 
the nine volumes of 'Wonder World 

of Science' in Hindi and other Indian 
languages; and 

(b) if so, the details lIb.ereof? 

The Deputy MiDisCer of Seientifi( 
Rellearch and Cultural Mairs (Dr. M. 
M. Das): (a) and (b) Yes, Sir. Cheap 
editions of Volume I of this series 
have been brought out in Hindi, 
Bengali, Marathi and Tamil with 
financial help from Government. 
ActiOn to bring out translations of the 
remaining volumes and production of 
Volume I in other Indian languages, is 
in hand. 

Preservation of Bare Manuscripts 

1234. Sbri D. C. Sharma: Will the 
Minister of Education be pleased to 
state: 

Ca) whether any research has been 
made into the most effective means of 
preserving old and rare manuscripts 
and books; and 

(b) if so, the results thereof? 

'l'he MInIster of State In the MInIs-
try of Bome Affairs CSbri Datar): 
(a) and (b). The National Archives 
of India has Research Laboratory of 
its own to conduct research on various 
problems facing Indian archival repo-
sitories and libraries. Some of the 
work done in the Research Laboratory 
has been recognised in the countries 
abroad. For instance, a process of re-
pair of manuscripts coated with clay 
and forming a part of collection among 
Gilgit manuscripts using ahiflon-
Cellulose Acetate-acetone was deve-
loped in this laboratory in 1951. The 
process was subsequently used for re-
pair of manuscripts containing water 
soluble inks and colours in 1952, and 
has now been accepted as one of the 
approved repair processes by other 
countries under the name 'Solvent 
Lamination'. The performance of this 
Indian process has been found com-
parable to that of 'Machine Lamina-
tion' developed by National Bureau of 
Standanis, Washington. This Labora-
tory, besides being engaged in re-
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search work of its own, is also helping 
other record offices in India by ren-
dering technical advice on various as-
pects of preservatiOn and is in con-
stant touch with the advances made in 
this field in other countries. The De-
partment of Archives has also publish-
ed a brochure entitled "Repair and 
Preservation of Records" which COIl-
tains detailed information on the sub-
ject. Copies of the brochure have been 
placed in the Parliament Library. 

JUstorical ReUees at Burzahom, 
Jammu and Kashmir State 

1235. Dr. Bam Subhag Singh: Will 
the Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) whether it is a fact that relics 
of pitdwellers have been found at 
Burzahom (Jammu and Kashmir) 
while carrying on excavations; and 

(b) if so, whether any new histori-
cal information has been found there? 

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) Yes, Sir. 

(b) The material is under study and 
further work is required to draw 
authentic conclusions. 
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:Madhya Pradesh State L1aisoD OIIleer 
- ' at Delhi 

1237. Shrl Achar: Will tire Minister 
~f Bqme Atrairs be pleased to state: 

. . (a) .whether Madhya Pradesh State 
Government has appointed a State 
,l...iaison Officer at Delhi; and 

'(b) whe"ther the Union Government 
-)lave any dealings with the said 
officer? 

,The Minister of State in the MiDJs-
try of Bome Mairs (Shri Datar): (a) 
No. The State Government had, how-
'~ver, inf~rmed the 'Government of 
:India that cine of their officers had 
been appointed, in addition to his 
duties, to furnish factual information 
in respect of Madhya Pradesh to Mem,-
}le11l of. Parliamellt from that State. 
'rile headquarters of this officer is at 
Bhopal but he is required to visit 
Delhi once' or twice during the period 
Parliainimt is in session. His duties 
~ nQt require him to do any liaisoD 
1449 (Ai) LS--4. 

work, between the State Government 
and the Central Government. 

(b) Does not arise. 

Issue of BonDs Cards to PoUcy 
Bolders 

1238. Shrl Yadav Narayan J'adlIay: 
WiIJ the Minister of FinaDce be pleas-
ed to state: 

(a) when do the Life Insurance Cor-
poration propose to issue bonus cards 
to the policy holders; 

(b) whether it is a fact that the 
rates of bonus have not been decided 
upon by Government; and -

(c) if not, what are the reasons of 
the delay? 

The 'MiDlster of FiDaDee (Shrl 
r.;.,·arji Desai): (a) to (c). The valu-
ation, of the Corporation's assets and 
liabilities as on 31st December, 1959 
'as also detennination of bonus indices 
,for purposes of declaring 'differential' 
'bonuses are extremely heavy and of 
complicated nature. The Corporation 
is actively seized of the problem and 
the bonuses are expected to be declar-
ed by the middle of 1961. Soon 
thereafter, the preparation of bonus 
cards will be taken in hand. 

AIrmen in LA..F . 

1239. Shrl S. M. Banerjee: Will the 
Minister of: Def_ be pleased to 
state: 

(a) whether new pay scales as re-
commended by the Pay COmmission 
.have not been implemented in case of 
those civilian employees in Air Force 
who are in the vacancies of airmen; 
'and . 

(b) if so, what steps Government 
propose .~ take, to extend the benefits 
of new pay scale,S in case of such 
civilian employees?' 

The Deputy MiDJster of Defenee 
(Shrl Raghuramaiall): (a) No revis-
~d pay scales have been specifically 
recommended by the Second Pay Com-
mission for this cateiory of personnel. 
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(b) The question of fixing suitable 
revIsed pay scales for them is under 
consideration of the Government? 

Aid to Theatre OrcanisaliOllll 

WO. Shrl·i.. Achaw Singh: Will the 
Minister of Scientifl.c Research and 
Cultural Affairs be pleased to refer to 
the reply given to Starred Question 
No. 128 on the 16th November, 1960 
and state the aid sanctioned to differ-
ent b.'lea~e organisations in the Union 
Territories during 1960-61 so far? 

The Deputy Minister for Scientl1le 
Research and Cultural Alrair!l (Dr. 
M. M. Das): Nothing sanctioned so far. 

Land Revenue in Manipur 

lW. Shrl L. Aehaw SiDgh: Will 
the Minister of Rome Alralrs be pleas-
ed to state: 

(a) whether it is a fact that more 
than Rs. 10 lacs of arrears of land 
revenue have not been realised by the 
Manipur Administration during the 
current year; 

(b) whether the arrears have not 
been realised for several years; and 

(c) if so, the reasons therefor? 

The M1Dlster of state in the Minls-
try of Rome AIrair!I (Shrl Datar): (a) 
to (c). The information is being col-
lected and will be laid on the Table. 

Police IIcIasIq 

1m {Shrl S. A. Mehdl: 
• Shrl P. G. Deb: 

Will the Minister of Rome Mraln 
be pleased to state: 

(a) whether any programme h81 
been finalised for police housing in 
the States; and 

(b) if so, the amount given to each 
State for the purpose? 

The M1Dlster of Rome Alralrs (Shri 
G. B. Pant): (a) Since 1956, the Gov-
ernment of India have been advancing 
loans to State Governments to assist 
them in implementing their Police 
Housing Schemes. 

(b) A statement showing the 
amounts given to the States as loan so 
far is placed on the Table of the 
House. [See Appendix II, annexure 
No. 72]. 

D. R. Lawrence's Book "Lady 
Chatterley's Lover" 

lW. Shri M. K. Kumaran: Will the 
Minister of Rome Alralrs be pleased t() 
state: 

(a) whether it is a fact that the un-
expurgated edition of D. H. Lawrence's 
"Lady Chatterley's Lover" is under a 
ban in India; and 

(b) if so, whether Government pro-
pose to lift the ban on the book, in 
view of the judgment of an English 
court in favour of the publishers of an 
unexpurgated edition of the book? 

The MillIlIter of Rome Alrairs (Shrl 
G. B. Pant): (a) and (b). The Gov-
ernment of India are of the view that 
the unexpurgated edition of the book 
"Lady Chatterley's Lover" attracts the 
provisions of section 18(c) of the Sea 
Customs Act, 1878, which prohibits the 
bringing into the country of any 
obscene book. The judgment referred 
to in part (b) does not affect this view. 

Counterfeit Currency Notes 

U44. Shrl TanpmanI: Will the 
Minister of Finance be pleased lc) 
state: 

(a) whether prosecutions and trials 
are now going on in Madras for 
counterfeiting 1OO-Rupee currency 
notes; 

(b) if so, the total money recover-
ed; 

(c) what is the amount still in cir-
culation through these counterfeit 
notes; and 

(d) what steps are being taken t. 
prevent such circulation? 

The MiIWIter of FiDanee (ShrI 
Morarjl De;ai): (a) Yes, Sir. 

(b) Counterfeit notes of the faee 
value of Rs. 8,77,100 have been re-
covered by the police, according to tbe 
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infonnation so far received from the 
State Government. 

(c) It is not possible to assess the 
volume of such counterfeit notes in 
circulation, but there is no reason to 
think that the amount is large. 

(d) The public have been alerted 
through the medium at the press about 
the particulars at the Series at 
eounterfeit notes and further circula-
tion of such notes has been rendered 
extremely difficult on account at the 
wide publicity given to these warn-
ings. 

Tobacco Cultivation 

1245. 8hrl Ram Garib: Will the 
lIinister of F1Dance be pleased to 
state: 

(a) whether it is a fact that a num-
ber of cases of unauthorised cultiva-
tion of tobacco have been detected by 
Government in the States of Punjab, 
U.P., Rajasthan and Andhra Pradesh 
in the past two years; 

(b) if ro, what are their statistics, 
State-wise; and 

(c) how many of them were prose-
c:uted and what penalty was awarded 
to the culprits? 

The MlDlster 01 F'bumee (Shrl 
•• rarjl n-i): (a) Yes, Sir. 

(b). 

State 

Punjab 
Uttar Pradesh 
Rajasthan 
Aadhra Pradesh 

No. of easel detected 
in 1959 and upto 
October,1960. 

47 
198 

:a 
4,097 

(c) Prosecution was not med In any 
01 the cases but action is taken de-
partmentally against the Offenders by 
the appropriate adjudicating authority 
in accordance with the Central Excise 
Bules. 

me UaeatJoa In DelhI GoT __ 

Schools 

IltS. ShrJ :Ram Garib: Will the 
Minister at Edacatlon be pleased to 
refer to the reply giveD to Unstarred 
Question No. 1939 on the 1st Septem-
ber, 1960 and state: 

(a) whether the decision has since 
been taken by Government to impart 
:tree education to students at Govern-
ment schools in Delhi and New Delhi 
upto the Middle Standard; and 

(b) it not, when the decision is 
likely to be taken and implemented! 

The MInIster ef State in the MlnIs-
try of Home Affairs (SIlrl Datar): (a> 
No, Sir. 

(b) The matter is expected to be 
decided shortly. 

TraDslatioD of Standard Work::! lato 
Hindi 

{ Shrl .Jhalan Sinha: 
Ilt7. Shrl Prakash Vir Shastri: 

Will the Minister at Edacatlon be 
plp.ased to state the position with re-
gard to the scheme of translation of 
standard works tor education at Uni-
versity level into Hindi? 

The MInister ot State Ia the MiDJII-
try of Home Affairs (Shrl Datar): A 
statement is laid on the Table of the 
Sabha . 

The following steps have been taken 
with regard to the implementation of 
the scheme of translation of standard 
works into Hindi: 

(I) The details for the implemen-
tation of the scheme have 
been worked out and have 
been sent to the various State 
Governments and Universities 
for information and imple-
mentation; 

(Ii) About 200 titles at different 
books on various academic 
subjects have been selected 
for translation and these 
books have been alloUed to 



~S77 Written Answers' . DECEMBER 2. 1960 

the various Tegions. TranS" 
lation of one book ''Two 
Essays on Civil Law" by John 
Locke has been brought out 
by the Hindi 'Samiti, Uttar 
Pradesh on behalf of the Gov-
ernment of India under the 
scheme; 

(iii) In pursuanCe of the reeom-
mendation of the Standing 
Advisory Committee, Co-ordi-
nation Committees for super-
vision of work in their res-
pective areas have been set 
up in Madhya Pradesh. Bihar 
and Rajasthan. Committees 
are also being set· up in other 
States; 

(iv) Copy-rights of the books to be 
translated are being obtained 
through the Hindi Samiti of 
the Government of Uttar 
Pradesh. 
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NaUoDaI IDstitate of BasIc Educatiolll 

1250. Shri Bam Saran: Will the 
Minister of Education be pleased to 
state: 

(a) whether it is a fact that the 
National Institute of Basic Education 
is helping the Delhi Municipal Cor-
poration to develop its 22 basic 
schools into model schools; and 

(b) the salient features of the model 
schools? 

The MiDlster of State ID tile MiDIs-
ir7 of Rome Affairs (Shri Dafih'): (a) 
Yes, Sir. 

(b) A statement giving the. salient 
features of model schools is laid on 
the Table. 

STATEMENT 

The following are the salient 
features of a model Basic school: 

(a) AooomJllO'latioJa uuI preaaJses..--o 
There should b·, enough accommoda-
tion fOr academic, craft and other 
non-academic work;' the premises 
sh01lld have a clelin, .. healthy and 
attractive look· and'· the' school should 
have facilities for a small garden, a· 
tube-well and plaf.~Found. 

(b) TeachlD&",....The teaChing sUd! 
should be trained in Basic education 
and teaching should be through 'cor-
relation'. The entire work should be 
planned term-wise and month-wise 
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at the beginning of each _ion. 
Cumulative recorda should be kept of 
children's progress. 

The school should have a good 
library and a science laboratoI"7 for 
senior gradel. 

(c) Orpnisatloa.-The Headmaster 
should haVe some funds at his dis-
posal to incur some contingent ex-
penditure. Model Schools should also 
be frequently supervised to give 
necessary guidance to the staft in t..'I.elr 
day-to-day work. 

(d) Sehool-commllDity relaticms..-
There should be greater co-operation 
between the school and the com-
munity. 

(e) Sebool procramme.~ertain 

desirable activities, e.g., cleanline.I, 
congregational prayers, students' self-
government, community celebrations 
of festivals and national days etc. 
should form a part of regular and 
normal school routine. 

(f) Craft-work.-Selection of crafts 
should be with reference tQ local con-
ditions and according to educational 
potentialities of the crafts. Raw 
materials etc. should be available in 
time. A school museum should be 
built up ,to display various craft 
products and processes involved. 
There should also be suitable arrange-
ment for the disposal of craft pro-
ducts. 

sports In Tripun 

1%51. Shri BaDphl Thakur: Will the 
Minister of EdUcation be pleased to 
state: 

(a) whather any amount of grant 
has been given to the Tripura Ad-
ministration for raising the standard 
of sports; and 

(b) if so, the amount given during 
the First Five Year Plan and the 
Second Five Year Plan periods? 

'nit' IrIIDIster of State ill tile Mbds-
tr7 of Bome A1l'aIN (Shri Datar): (a) 
Yes, Sir. 

(b) First Five Year Plan-Rl. Nil 
Second Five Year Plan-

RI. 2I1,8~.OO. 

BenluatlOll of the Rouble 

1%52. ShrI BachlUl&th SiD&'h: Will 
the Minister of FiJwule be pleased til 
state whether the proposed issue of 
the new Rouble is going to a1!ect the 
Rupee or currency of India? 

The Minbter of Flmmee (Shit 
Morarji Desai>: No, Sir. The propos-
ed issue of the new Rouble will not 
a1!ect the Indian Rupee or currency. 

U hI'8. 

MOTIONS FOR ADJOURNMENT 

TilANSn:R or Bam BAllI UNIOIir H 
PAXLSTAlf, AND IlErERENCE or ACQtJDIJ:IJ 
T!:iutrroIlD:S (MERGER) BILL TO STAD 

LzGmLATUIII:II 

Mr. Speaker: I have received a 
notice of adjournment motion in 
respect of the transfer of Berubari. ... 

Shri Tridib Kumar Chaudh.rl 
(Berhampore): It is not Berubari, Sir. 

Mr. Speaker: Hon. Member is not 
the only hon. Member here. 8hrt 
Vajpayee'l motion reads: 

"To discuss the confusing litua-
tion arising out of the contradic-
tory statementa made by the 
Prime Minister and the Chief 
Minister of West Bengal in respect 
ot the traJISter of Berubari Union 
to Pakistan.· 

Shri Tridib Kumar Chaudhuri baa 
given notice of another adjournment 
motion; 

'"l'he failure of the Government 
to comply with the provisions of 
Article 3 of the Constitution read 
with Article 168 in referring the 
proposed Acquil'ed Territoriel 
(Merger) Bill, 1980 which teeD 
to provide for the merger ...... " 
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Now, no territory will be acquired or 
vansferred or no boundary will be 
deman:ated without the permission of 
this House. What is the meanin, of 
questions and adjournment motions 
now? When the matter comes up 
here, it is for this House to take up 
the provision and lIlY that the provi-
sion of the law had net been complied 
with or the opinion of the State Legis-
lature is necessary and so on. During 
this process now we are not giving 
any direction. They will certainly act 
according to the Constitution. Any-
how. both these matters are here and 
if the hon. Prime Minister is pleased 
to make a statement or give some 
information. the House would like to 
hear him. 

The PrIme Mblister and MIDister 
of Extemal Affairs (Slui JawabarlaJ 
Nehru): Sir, I quite understand the 
desire of some hoa. Members of the 
House that more light should be 
thrown on this rather unhappy contro-
versy that appears to be going on 
about what has happened in the earlier 
stages of discussiens in regard to 
Berubari. So far al I am concerned, I 
should like to clear this up and place 
all the facts in my possession before 
the House. I might suggest, sutlject 
to your approval and convenience, 
that I might do so at the next meeting 
of this House on Monday. 

So far as the other matter is con-
cerned, you suggested, Sir, that this 
might be raised then. Personally, I 
do not wish to raise any objection to 
a eonsideration of this separate matter 
but it is a le,al matter that has been 
raised and really I do not know where 
the room for argument comes in. We 
referred this matter to the SupreJD8 
Court and we are endeavouring to act 
up to the advice of the Supreme Court. 

Shrl Tridib Kumar Cba.dbarl: 
May I point out that it is all very well 
for the Government to say that they 
are trying to act up to the advice ot 
the Supreme Court and may I also 
remind the Leader of the House that 
they have all along been very wron,l,. 
advised by their law .meers 80 far as 

this matter is concerned? You will 
remember that when this matter first 
came up before this House-transfer 
of Berubari~ur hon. friend Shri 
Tyagi pointed out that this matter 
could not be done without the consent 
of Parliament. Then the Prime Minis-
ter told us that his law officers and the 
Law Minister also had advised him 
that this matter need not come 
here. . . (Interruptions.) 

Mr. Speaker: Then on whose advice 
shall the Prime Minister act? Would 
he advise that the Prime Minister 
mould go on the advise of the hon. 
Member? .... (InterruptiorlS.) Now, 
what is his point? 

Shri Tridib Kumar Cbaadhurl: So 
far as my adjournment motion is con-
cerned, it does not refer to the trans-
fer Bill-the proposed Constitution 
(9th Amendment) Bill. It relates to 
the Acquired Territories (Merger) 
Bill. It has been openly alleged and a 
Resolution has also been passed by the 
State Legislature that a proper refer-
ence has not been made and if my 
information is correct, the highest 
authority in the State had advised the 
departments concerned with the pre-
paration of the Bill that the reference 
to the State Legislature was not 
correct. All sorts of stories are going 
about and afnost all the leading 
newspapers i,if'the country have com-
mented upenl' this. We want a cate-
gorical answer and I have no objection 
to the suggestion of the Leader of the 
House that he would make a statement 
on Monday but the whole thing should 
be cleared up. 

Shrl lawabarlaJ Nehru: I think the 
two matters are really quite apart and 
they should not be mixed up. In the 
statement that I man make on 
Monday, I shan deal with-you may 
say-the first notiee of adjournment 
motion. As I said, I am perfectly pre-
pared to deal with the legal matter-
the second part-but it should be dealt 
with separately, if you so choose. I 
cannot argue about the regal contro-
versies. We have acted according to 
our liglits, in accordance with the 
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[Shri Jawaharlal Nehru] 
Judgment of the Supreme Court and 
the advice given by -our law _ officers 
and I had given a copy of that advice 
til the Bengal Government. It may 
be-I do not know that the lawyers of 
the Bengal Government hoid a 
different opinion. It is possible: - But 
I do not wish any idea to subsist in the 
minds of any hon. Member that we 
wish to avoid any consideration of this 
matter in this House. I believe that 
some kind of notice of a motion came 
to me 2-3 days ago to discuss this 
matter and if you so wish, we shall 

. fix a date to deal with it, to some 
extent by me, and, maybe, my 
colleagues may deal with the law. 

. Mr. Speaker: Let me know what 
exactly Shri Chaudhuri wants. 

Shri ~dib KlUIIU Chaadharl: My 
adjournment motion only refers to the 
defE'Cth'e reference to the Legisla tu~ 
with regard to the Acquired Terri-
tories (Merger) Bill If I have under-
stood the intention of the Government 
aright, this Government does not pro-
pose or is not required, according to 
their view, to refer the Constitution 
(9th Amendment) Bill to the West 
Bengal Legislature but so far as the 
Acquired Territories (Merger) Bill is 
concerned, the Home Minister and also 
the Prime Minister have said that this 
will have to be referred to the State 
Legislature. It has now been alleged 
in a· Resolution passed by the West 
Bengal State Legislature that refer-
ence itself was defective and if my 
information is correct, the highest 
authority in the State .... 

Shri lawaharlal Nehra: Who is the 
highest 'authority? 

_ 8hri Tridib J[lUIIU Cbaadh1lr1: The 
President; 

Shri lawahulal Nehra: He is com-
pletely wrong in that assertion. The 
President has not said a word about 
this, orally or in writiq. 

'~uopd, ... ordered by; the _Chair. 

Shri Tridllt Kumar Chandhari: The 
President does not say a word aboUt 
it. Let the Prime Minister look to the 
letter of the law. The President is-
obligated to refer this Bill to- the Welt 
Bengal Legislature and if my informa-
tion is eorrect, it was also pointed 
out ... (InteTTUptions.) 

Shri lawa.harlal Nehru: I have said. 
Sir, --that I am agreeable for a discus-
sion on this matter. We cannot dia-
cuss it in this piece-meal fashion. I 
do wish to swnit that he has repeated-
ly referred to the highest authority in 
the State. That reference is not justi-
fied. The highest authority has not 
taken exception or referred to it in 
any way at any time . 

Some hem, Members rose-

Hr. Speaker: Order, order. Let me 
clear up the confusion. Before I take 
any decision I must know what exact-
ly the point is. I am yet not able to 
understand what the point is. Under 
article 3-article 4 is consequen tial-
when any delimitation or demarcation 
of boundaries and transfer or acquisi-
tion of areas take place they have ulti-
mately to come to this House. A Bill 
is prepared and it is sent to the 
various concerned legislatures. After 
their opinion is ascertained the matter 
comes up here. Till that stage we do 
not give any directions whether the 
President should be advised by the 
Ministry to look into these matters. If 
there is anything wrong they will 
correct it. At each stage we do not 
intervene and say whether the Presi..· 
dent gave some wrong advice to tbe 
!Prime Minister or the Prime Minister 
gave some wrong advice to the Presi-
dent. That is not under our purview. 
The rule says that the President'.-
name should not be used for the pur-
pose of influencing the debate. 

• • 
Shri laq,.! 8Jqh (Ranchi-West-

Beserved-Sch. Tribes): I am sorry. 
Sir ..... . 
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Mr. Speaker: Order, order. No hon. 
"ember can stand when I am standing. 
What' I would say is, so far as this 
matter -is concerned, it is prematur" 
for us to go into it. The han. Prime 
Minister' agreed to have a debate. But 
what is the debate goirtg to be? There 
must be' some purpose. If we have 
any debate her" it must lead to some 
particular action. Are we to advise 
hypotheticalJy and academicalJy as to 
what ought to be done under article 3 
of the Constitution? Supposing we 
have a debate and we take a decision, 
if subsequently the matter comes up 
before the House in the usual way are 
we to say that we have already taken 
a decision, whether right or wrong, 
and therefor", we canot take excep-
tion to it. 

As I said, the proper stage for us to 
consider it is when tae Bill comes up 
bere. Then we can find out and say 
whether it has not been properly 
referred to the State legislatures. That 
is the only stage when we can consi-
der it; prematurely we cannot give 
advice as to what ought to be done. 
It is for the Executive to send the 
Bill to the legislatures and then place 
it in the proper manner before this 
House. If we commit ourselves in 
advance we will be stultifying our-
selves. Therefore, this House is not 
competent to give advice as to what 
ought to be done before the final 
matter comes up here. That is my 
posLion. Even if the han. Prime 
Minister should be willing to have a 
debate, I do not know what advice this 
House can give at this stage. 

. Shrl H. N. MakerJee (Calcutta-
Central): There. is one matter, Sir, 
which I would like to po~t out. A 
certain confusion has been created by. 
c:ertain statements appearing in the. 
Press purporting. t(l. emanate from the 
Prime Minister here alld fram the 
Chief Minister of W.est· ESengal. 

Mr. Speaker: He is going to answer 
tJlat point .on. ¥on!iay- There are .two 
~rti0D8 reJatipl to thia. !DIlt •. I will 

read out one. The first one is about 
the different statements made by the 
han. Prime Minister regarding consul-
tations about the transfer Of that pro-
perty. The other portion is about the' 
resolution in the Bengal Legislative 
Assembly where the Chief Minister 
said certaill things. With respect to 
these two matters there will be ail 
explanation by the han. Prime Minis-
ter 011 Monday in detail. 

The other matter is with respect tOo 
the transfer. There is a merger Bill .. 
The question raised was as to what 
steps ought to be taken to refer it to-
the various concerned State legisla-
tures before it comes up here. The 
han. Member Shri Chaudhuri wants to 
suggest that a particular step ought to-
be taken according to what he consi-
ders to be some higher authority's 
opmlOn. Whatever it might be, it is 
premature for us to go into it now. We 
cannot go into it now and give some' 
hypothetical advice as to what the 
Government should do, because after-
wards when they do sometliing we will 
be preventing ourselves from exercis-
ing our discretion and trying to say 
whether it is right Or wrong. 

Shrl Trldlb Kumar Cbaudhuri: Sir, 
If you will bear with me for one 
minute ...... 

Mr. Speaker: Yes, I will bear witb: 
him for one minute. 

Shrl Trldib Kumar CbautDmrl: The-
matter Is within the purview Of this 
House becaUSe the han. Prime Minister' 
has already announced that this Bill 
has been sent to the concerned legisla-
tures and one of the legislatures has 
said that the reference has not been 
proper, the reference has been defec-
tive.· and the insinuation is that the. 
legislature is being ·bypaised. That 
is the point to whicb I want to draw 
yOUl" attention. . 

Mr. Speaker:.I am sorry I am not ,oin, to alloW this now. even if the> 
bon. Prime ~ister .should beWllling~ 
~.e:dO,Dot.know what we~ IOiD« to," 
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[Mr. Speaker] 
discuss. It only shows that the han. 
Prime Minister is willing to have this 
matter cleared up, but so far as the 
House is concerned we cannot at this 
stage give any advice as to what ought 
to be done and what ought not to be 
done. Tomorrow if the matter comes 
up after we have given our advice and 
we find that something wrong has 
been done, we will not be able to 
revise our advice and it will 'be im-
possible for us to say that it is wrong. 
Now, legal advice does not depend 
upon the majority or minority. We 
have to decide ultimately not merely 
on law but on facts also. We do not 
give any premature advice. Hon. 
Members ask me "if you disallow this 
what is the other method by which I 
can raise it up". I tell them: "You 
choose your method, but it is open to 
me to say whether that method"1s right 
or wrong; I cannot gIve any advice". 

So I reject this adjournment motion. 
So far as this matter is concerned it 
will be adjourned to Monday when the 
han. Prime Minister will make a com-
plete statement regarding this mat1Pr. 

Shri S. M. Banerjee (Kanpur): Sir, 
there is a third point. There was 
another adjournment motion which 
you rejected and that was about a 
specific point. News had emanated 
trom Karachi taat there was going to 
be lOme sort of a compromis~ on the 
Berubari iuue by giving a portion of 
a particular .rea in Tripua. We would 
like to know about that. 

Mr. Speaker: All that may be true. 
I disallowed it properly. Hon. Mem-
bers have been putting a series of 
questions for some time past. Fortu-
nately, on account of some kind of 
arrangement relating to Berubari-it 
may be that so far al Berubari is 
eoncerned something else may be sub-
stituted-we do not hear about any 
border shootings there. Almost every 
day questions were asked here u to 
how many persons were killed, how 
many crossed the river and so on and 
80 forth. Whatever agreement hu 

been entered into, that has set at 
rest all those controversies. U Beru-
bari is not the area to be transferred, 
Government will find out some other 
manner in which the matter should 
be settled. During the course of 
negotiations if any adjournment mot-
ion comes in it will only amount w 
SUbstituting the opinion of any indi-
vidual Member or some groups of hon. 
Members of the decision to be taken 
by the Government which is respon-
sible to this House. I do not want to 
anticipate what the Government ought 
to do or what advice it should give to 
the President, It is for the Govern-
ment to take responsibility and then 
come to this House. It is open to this 
House to give its own opinion thereon. 
Therefore, during the course of nego-
tiations if any adjournment motion i. 
brought here I will have to disallow 
It. Therefore, I rightly disallowed 
that adjournment motion and I am 
not going to change my view. 

Shri Jaipal Slnrh: May I, Sir, seek 
one clarification? I think you have 
given the correct ruling in regard to 
the stage at which the Parliament can 
assert itself, and that is when the 
Bill comes up before this House. But 
there is one stage about which I am 
not clear in my own mind, and that 
Is whether the Parliament has got a 
preventive role or not; that is to say, 
if Parliament is aware of the fact that 
the President is doinr something which 
perhaps should come within the pur-
view of this Parliament can it stop 
him from doing it? In other word8, 
what has been charred here is the 
fact that something has been don. 
over which this House might not have 
been taken Into conftdence. They are 
trying to raise the point, in other 
words, that supposing a situation 
arises where the Council of Minister-. 
or his Ministers ask him to do some-
thing which should not be in any way 
done without Parliament bein, seized 
of it, what is the posltion? 

Mr. Speaker: It I. given under the 
Constitution. Under Ow Constitution 
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this House is not entiUed to ,0 into 
the kind of advice that is given by 
the Ministers to the President. We 
have got a constitutional President. 
Therefore, we are not entitled to cor-
rect the advice given by the Minister •. 
If any action is taken, it is the Gov-
ernment that is responsible to thia 
House. •• •• 

Sui Ranp (TenaIi): Is it necellSa17 
for you, Sir, to give a ruling hypo-
thetically? 

Mr. Speaker: We are not going to 
enter into the question of advice given 
by the Ministers, as to what advice 
has been tendered and whether the 
President has accepted it or not ac-
cepted it. It is unnecessary to rake 
up this controversy. It is this Gov-
ernment that is responsible to th1a 
HOuse and we are not going into the 
details as to what advice has been 
tendered. We go only by the action 
that ultimately comes about. There-
fore, these rumours and other thin,. 
ought not to be heeded to. 

No opportunity will be given merely 
on the rumours about the advice or 
whatever it might be that appear in 
the newspapers. 

Sui S. M. Banerjee: There was re-
ference to the President. (InterNp-
ti07l8). 

Shri Vajpayee: I tabled an Ad-
journment Motion and so I IIlA7 be 
given an opportunity to eXlPlain the 
matter. 

Mr. Speaker: Yes. 

Sui Vajpayee: Apart from the 
contradictory statement by the Prime 
Minister and the Chief Minister of 
West Bengal, there is one more point 
which is exercising our minds and it 
;s this: After the decision of the 
Supreme Court, is it not a tact that 
the Nehru-Noon agreement has been 
rendered null and void? It is open 
for the Government to arrive at a new 

··EXlPunged, as ordered by the ChaIr. 

qreement with the Governmillt Gil 
Pakistan, but the Nehru-Noon Acree-
ment, after the decision of the Sup-
reme Court, has lost all it. lepl. 
nIidity. How can we discuss the 
Nehru-Noon agreement and how thia 
decision can be formulated on the 
basis of that agreement? 

Mr. Speaker: Hon. Members need 
not discuss it. (Interruptions). Order, 
order. I cannot go on endlessly allow-
Ing such matters to be raised. 

Shri Nath Pal (Rajapur): I want & 
clarification from you, Sir. You re-
marked that during the nt'gotiations, 
no Adjournment Motions are to be 
allowed. We agree, but are we to 
assume from yOUr remarks that new 
negotiations are !Concluded. between 
the Government of India and the 
Pakistan Government to substitute 
something for Berubari? Because, 
that is the impressKm you gave us. 

Mr. Speaker: No. I did not say 
that. It is the duty of the Govern-
ment to see that there is no trouble 
so far as we are concerned and this 
country is concerned. If a particular 
step they have taken is not useful or 
e!!ective, it is open to them to take 
same other steps. If the newspaper 
says something is being thought of, I 
am not going to allow those matters 
to be discussed here. (Interruptions) . 
Order, order. No transfer of territory 
can take place without the permis-
.Ion of this House. Now, in the mean-
while, it any negotiations take place, 
It is embarrassing to refer to what ill 
contained in the newspapers and what 
appears In the newspapers may be 
correct or may not be correct. At 
each stage, the Government is not 
bound to come to this House and teU 
each detail of the negotiatlonl--whe-
ther the other side accepts or dOH 
not accep~nd the Government are 
not also bound, In this House, to 
contradict everyftUng that appears In 
the newspapers. Otherwise. endlessly 
the time of the House will be taken 
to say that this newspaper report Is 
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[Mr. Speaker] 
wrong or that newspaper report· ia 
wrong. 

: Shri Nath Pai: The oniy question 
IS whether any negotiations are tak-
ing place with the Government of 
Pakistan about Berubari. The hon. 
Prime Minister is willing to say 
$omething .. 

Shri Rem Baraa: The point is whe-
ther Gen. Ayub Khan made a state-
ment at Dacca on the eve ot his 
departure to Rangoon to the . effect 
that the Government of India has pro-
posed certain other arrangements ill 
the place of Berubari. Gen. Ayub 
Khan says that the Government 01 
India must be strong and must be able 
to implement the Nehru-Noon agree-
'ment and bring the West Bengal Gov-
ernment to this view (lnternaption) . 

Mr. Speaker: Order order. The 
hon. Prime Minister. ' 

Shri Jawaharlal Nehru: I do feel 
perhaps it will be advantageous for 
me to say something about this also 
on Monday. I may inform the House 
however, that no negotiations as such 

. hav~ taken place or are taking place. 
~bV10USly we have given and are giv-
mg a good deal of thought to this 
~atter, bec~us.e, apart from the legali-
ties, etc., It 1S a matter involving 
~uman beings and all that, and it is 
~m~nt that we should tt"Y to do 
It m as friendly a manner as possible. 
So, we have examined for ourselves 
all aspects of this matter but thus 
far no negotiations of any kind have 
taken place. 

Raja Mahendra Pratap: •• •• 

I~U5 m. 
PAPERS LAID ON THE TABLE 

AMENDl'4ENT TO MINERALS CONSERVA-
TION AND DEVELOPl'4ENT RULES 

The Parliamentary Secretary to ~ 
Minister· of Steel, Mines and Fuel 
(Shri Gajendra Prasad Sinha): On 
behalf of Shri K. D. Malaviya, I beg 
to lay on the Table a copy of Noti-
fication No. G.S.R. 1353 dated the 
19th November, 1960, making certain 
amendment to the Minerals Conserva-
tion and Development Rules, 1958, 
·under sub-section (1) of Section 28 of 
the Mines and Minerals (Regulation 
and Development) Act, 1957. [Placed 
in Libra",. See No. LT-2486/60]. 

.NOTIFICATIONS ISSUED UNDER TERm-
TORIAL COUNCILS ACT AND ALL INna 

SERVICES ACT 

Tbe M1Dister 01 State ill the Minis-
try 01 Home Mairs (Shri Datar): til 
I beg to lay on the Table a copy of 
the Territorial Councils (Consultation 
with Union Public Service Commis-
sion) Rules, 1960, published in Noti-
fication No. G.S.R. 1252 dated the 19th 
October, 1960, under sub-section (3) 
of Section 54 of the Territorial Coun-
cils Act, 1980. [Placed in Libra",. 
See No. LT-2485/60]. 

(ii) I beg to re-Iay on the Table a 
copy of each of the following Noti1l.-
cations under sub-section (2) 01 Sec-
tion 3 of the All-India Services Act, 
1951:-

(a) G.S.R. 945 dated the 20tb 
August. 1960 making certain 
amendments to the AlI-lndJa 
Services (Death cum Retire-
ment Benefits) Rules, 1958. 
[Placed in L;bral"!/' See No. 
LT-2344/60]. 

(b) G.8.R. 946 dated the 20th 
August, 1960. [Placed in Lib-
ratl, See: No. LT-2344/60] . 

(c) G.S.R. 980 dated the 27th 
August; 1880 making certain 

.~~~~~===-------~~~ --EZpunged,as ordered by the 
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amendments to Schedule ill bution and export of sugar on a 
to the Indian Police Service motion to be ,made by Shri Rajendra 
(Pay) Rules. 1954. Singh and others on Tuesday, the 6th 

December at 3 P.M. Cd) G.S.R. 981 dated the 27th 
, August. 1960 making certain 

amendments to Schedule' ill 
to the Indian Police Service 
(Pay) Rules, 1954. [Placed 

'in Library, See No. LT-2354/ 
60]. 

BUSINESS OF THE HOUSE 

The Minister or ParliameDtal7 
Affairs (Shri Satya Narayan Sinha): 
With your permission, Sir, I rise to 
announce that ,Government Business 
in this House for the week commenc-
ing Monday, the 5th December, will 
consist of-

(1) Consideration of any item of 
Government Business carried over 
from today's Order Paper. 

(2) Discussion on the Report of 
Railway Convention Committee, 1960, 
on a resolution to be moved by the 
Minister of', Railways. 

(3) Discussion and' voting ~ the 
Supplementary Demands for, Grant.:, 
<General) for 1960-61: . 

(4) Consideration and pa$sing of-

The Forward Contracts (Regula-
tion) Amendment' Bill. 1980. 

The Indian Pest OffIce (Amencl~ 
!nent) Bill; 1960; 

The Railway Passenger Fares 
(~en4tnent) ,Bill, ,I960~ 

The Tripura Excise Law (RepeaIJ. 
Bill, 1960. ., -

TIle Pre~entioil of Cruelty to 
'Animals BUl, 1960, as, passed 
by ~ya Sabba. ' 

The I~~ustrial Employment (Stan-
~ing Orders) Amendment Bill, 
1960. ' 

. '(5) bi$cussion on the presentposi-don in rep;a to production, distrl~ 

(6) Discussion on the present situa-
iion of sports in India, with special 
reference to our loss of Olympic 
supremacy in hockey ona motion, to 
be made by Shri H. N. Mukerjee on 
Thursday, the 8th December, at 3 P.M. 

I .might mention, Sir, that the For~ 
ward Contracts (Regulation) Amend-
ment Bill, 1960, which we had pre-
viously thought of referring to a, Joint 
Committee is now to be taken up for 
consideration and passing because the 
Government consider it important to 
have this Bill passed without avoid-
able loss of time. ' 

'.' 
BUSINESS ADVISORY COMMITrEE 

Fu-rv-EIcBTB REPORT 

The Minister or ParliameDtaQ" Mf-
aba' (Shr1 Sat,a NarA,an Sinha): I 
bell ',to move: 

"l'ha\ _ tbi, ':Ho\lse: ~1'eelI with· 
the Fifty-eighth Report . of the 
B~~ine§ Advisory Committee p~ 

- sented to the'House on the 1st 
Decembl!r,: i960." ' ' 

Mr. Speaker: The. question is: 

"'J;bat .this House all1'ees with the . 
Fifty-eighth Report of the Busi-
ness Advisory Committee 'present-
ed to the House on the 1st Decem-
ber, 1'980." 

BUsINEss, .oF: THE HOUSE 
, ' . 

. Shrl Trldlb KlIIIllir ella1lAnd. 
(Berhampore),: Sk, before you jlroceeci, 
to ,the next item, may I ,seek 8IUb 
clarifl~tion7 Serne 1'8l?Orts have 
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[Shri Tridib Kumar Chaudhuri] 
appeared in the press that the Gov-
ernment are not goini to bring up 
the report of the Commissioner for 
Linguistic Minorities for discussion in 
this session. What is the truth in 
the matter? 

Shri Sat7a Nara1&D SiDba: Aa far 
as the report of the Commissioner for 
Linguistic Minorities is concerned, we 
are not thinking of bringing that re-
port for discussion in this ,essio.l at 
least. 

Shri 'rddlb K1IDI&1" ChaUluui: 
Why? 

Some BOD. Members rose-

Mr. Speaker: The House seems to 
be desirous of discussing the report. 
What is the difficulty in bringing up 
the report for discussion in this ses-
sion? 

Shri Tridlb KIIIII&l' ChaDA1Iri: The 
whole country is interested in it. 
They are agitated over it. 

The MiDJster of Bome Main (Shri 
G. B. Pant): I have no particular diffi-
culty. If the House wishes to take it 
lip, We may bring it forward. 

Mr. Speaker: Very well I will fill: 
eorne time. It has been pending lince 
the last session. Let it be disposed of 
as early as possible now. 

"Reproduced, as ordered h7 'Ie Chair: 

11.21 Ius. 
PREVENTIVE DETENTION (CON-

TINUANCE) BILL-contd. 
Mr. Speaker: The House will now 

take up further consideration of the 
following motion moved by Shri 
Datar on the 1st December, 1960, 
namely: 

"That the Bill to continue the 
Preventive Detention Act, 1960, 
for a further period, be taken in-
to consideration." 

It appears some objection was rais-
ed yesterday that this Bill requires 
the recommendation of the President. 
The President has given his recom-
mendation, and the financial memo-
randum, required to be appended in 
such cases where lOme expenditure is 
involved has also been sent to me. 

Shri Braj Raj Slqh (Ferozabad): 
[t should be circulated. 

Mr. Speaker: Yes.--

Shri Nath Pal (Rajapur): The hon. 
Minister told us categorically with a 
great show of assurance that this 
does not involve any kind of financial 
obligation. It is, therefore, a bit 
strange that today, we are told that 
the financial obligation has been 
.. tisfied. 

fte MiDlster of Law (Shrl A. J[. 
SeD): I do not think that I said it 

THE PREVENTIVE DETENTION (CONTINUANCE) BD..J.., 1960 

Financial Yemorandum 

Under Section 8 of the Preventive 
kl be continued for a period of 3 years 
ventive Detention (Continuance) Bill, 
State Governments are required to 
no provision in the Act requiring the 
etc. to the Members of the Advisory 
may, however, have to incur some 
functioning of the Advisory Boards . 
.. timate of the expenditure which 
amount is not likely to exceed 

Detention Act, 1DSO which is .ought 
till 31st December, 1963 by the Pre-
1960, the Central Gove~ent and the 
appoint Advisory Boards. There is 
payment of any salary, allowances, 
Boards. The Central Government 
expenditure in connection with the 
It is not possible to make an accurate 
may be involved annually but the 
as. 11,000. 
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did not involve any kind 01 financial 
obligations. All that I said, as far 
as I know, is that it is very negU.ible 
because it is only the Union territory. 
I never said that it did not involve 
any financial commitment. 
(Interruptions) . 

Shri Natb Pal: He said it will in-
volve expenditure. He further added 
lhat because there is payment on 
account of some advisory committee, 
we assumed that there would be some 
finance involved. 

Mr. Speaker: But hon. Members 
must be glad that he abides by the 
decision of the House. 

Shri Braj Raj SInCh: The progress 
of this Bil! has been very slow. So, 
the time may be extended. As it is, 
the time allotted is only five hours 

Shri Mahanty (Dhenkanal): The 
.une may be extended. 

Mr. Speaker: The time allotted is 
five hours. Time taken is 26 hours. 
We have 21 hours more left. 

Shri Naushlr Bharach: Much tim. 
was taken up by the point of order. 

Mr. Speaker: Why did the hon. 
Kember raise it? So; we are taking 
up the Bill now, at 12.30. We must 
finish it today. 

Shri Braj Raj Slnch: How can it be 
finished? 

Mr. S~er: We must start the 
private Members' business which is 
normally at 2.30. We will sit for 
an hour more and. .. dispose of this 
matter today. It has to go to the other 
House also. We wiltslt for an hour 
more in the evening to dispose of the 
Private Members' business. 

Shri V~ee (Balrampur): The 
Home Minister may reply on Monday. 

Shri S. M. BuaerJee: A letter. was 
referred to yesterday and here is a 
news Item which is -very Important. 
It says: 

"Law body's advice on Deten-
tion Act-P.M. to study demand: 

Mr. Nehru is understood to have 
inlormed Acharya Kripalani aild 
four other Opposition members of 
the Lok Sabha that their sugges-
tion to get the advice of the Law 
Conunisliion on the provisions of 
the Preventive Detention .Act 
would be examined. While the 
contents of the letter, which is 
understood to be confidential ..•. " 

Mr. Speaker: I am :1,.t prepared to 
allow. 

Shri S. M. BaRerjee (Kanpur): It 
wa; raised yesterday. 

Mr. speaker: He CaD brief any bon. 
Member to refer to th!S. Incidentally, 
any hon. Member bringing some cutt-
ing and referring to it without my 
permission means, he takes the per-
mission of himself to start a debate 
and he speaks. It is not right. I am 
not prepared to allow it. We are in 
a democratic State and many things 
appear there. Am I to allow every 
hon. Member irrespective of his turn? 

Sllri Braj Raj Slnch: If it is to be 
finished today, enough discussion caD.-
not take place. It may be extended 
to Monday. 

Mr. Speaker: Very well. In pursu-
ance of the desire expressed in the 
House, we will ltart the non-officiaI 
business at 2.30. The hon. Minister 
will reply on Monday. So, the whole 
of the time till 2.30 is at the disposal 
of hon. Memb~. Each hon. Mem-
ber may take 10 minutes. 

Shri MahaDty: The distribution of 
time seems to be uneven. We can-
not do justice to the subject in 10 
minutes. 

Mr. Speaker: Sometimes If an hon. 
/Membt!r 'is m~ good poiI#s. I 
allow him some more time. Why 
does he in anticipation prevent me 
from doing so? Shrl Achar may con-
tinue his speech. 

8hri Aehar (Mangalore): Mr. Speak-
er, Sir, I was submitting yesterday 
that we uve as much respect for 
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[Shrl Achar] 
liberty as anybody else llrid we are 
nc;.t happy to have such an enactment 
in our s.atute-book. At the same 
time, 1 was submitting that the cir-
cumstances are such in our country 
that we cannot but have a law of this 
kind. 1 remember thehon. Member 
who spoke before me yesterday went 
to the Extent of saying that he would 
,like to have this Act permanently in 
the statute-book of our country. 1 
totaBy disagree with that contention. 
We would be very happy if it is re-
moved from the statute as early as 
possible; it should remain not a mom-
ent more than what is absolutely 
necessary. 

But, unfortunately, more than every-
-thing· else, the respect for law in our 
1:ountry is so. very low. I gave in-
stances of how even for small things 
people start satyagraha. . My hon. 
friend, the Sociali!!t leader, Shri Braj 
'Raj Singh; was angry with me because 
'1 made a small mistake with regard 
to their satyagraha regarding Hindi. 
He said,. tlie satyagraha is not that 
-ever~dy should speak Hindi, but 
:i1.obody should speak English. That 
·seems to be the principle. 

.. SUI Braj Raj 8iDth: No, nO. 
. Silri AAIhar~Ineed 1;l.~ go into the 
.rgument as til what exactly it is. 
.11"ht! point is, ·even ·on II' point like the 
questiDn of language, it there is diff-
~renC!e of opinion, you would· not abide 
by what the law 01 the country or 
Parliament says and you would start 
•. satyBgniha. 1 do not mean to _y 
"that stich iHegality cimnot be curbed 
bY ordinarY' law;· it. can be· and for 
that purpose detention law may' . not 
be necessary. But the general atmos-
phere In· the' ·country is, apart from 
ordinary· people, evl!n' In the ..a!e of 
leaaers ~ 'parties·, their teSpect for 
laow is sO· 'lOW. I cannot" linderStand ii. 

.' \ .. .., . 

Shrl P. N. Sml'h (ChandaulI): No 
:e:;pecl for. ~ad. laws. 
•. Shri Ae .... : '1 -want to meet that 
vruntent. r·Ye!lterday, .. 8hii.Asok'a 

Mehta, leader of the PSP, said it is a 
lawless law. It is very good rhetoric, 
but how is it lawless law? I say it is 
a legal, lawful law. Our wise Consti-
tution-makers have held that if we 
want a law of that kind, certainly we 
are entitled to pass such a law. This 
Parliament has passed that law. 1 
suppose we are in a majority-350 in 
number-and all the others together 
come to about 150. So, majority of 
people representing this country have 
passed this law; the Upper House has 
passed it and the Presiient has given 
his assent. Is it not legal law, lawful 
law? How can you possibly say it is 
lawless law? Maybe a minority think 
that it is not proper law, Any ordi-
nary person who knows something of 
law would certainly· say this is law-
ful. As I said, for rhetoric, one may 

'say it is lawless law. Constitutional-
ly and from any point of view, 
de1)nitely it is a lawful law. I would 
also say it is a, popular law, because 
the majority of the people accept it: 

Let Us go a step further. The hon. 
Member who .. spoke on behalf of the 
communists said this law has been 
used very vindictively. I wou~d like 
to have some instances to prove that. 
I would not like to go into personali-
ties, but because some names have 
been raised, I would like to say a 
word about it. Where is the vindic-
tiveness? Can he show that· leaders 
.of the other parties who are 9pposing 
us have been put ,behind the bal"ll 
.specially, say.· ,at the time of th,e 
elections? Where· is the vihdictive-
.ness' How many people have beel! 
.dealt .with . under this law? 
, ·EVeti Shri' Mehta· took exception 
yesterday saying . tite' ·Minister has 
ta.ken a very ~oJ!lplacent .view that 
th~ nt#ber Js very· small. Is it .~ 
i:mnplacent vieW of thing? I DO not 
pnderstanci it like that. All that the 
Minisierwas· saying was, Be was 
JiVing statistiC!> to· shO'\V that the Act 
has been very carefully used.. It Is 
not that we are happy with It. No-
body!! ha.,PY' In havmg' a 'law of this 
kitid .. I do ·cion~ it is 'a black law. 
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But unfortunately in this country, 
there are blacker people indulging in 
black acts. That is the position. 
Otherwise, nobody is happy to have 
a law of this kind. 

Before I conclude, I would submit 
one thing. Who is responsible for 
a>ntinuing an Act of this kind? It is 
the people in the Opposition who are 
·creating the atmosphere of defiance of 
law. Probably they are responsible. 
1 will give one or two instances. 

Shri 8raj Raj Singh: Within the 
Congress or outside? 

Shri Tyagi (Dehra Dun): There is 
no opposition within the Congress. 

Shri Achar: I suppose the hon. 
Member knows what Opposition side 
is and what Government side is. I 
was submitting that some instances 
also were given. (Interruptions). I 
suppose it is the Speaker who has to 
give the ruling and not others. 

Mr. Speaker: He need not answer 
them.. He can go in. I will give him 
two more minutes. 

SbrI Achar: I would submit that 
yesterday one or two instance,. of 
individuals. who are even members of 
this House, have been detailed. Take, 
for example, the instance of the hon. 
lJIember from Rajapur. Why was he 
detained? We know the circum-
stances. All kinds of obstacles were 
~et up against the Government and 
an attempt was made to paralyse the 
-entire government. They wanted to 
bave a breakdown of law. That was 
the situation. Under certain .circum-
stances a person is detained If he is 
going to bring in chaotic conditions 
lind anarchy is there anything wrong 
in detaining such a person"! I am 
'lure all of us have seen one scene 
'here in this House, and I am sure the 
'Speaker will remember it. One stal-
wart gentleman, a member of this 
House, was named. He had to go out 
'Of this House but he would not go. 
"Then what happened? 

1449(Ai) LS--a. 

Shri Braj Raj Singh: He should 
have been detained under the Preven-
tive Detention Act! 

Shri Acbar: I am only showing the 
attitude of people towards law. The 
Speaker was thoroughly disobeyed 
and nobody would listen to his ruling. 
Finally, the Marshal of the House had 
to proceed to him ....... . 

Shri Mahan~1: Sir, I would like to 
know how it is relevant. 

Shri S. M. Banerjee: It is abso-
lutely irrelevant. 

Shri Acbar: It is absolutely rele-
vant, because it is a question of res-
pect for law. 

Shrl Vajpayee: On a point. of order. 
The hon. Member is referring to 
some incidents which happened in 
this House which we have all for-
gotten. What has it to do with Pre-
ventive Detention Act? 

Mr. Speaker: The hon. Member is 
a la.wyer and he argues that even 
when responsible Members here do 
not obey the ruling of the Ohair, 
what will be the position outside. Of 
course, I am aware that argument is 
far-fetched. So far as the Members 
of this House are concerned, I have 
always stated that no hon. Member 
will quote the incidents in this House, 
either for or against, because that 
will iead to some kind of recrimina-
tion when members say "you or he 
said so". It leads to controversy 
which has to be avoided. There are 
many other instances which the hon. 
Member may quote. 

The only point here is not whether 
the Preventive Detention Act as such 
is good or bad, but whether it should 
be continued or not. That is the only 
short point. For that he need only 
refer to what has happened, what are 
the circumstances generally, whether 
the time has come to dispense with 
the Act or not and whether the 
circumstances still warrant the conti-
nuation of this Act. For that purpose, 
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[Mr. Speaker] 
he need not quote the conduct of hon. 
Members in this House. 

8hri Aehar: I only wanted to point 
out the attitude of even the topmost 
people towards law. So, these people 
will be taken as examples and this 
contagion will soon spread to the 
lower strata. If the leaders and 
members of the opposite side co-
operate and create an atmo,phere of 
respect for law, then certainly such a 
law need not be continued. But, as 
it is, what do we find in the border 
areas? In the border areas an atmos-
phere is being created and propa-
ganda is being carried on that even 
Chinese rule is better than Indian 
rule. Such a sort of propaganda is 
going on. I have already referred to 
the incidents in Punjab and Assam. 
I have also stated how even the 
leac!ers of parties On minor points are 
starting satyagraha. Even when a 
mtyagraha is started, if it is conduct-
ed in a proper way it is well and good. 
But our experience is that every 
lIatyagrha almost always ends in 
violence and looting of houses. 

8hl'i Braj Raj Singh: May I point 
out, Sir, that though the satyagraha 
went on tor ten months, not a single 
instance can be quoted by the Gov-
ernment of any violence? 

Sbri A. K.. SeD: Let the hon. Mem-
. ber be allowed to continue his speech. 

8hri Aehar: I am concluding. 
would say that I would be very happy 
if this black Act goes out at the 
.mtute-book. I shall be extremely 
bappy when that happens. But the 
point is that we must be in that 
position and tor that we must create 
INch an atmosphere. I will say that 
It is the people who are in opposition 
that are responsible for the continua-
tion at this law. Everywhere they 
.tart disobedience of law. If they 
bring about an atmosphere of respect 
for law then there will be no neces-
IIIty for an Act of this kind. And I 

will be very happy if it goes even. 
tomorrow. 

Acharya Kripalani (Sitamarhi): Me. 
Speaker, this is the fiith or sixth time 
when I have to speak upon this Bill 
and, therefore, I do not want to go 
into the details of it, which have been 
coveted by my predecessors, the 
speakers who spoke before me. I am 
concerned morl: with principles than 
with details. 

It is a very curious phenomenon in 
the life of individuals, communities 
and nations that they suffer from 
certain inconveniences. certain injus-
tices, certain tyrannies but when they 
come in power they are very anxious 
to inflict those very injustices and 
tyrannies on others. A young boy 
who has been spanked by his father, 
when he becomes a father does the 
very same thing to his son. 

8hri Tyagi: Because he has been 
taught to do so. 

Acharya Kripalani: He does not 
remember how he felt what he felt 
then. When a nation has achieved i18 
liberty, it goes forth depriving other 
nations of their liberties, The Eng-
lish people hanged a king for achiev-
ing their liberty, but they deprived 
half the world of their liberties. The 
French people did the same, the 
people of Netherlands did the !IBJlle' 
and, the Americans did the same--got 
their liberty and denied it to the 
Negros-and then the Russians did 
the same; they fought against the 
Czar and now they control many 
countries; and our neighbour China· 
did the same. It seems neither the 
individuals learn nor nations and' 
communities learn from what they 
have su1fered and the world alw.,..' 
goes on as usual .. 

There is another curious fact whiell 
was also mentioned by our Prime-
Minister in the United N .. tiona 
Organisation, that once we go on • 
'Yrong path, then we create a bad' 
karma and that progressively drap 
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Us further and further down. This 
particular law, when it was passed, 
created a bad karma. When it was 
passed in that year, .t was passel on 
a particular occasion for a particular 
purpose, at a time when our Govern-
ment was faced with many difficulties 
and there was rebellion in Hyderabad, 
Telengana, and there was the likeli-
hood of such rebellions occurring 
again on behalf of a party whiCh was 
behaving in an irresponsible way and 
was creating confusion; it was uUi), 
to meet that particular threat. hut 
when you once do a wrong thing, 
then of course you go down with an 
acrelerated speed. 

It was for one year and we were 
assured that as soon as that trouble 
disappearC'j this law will be taken 
away. Then it was for two years. 
Then it was for three years. It has 
been going on for ten years. One of 
my hon. frienis in the Congress said 
that he wanted it to be perpetually 
there. It is almost perpetually there. 
Another hon. friend says that he does 
not want it perpetually but he wants 
it to continue. This is a very strange 
phenomenon. 

We were taught that bad means in 
order to secure a good end vitiate it. 
This is the le;son that our hon. Prime 
Minister taught to the whole world 
when he went to the UNO. Here we 
are doing this evil without COJIIIi-
deration and without giving thought 
to what we are doing. We are sowing 
the seeds of future confusion in the 
country. 

One hon. friend said that this is a 
legal law. I may tell him-I do !lOt 
know whether he is a lawyer or not-
that I am not one bit convinced. A 
law am be a I_less law. The Row-
lett Acts were legally made by the 
Government and yet we called them 
lawless laws. 

Shri Naashir Bharacha (East 
Khandesh): Rowlett Act was a better 
one. 

Aeharya KripalaDi: Whether it was 
better or worse, the Government of 

that day, a foreign gove:lIment, WM 
able to go on conducting its aftairs ~ 
revolutionary times without ever once 
applying the Rowlett Bills that had 
been passed into law. We were a 
revolutionary party and the law of 
the land was considered sufficient tor 
us except during the time 'of the Wax. 
It was only during war that they 
exercised th,> extraordinary law, the 
Defence of India Act and put u. 
behind the bars. 

Shrl A. K. Sen: That is not a fact, 
if I may say so in all humility. There 
have been several Crim:nal Law 
(Amendment) Acts passed by the 
British regime undcI which thousanda 
of people in Bengal alone were 
arrested and kept under detention. 

Acharya Krjpalani: They were 
Criminal Law (Amendment) Acts aa 
the hon. Law Minister should know. 
He shollld bring forward a Criminal 
Law (Amendment) Bill then because 
Criminal Law (Amendment) Acts 
would make the people go to law 
courts, engage the lawyers ....... . 

Shri A. K. Sen: No. I am sorry, 
Sir. 

Mr. Speaker: The hon. Member haa 
evidently got the amendment of the 
Criminal Procelure Code in mind. 
The Criminal Procedure Code l. the 
ordinary law of the land. The Crimi-
nal Law (Amendment) Act, thoilP 
the name was dilferent, was the Pre-
ventive Detention Act. 

Shri A. K. Sen: Regulation 3 01. 
that was used in very many cases. 

Mr. Speaker: But this is the Pre-
ventive Detention Act. 

AellarTa KrlpaIaDi: I was sa)'inC 
that all of us, including yourself, 
were arrested under the ordinary law 
of the land. It was in very excep-
tional cases that Regulation 3 .... 
applied. That was a foreign govern-
ment and ours was a revolutionary 
movement. 
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Mr. Speaker: I am afraid we were 
n~t detained or arrested under the 
ordinary law. 

Acharya Kripalani: Except during 
the cour,;e of the war, as I myself 
said, when the Defence of India Act 
"'as applied; the ordinary law 
applied when there was no war. 
Today We have no war. We are not 
at war even with China what to talk 
of any other country. Today in 
peaceful times a:'ld when this Govern-
ment boasts that it has been able to 
keep law and order and bring about 
peace and unity in the country While 
our neighbours are in a disturbed 
condition and some of them are 
under dictatorships, when we have 
been prospering and when we have 
got a good government and a demo-
cratic government. why vitiate that 
government by this law. We are told 
that only 400 or 580 people have been 
arrested under it. Why could these 
400 or 500 people not be arrested 
under the ordinary law? 

I remember when I was arrested in 
1920 I was arrested under section 107. 
I do not exactly remember. 

Shrl Tyagi: Section 107 is about 
bad characters. 

Acbarya KrIpaIani: It is a restrain-
ing Ad. It is as good as security act. 
You haVe sections 107, 108 and 109. 
Some of us were arrested under 
section 109 on the plea that we had 
no ostensible means of living and as 
a matter of fact it was right. We had 
no ostensible means of living in those 
days. These sections are there. You 
have not repealed them. You can 
rl"~train people. Then why do you 
want extraordinary powers? 

When this Bill was first introduced 
by Sardar Vallabhbhai Patel, I remem-
De" the House was hushed. The 
Hous~ looked like a frightened House. 
n thought "What are we .going? We, 
who have fought the battle of freedom, 
are going to deprive our own country-
men of that freedom, the freedom of 
the individual." He was apologetic 

about it. But now-a-days year after 
year, whenever the Bill comes, we find 
a kind of friv~'ity in those who intro-
duce the Bill. We find a kind of 
lightnes.' as if they are doing some-
thing vcry ordinary. They say it is 
only continuing the Act. We are 
not even allowed to discuss the details 
of it. It may be wrong in the details, 
but We are precluded from discussing 
them because the Bill says, "We are 
continuing the Act. That i; all." 

If I remember aright and if my 
memory does not fail me. one of the 
provision, of this Act has a provision 
against creating undesirable and un-
friendly relation, between our neigh-
bours and ourselves, that is, with 
foreign countries. I say I am guilty 
of having tried to bring about un-
friendly relations between India and 
China. Of course, I have done it in 
Parliament. I would wish they were 
friendly. But anybody could say that 
I was trying to bring about unfriendly 
relations. Even I would then come 
under the purview of this Act. 

Shri Tyagi: At present they are not 
very friendly relations. 

Aeharya Kripalanl: It may be, but 
the Government considers that WP. are 
yet in friendly relations with China. 
If I make a speech outsidp. the Parlia-
ment--here I am protected, so I ven-
ture to make this speech-I may be 
hauled up tomorrow under this Pre-
ventive Detention Act. 

13 hrs. 

The real danger to the country cloes 
not arise except through ourselves. 
We are thinking of external dangers, 
but We are not think;ng of internal 
danger.; which arp created by ourselves 
in this country. As long as our poli-
tic; is regulated through class, caate, 
communal and provincial rivalries, 
whatever law we make against evildo-
ers, it will not be effective. OUr Cons-
titution will be undermined if there 
is no common citizenship and people 
are fighting 00 caste basis. if candida-
tes are put up for election on caste 
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basis and on communal basis. if the 
StateJ are fighting lingui.otic battles 
and often we the leaders are involved 
in these and-we, who are respon-
sible people, encourage such parochial, 
such caste ai'ld ,uch communal feel-
ings. We are not ourselve, free from 
e\"il. If lh".e is rivalry ai'ld jealousy 
amo'"':g.;L ot~r~e·h·~-, for party causes, 
for the captu, e of power, if We cannot 
keep un;ted ~mong ourselves. we are 
lost i! t~f' ruling party cannot keep 
unity among its own ranks, how is it 
going to keep unity in the najon? I 
do not know. Why al'e congressmen 
dis-united? They are dis-united be-
cause of office, because of power, be-
cause of factions. 

Sbri Tyagi: They are not. 

Aeharya Kripalani: If there is cor-
ruption in oar country, we cannot 
prosper. If we lack love of the coun-
try, if we lack patriotism, if we lack 
unity, if we are not common citizens 
of a common country. We shalll fall 
These are the "eal dangers to which 
our leaders give no thought. They are 
giving thought only to external means 
of extricating the country from the 
moral corruptio!l in which it is caught. 
They are providing legal means of 
saving the country. The country 
cannot be saved merely by legal 
means. The country can be saved only 
by moral means. That defect is with-
in us. We do not analyse ourselves. 
We are our greatest enemies and 
therefore thl' greatest enemies of the 
country. 

Sliri Yajnik (Ahmecfabad): Mr. 
Speaker, I join the friends on this 
side in making an emphatic protest 
against the m3nner in which this Bill 
has been brought and the aim, with 
which it is brought of continuing this 
Bill for the next three years. A Con-
gress ME-mber asked if we have made 
out a case for not continuing the Bill. 
I say, the o,us is on the other side. It 
WI for tlle GU"cmment ~:> mnke nut a 
case for ,-0.1' ir uiT.g this Bill and per-
petuathl~; '.hl,; Bill. in fact, under 
cover of continuing it for 3 years, 1 
year or 2 years at • time. The main 

BiLl 
question is, what is the position in 
the count!":.? 

Friends on this side told us, Acharya 
Kripalani has told us just now lbat 
the Congres; boasts of having peaceful 
rule of law in this country. Mention 
has been made about the Punjab, of 
Assam. There was explo;ion in Assam 
bdo'-e anything can be done about it. 
I do not think that this Act has at all 
helped the Government in seWing the 
problem of Assam. About our fron-
tiers, I w;I1 not say, because, our 
rclat:ol1s with Pa.1{istan, anyhow, what-
ever the mer;t, of the Canal Treaty, 
have improved and our borders are 
being settled. Even with regard to 
China, the Prime Minister was pleased 
to state that the propaganda on the 
border has considerably eased now. 
The main point is this. I am afraid the 
Minister also had it in mind when he 
pointed a finger or he looked at our 
friend, Shri Braj Raj Singh, the leader 
of the Socialist party in this House, 
which believes now and again in in-
augurating a policy of fight and satya-
graha. My hon. friend Acharya Kri-
palani laid great stress on this method 
of fighting the Government, the method 
of satyagraha, the method of civil dis-
obedience, I plead also guilty in 
sharing faith, with Shri Braj Raj 
Singh and members of the sociali>t 
party and many other parties also, in 
the efficacy of this method of satya-
graha in the present condItions of the 
country. 

Shrl VaJpa:ree: On occasions or 
permanently? 

Shri Yajnik: On occasions. But 
the OCCasiOlls are very freqllellt. I an' 
afraid we are not availing c--'" 
of all the oreasions of taking to S"'. _, 
graha. 

I lay with all responsibility this 
Government whether in the Central 
or in the States is being run more or 
less as a Congress private company 
limit('d. It i l working in an authori-
tarian rnanner. It is working without 
any regard for the opposition and the 
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[Shri Yajnik] 
independent political elements in the 
States· and in the Centre. What has 
one to do then? Gandhiji, the Father 
of the na:ion has given us this marvel-
lou< instrument of civil disobedience 
which is tho, only alternative to armed 
rebellion. Surely, none in thi~ House, 
and I am ,ure, none in thi.; country 
today. no sane man believes in resort 
to arms as a method of protesting 
against the Government of the day. 

Shri A. K. Sen: What about elec-
tion? Can't you express it by your 
vote 1:: tile general elections? 

Shri Yajnik: Yes. Votes is one 
method. Let me take the example of 
this divioion of the bi_lingual state of 
Bombay. Can we fight for it and get 
it by securing the vote of the majority 
in this House? We had to fight, resort 
to s~tyagraha, for months together and 
we had to send more than 2000 people 
to the jail, till the Government felt 
like giving serious consideration to 
this L.atter. So also it happened in 
the M~h~ra~htra. 

It has been stated in this House 
very often that this Government does 
not' listen to reason, and the Govern-
ment only gives consideration and at-
tention to any matter when there is 
some disturbance, when there is some 
trouble, when there is some satyagraha 
when there is some active oppositIon 
to the rule of law. As I stated, when 
the community or large masses of peo-
ple are at variance with the Govern-
ment and when the Government does 
not take to the policy of persuasion, 
conciliation and discussion with the 
opposition members or with the repre-
sentatives of the opposition, what are 
they to do? The only alternatives are 
either violence or peaceful satyagraha. 
Gandhiji, in 1942, 1930 and 1920 show-
ed us the way of satyagraha. Let no_ 
body say that it does not hold good 
even when we have our own Govern-
ment. Vinobaji was travelling in 
Gujerat. Some people asked him if the 
Janata Parishad was right in· carrying 
on the Shaheed Smarak satyaJI'aha 

even when we have our own Govern-
ment. Vinobaji, who is the authen-
tic represen·.ative of Gandhiji said, 
yes, I can conceive of occasions when 
the people would be perfectly justified 
in taking to civil disobedience even 
when we have Our elected represen-
ta~ive Government. Let me tell the 
Government that as time is passing, 
more critical times are facing us. 
More loans, debts, more currency, 
higher prices, the country is passing 
through a time of serious discontent. 
I may warn the Government that if 
they think, that this satyagraha. civil 
disobedience, morchas of all kinds, 
marches to the Assembly and to Gov-
ernment offices are to be stopped by 
pass this Preventive Detention Bill, I 
say they are living in a fool's paradise. 
These movements are going to conti-
nue as discontent is increasing, as 
prices are increasing every day and 
the poor are gel ling poorer and the 
rich are getting richer, and as long as 
this bureaucracy is wooden. 

Shri Ra,hubir Sahai (Budaun): 
That is not the aim of the Preventive 
Detention Act. 

Shri Yajnik: I know. The point is 
that even the Home Minister did sug-
gest that this Act was necessary in 
view of the continuance and continu-
ous eruption of civil disobedience. I 
know that it has not been applied to 
us even when we practised satyagraha. 
We had just had it on the 13th Nov-
ember and we had it al~o on 2nd 
October, the birthday of Gandhiji, and 
we will have it again and again till 
certain injustices are rectified, and I 
am sure that, with all that we know 
about the efficacy of peaceful methods, 
the only alternative we have is taking 
to this civil disobedience in order to 
convert the Government to our view 
if possible, to melt their hearts, to per_ 
suade their minds, and ultimately to 
create a situation in which they have 
to help but to do the right thinl and 
to live justice to the people. 
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The Rowlett Act, the lawless law. 
was mentioned. The Preventive De-
tention Act was called the lawless 
law, and Shri Achar took objection to 
it. I am one of those in this House. 
there are others also I am sure, the 
Home Minister also, who participated 
in the civil disobedience movement 
that was organised by Gandhiji against 
the Rowlett Act. What was the situa-
tion disclosed at the time of the Row_ 
lett Act? The report definitely dis-
closed the existence of organisations 
having as their objective armed rebel-
lion and violence in this country. 
There was a big report, and the Row-
lett Act was passed. What was the 
Rowlett Act? The Rowlett Act was 
certainly much better than this Pre-
ventive Detention Act. 

Shri Naushir Bharueha: Very much 
better. 

Shri Yajnik: The Rowlett Act, may-
be, started sort of Star Chambers and 
the freedom of the accused was res_ 
tricted. Anyhow, there was court P"o-
ceeding, there was interrogation, there 
was eviaence, there were defence wit-
nesses, there were prosecution witness-
es. Maybe there was no appeal 
against the judgement of the court, 
but even so, there was some semblance 
of a court and legal procedure. And 
what have you got here? Only, with_ 
in a few days you are givin a small 
charge-sheet, and then you can go to 
the advisory council and make your 
representation. No evidence will be 
led, no defence evidence an be called. 

Shri Tangamani (Madurai): You 
cannot perosnally go there. 

Shri Yajnik: You may go personal-
ly. Sometimes they might be pleased 
to listen to you, but that is all. But 
beyond this chargesheet they have got 
the report of the Collector or the re-
port of the Government which is not 
known to the people who are detained 
at all. 

I remember 30 men of the Kaha 
Gujarat Moyement were spirited away 

Bill 
in the night to the Yerawada Jail un-
der preventive detention, and what 
was all that about? There w..as a 
scuffle between the people and the 
police, and some of our people who 
were proclaiming' from the housetops 
every time the salutary effects of a 
peaceful movement, who were trying 
to dissuade the people from throwing 
stones, were themselveS clamped in 
jail, because they' were supposed to 
have incited, they were accused of 
inciting the people to throw stones. 
It was yes against no. There were 
photographs. Well, the photographs 
only showed that these people were 
holding up their hands. They had 
raised their hands, but raising the 
hands may be one way or the other. 
The fact is that all the people pro_ 
tested in vain, they represented to 
the Government that they had never 
incited the people, that they had been 
fasting to induce the people to keep 
peace, that they had been speaking 
time and again about the preservation 
of peace, that the whole movement 
was based on peace. Thereafter the 
law was not applied, but the point is 
that it has been applied, it has been 
applied to M.L.As. and M.Ps., it has 
been applied to a large number of 
people-may be, they have been re-
leased soon afterwards either at the 
instance of the High Court or the 
advisory council. But the Act has 
been abused. 

What I am concerned to state is that 
this Act is much worse than the Row-
lett Act, and the situation today is in-
finitely better than what faced the 
British Government at that time. I 
say While the situation has changed 
for the better, the law has gone worse. 
That cannot be denied. 

And how are you operating it to_ 
day? Do you think that the arrest of 
Master Tara Singh under the Preven-
tiTe Detention Act has stopped the 
agitation in Punjab? 

Shri TaDI'alllllDl.: It has increased. 

Shri Yajnik: It has only increased 
and opened the flood ,ates of mass 
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discontent aad mass movement, the 
parallel 6f which perhaps has not been 
witnessed since 1947. That is what 
has been done by the application of 
the Preventive Detention Act to 
Master Tara Singh. Master Tara 
Singh could have been dealt with in 
another manner. Time was when the 
Prime MiRister and the Home Minister 
and others invited him to discussion. 

I am not going into the question of 
the Punjabi Suba, but the main thing 
is that· you a·, rest a man and there is 
a blaze. That is not the way of doing 
things. I would tharefore say that 
while the conditions are infinitely bet-
ter, the law is worse than what was 
applied by the Briti;h Government. 
Therefore, I would appeal to the 
Home Minister to consider again 
the advisability of this matter, refer 
this matter if possible to the Law 
Commission and seek their advice, and 
finally erase this blot, shameful blot 
from the statute-4>ook of this country. 
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ifIT ~ rn ~ I ~ CIl"ifIi"w 'fIT 
'fU ~ fiI;trr T("lfT ct'R ~ q1ft WifI" 

~ f.!;lfT §lIT ~ ~ ~ amrr ~ 
f.t;~ ~~~ t: I " 

irtT~it~li~~ 

it -;r;rt;,'T tT1ft ~ I ~ ~ ~ "" 
~lj;ft-.ft~~{t ~~~ f.!; 
m-;;r ~ wmr ~ fit; ~ fu:;r 
1f<: ~ f1rofr ;;rr <:{t ~ I ~~ mifIR 
iI; 1j;ft ~ '!>T crfr1f>T if<:cr ~ ~ I 
~m1j;ft~~1l~~ ~ 

<it m<r ~ % ;fr'!i1:mi[T "g it ~ 
<1'fT ,,-,:" ~ I ~ m f;;r<'l"'!>TltT 
lj,fr im <it ~ miT '1't <R: ;;€t it mf 
~ ~"I~~ "~~~<it 
~t I~~'!>T~~~I 
~ m<rit 1j;ft ~Ili"<l'll"'''l crfR; ~ ~ 
~ <itll ~~1i1l~~ ~~ 
~ ~lJq 1j;ft ~ 'fIT E!IR wR ~ 
'liT ~ f<fflTiiT ~ ~ I ~ <it "lJ'!>T 
~r ~ lflfT m~ ~ iIW\i ;;rr:;rr ~ 
~T("lfT~, ~1!~Of'li<'f~;q-~ 
<:fil> ~T flr.r m~~~c 
'fiT '4T ~T flr.r '!TIfT ~ I iitf.liOf ;;iT 
1ttmf~ ~ ~"~it 
~ on: l{" ~ ~ 'IlT<IT ~ 

~ 1~~'!>T¥it~ ~it~ 
t 11;0 it ~ ~ ~ ~ cfr;r 1l 
~ mq; ~ ;q-r~ ~ 
fuff.;r ~ it ~ 1l ~ 
f.!ilfT T("lfT ~ ;;it 'iff"" ~ ~ 
~c ~;f~~it~ 
"~1l ~~~":-

"For the aforesaid reasons, 1 am 
sa tis1ied tliat you are likely to act in 

a manner prejudicial to the main-
tenance of public order and, there-
fore, I haVe passed an order for your 
iietention to ensure the maintanance 
of public order". 

Bill 

IfiR'If ~ ~~ ~ li" ~ ~ ~ 
tf.!; ~o;m;~~it ~ 
m<m~;;wU~I~~ 

Items (II) 8. (III) of Sub-clause (a) 
of Sublclause (1) of Section :. 
~ ~ ~ 'IT ~ ~ mn 1Ai-
~ o;m;~mi<:it~1l?fl' 

~~~T~ ~mq;~ 
~it~1l~?fl'I~<it 

{'l' ir.IT i font 'IT.rfiR ;;iT 'iff* ~ 
~~1l ~ ~ mq; 'l'?~ 
mi<: '!>T ~ mar ~ ~C<f 
<mt.r ~ ;,'T iIrof ~ I~, 
1{~~ ~f.!; ;m~u:r 
om ~ Of@''''' ~ t. f.!; o;mr 
~ ~ 1l ~ ffir;ft ~ 
0I'i'ICft.".~~? ~~;mr'fiT~ ~ 
flt; ~ 1lTIl'<'IT ¢ 'fiTt it ~ '3OT ?fl' I 
~ wR ifmA 1l ~ an: on: ~ ;mr 
'fiT ~ 'IT f.!; ~ ~ m it ~-
1j;ft >.fi ~ ~ '!>T f.Rr.fr ~ 
~ ~it~ 1l~tt~.3it 
~ 1l im ~ m:m;ffic 
~ I~~<:fil> <it~~1l~ 
'tmIT ~ ~ ~ fu:;r 1{ "if it 
~;fU l1"Tf.r;r ~ ~ ~ ~ 1l 
~ ~ ~ l{"~ '!>TlfHl<: 

'i'ITT("lfT1 ~~~~it~ 
~<: ~ '!>T 1tt"llfu ;;ft ~ 
~q~ ~~~~ ~ I~ >.fi 
~~mit~fllf.!m: ~ 
~ ~ I ~ ~ <~ lIT Of ~ ~ ~ ~ 
~~~ Icrn~~~ 
0lIffif ~, ~ ~ ~ ~ tffl ;;it 
~ ~ ~ ~ ;;rr;ra- ~"I ~ 
~~~~'!>T~m~~f.!; 
...-rr~<n~ ~ ~~~ 
~ ~ ~~~;;rr;rnr~ I~ 
on: 1{~ ~~~~f.!;~ 
~;;ft~ ~~~~~ 
ClNifllf(1f) on: ~ ~ lAm: Ifr f.I; 
~ lI"1:~ ftIt 'fIT« lIiU~ 
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[llit '!fo if)'o ~] 

~ ~ m~~qymoT ~ t 
~ I~ ~ ~(!f;:fqymoT t ~I 
~ ~ If"srr if qrn ;;r;f ~ ~ ~ 

1WI<1T m<lT ~ oT ~ at ~ ~ fit; 
~~~~:~~'IiT~ 
~ ~ ml:: ;;nrt'T 'WT1mf ..m: 
~ ~'IiT~;n l'f<'AT"IT~ ~ I 

1ft ~ 'liT m ¢~;f ~ 
~~t ~ ~ tori 'fiT 
t ~~~f'<ffim:~~ l'f!IT t 
fit; mr ~ ~ 1ft m if ~ 
fT~.r;r ~ 'lit ~ifi" ~ifi" "lTU 'fiT ~ 
fum' l'!lIT ~ I ~ ~ f.orn" ~ 
fifi"~~~~ ~~~ 
~~~m.r,,~~ 
~ ~ ~~~~ 
~f1r.rr 

~ m ~ f1rvI;i'r ~ 
~ if{l f1r.ff I ~ IIili ~ ~ ~ f.I; 

in the present case each one of these-
three ingredients at section 7 at the 
Act had been rutbless17 disreprded 
by the State Government. 

~1li~ <Jt~~1li~ii 
~ l'f!IT ~ flI;it was a borderline case. 
~~1ft~t..m: 
~ 1ft (t ~ t I ~ m.rr-
~~~~ ~ 
t ~ WtiT ~ lRiIT w-n ,mr 
lfiIll t flI; mm flI; ~ f6lIim ~ I 
~ i'U~oT,w~~ ~ 
f1nor ~ ~ 1{~1li~~~ 
W ~ ~m",~~flI;~ii 
~~ fu1i~t I ii'~ 
~~ ~,~ 1liolm: 
~ ~~~~~~ 
1li ~~~~~~",t.n 
~il, 

"Tileir Lordship, said that there 
had been a clear breach of the pro-
visions of section 3 of the Act in so 
far as the order of approval was not 
passed by the State Government 
within the period of 12 days after 
the making of the order of detention. 
Even the purpor:ed order of app-
roval was not really an ordEll' of 
approval. It had mll'terially modi-
fied the inWal order passed by the 
District Magistrate and ('auld not, 
therefore, be strictly considered an 
order of approval at all. 

''Their Lordships proceeded to 
consider section 7 of the Act and 
were also of the opinion that there 
had been a serious violation at the 
contents of this mandatory provision 
of law in a number of ways. It pro-
vided these safeguards to the person 
sought to be detained. Firstly, the 
grounds in support at the order at 
detention must be communicated to 
the detenu within a period of five 
days from the date ot detention. 
Secondly. these grounds must be 
communicated by tbe particular au-
thority that made the order. 'nUrd-
ly. the ,grounds communicated 
should be such as to enable the de-
ten. to have an opportunity ot mak-
ing an elfecth-e representation 
against the grounds. They were of 
opinion that in the present case each 
one at these three ingredients of 
section 7 of the Act had been ruth-
lessly disregarded by the State Gev-
emment". 

m~lfT~~~~ 
t I ~ft;r aifi" ~~ii; .1l11l'}.F<1Q'ii 
~ mu: ~ ~ ~ lmf !lITO 
m~~Th~'!ifm1~ ~~I~ 
~~«if<r.T~~m~ 1li 
~ ~~;rr~~~A;~ 
it;~ ~ t: I 

"Their Lordships said thr.' 'iw re-
maiDiI:II charees related to R ~,. 
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number of irr.·gularities and illegali-
ties which had been committed by 
the authorities concerned in the pre-
sent case. It was no doubt true that 
these existed 

"They did not. however, neces-
sarily indicate a case of mata fide. 
on the part of the authorities con-
cerned. Such difficulties might be 
the result of inefficiency or care-
lessness on the part of the authori-
ties concerned, Every day in cases 
tha~ came hefore them, they noted 
serious lapses and irregule.rities 
committed by such authorities. 
They did not, however, necessarily 
show that the authorites who were 
responsible for them acted in a 
!)wlg fide manner. 

"Their Lordship., oboerved: 
'There is a general deterioration of 
efficiency in these matters. As a 
court of law, we can express our 
dissatisfaction with it and disapp-
roval of these acts which come to 
our notice in the course of cases 
before us. All that we can do is 
to set aside the orders which are 
'the results of such irregularities 
and ilIegali'ies. In order, however, 
to find a charge of ma Ia fides 
established in a case a court of le.w 
would, however, require some-
thing more than the bare existence 
-of such defects in the proceedings 
'that are sought to be impugned'. 

"Thelr Lordships added it was 
not. however, possible for them to 
state definitely whether there was 
absolu'ely no basis at all for the 
charges levelled on behalf of the 
petitioner. All that they could say 
was that it Willi possible that the 
case might be a case of m.ala fides 
and it was also possible that the 
ca'e might not be a c-ase of mala ' 
fides; it was a borderline case". 

Shri 8raj Raj Singh: The judgment 
is a cen'u;'e Qf the Government. 

lit' lh :~o ~~ : * ~ "-i'hr 'liT 
<r.ro ~~ ~ ~ ~ ~ rnT 

~ il'~ ~ ~ ~ P.rnf'llll 
~~ij;~w~~ 

~ ~ ~ f.f;1rr;;rr~ ~ I 
{it~it~$~~ ~ 

'1r i11('fdlf(lIj ~ 'W ~ $ r.ro-
lRll'R $ iA'f ~ ~ ~ 'W 
~~~ :f ,¥OO~I 
~ 'lfun;: ~ '3<f '1r '1~ ~If It 
O!fi I ~~~~ij;<'I1T~f.t; 

fiI;m~ ~*~~~ 
;r.~ lJlIf. / so;~;f <tt ~ ffif· 
~ ij; iI'R;;non: ~ ~ wRr ~ 
~it~rn '!it ~ flr.f 
~.n/ ~~ij;il'RirtT~ 
¢ m ~;;rr '1Tlft / 
~ ij; m'-T 1fT?f ~ ~ k<mr 
~~ ~ /~~;;rr('IT ~f.t; 
QSql\\",4:l m ~ m- ~ ~ / q;r 

~ Q<:q/\\",4:l iITi,1f qtjT ~ ? q;r * 
~ ij;~~~~~lI';ft~ 

~~~~'\\"f Qsql,.",4:l m,« 
it ~ "" 1qTq:f m-{o ~o ~o 
~ ~ ~ iRT fiW t: $ 
~ ~iITi,1f IIiT ~~~ i1't 
'3<f~ ~ ~~W~(f~~ 
'Iir m ~. fit; ~ m-{o~. ~o 

~ ToI'~ ith~ ~ 
~~~~ m? ~ 
q1R ~ m~ ~ ~ cmq- ~ 
~~ R>Tfnrmij;~$ 

'fu; ~ Q"'iSql\\",4:l <hi,1f ~ 
~' i11 ToI' ~ ~ m: '1r W<fi fqoR 
~ '3'Rft~ ~ ;;rr Wf><fT -ft / ~ ~ 
~ fit; ~ :f ~ ~« 
f~ ~ ~~ ~ ij; ftr.rrq; cmq-~ ;;rr 
m~ $~ ~ Qcm-
'IIiT iITi,1f <t>'T ~ rn '1r ~ 

~~~ 

~iroq 't, ~ ~~~-

~ m~'Ifl'lI'T/,(~~~ 
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IIIT~~~ ~~'fI1 
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~ ~~m~~ij-u ~ ~ 
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~ lIll: w;fr iffif ~ fifi X ~ <tit 
~;fr ~Cf ~ 'fU ~ <f.li ~ 
;prr ;;m: ~ ~ tTllT fifi ~ ~ ~ 
;r.( ml qR~m~~~ 
~~~¥,x~~~fifi 
~'fI, ~ ;fr~~,~ 
~ wror ~ 'f.T ~ lli'tm tTllT 
'A1~ ~ if 1ro ~ ~ f<;rlrr tTllT 1 
~~m~it~~ ~ 
.m: 'I iF" "'I (1'1 '1ft ~ it; ~ ~ ~ 
~ it; 'f.fl:1If ~ it.m: ~ 
1f~ ~~~m~~ ~ tTllT 1 
~ m ~ 'IT fifi ~ ~ ~ 'f.T 1fIif;r 
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~ ~ ~ it;~if""",""," ':( if 
"'6: ~tfifi llft~iffif~~ 
if ~ ~m~ ~if~ <IT 
wmrriT I i1.~ iIlt,~ if ~ 
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~ ~ ~T <m"lf< iIlff if 'W ijl 

i!fiR ~ ~ 'If;f, mo lIT ~ "" 

MimI" ~ 'FJ1f ~~ t "" ~ ""'if 
if ;r.rr ;;rN m ~ 'J:U ~ ~ r.rm: 
~;r.( ~ t ""!~ rn 'R: ~ 
~ ~'N IF<:''IT fir; ~ 'J:U (I~ ~ 
.. ~ orr ~ <tit cr.r ~ "'"' 
~ '" ilT'IT I ~ ~ Rlt ~ 
I!( Ii!!!r 'I'f.t ~lj1f it; tJ;'ti lfR ~~ ~ 
~~~~~~~"I'TIffil; 

t1~r i!i1l'it it; m;!~ ~ fir>flr ia'11!. 
;r;r ~ ~ ~ m lIll: ;;ro 'liThif etm-
IfliTf.!; ~ "1<r orr 'l\'T ;mj ;o'1<t>1 IIR 

'I'ffl't "","r ~ lIll: ;;ro ".l'ff!I;,,- ~ 
~~~~~~f.f;~T~ 
~ ;mj lfIG if ill ~ <m t"f it; ~'''l 
if ;';f~·;r gT I 

~ CliJ1Tr ~ ~ 'ltTurn. TiP.r"T<f 
~T if ~ ~I f.f; "flR ~lf 5f~f.:cq f5~"orof 
it; f~:r; f~f~ ~ f.f; ~!fif>T Wrgr 
~ "fll'fT uoR~ rnfc;lff 'R: 

~~m ~ t iiT <l ~m "lnr "'For 
~11 I 9;JCf ~ !~'TlIm if>T ~it 

or':T ~(f >;ir>r.1 lIll: ~ f.f; '*"or if f'f",it; 
f.f; f.!n: "fr<T ~". t fif> ~ ~~;on~ 

;fr ~ if qi:r ~u: "fTIT ~, r~it "iltlT 
II\'t ~~ m if qr 'l"R 'IT'f.t 'l"Rf<;.r 
~W~ ~ ot:r"l(Jf 
rn 'f.T ~<f ~ I jlf 'l"R"r.r.r 
if Q1f mqit; J1N '1tl it ~ ~~ ll"I!T 
~ ~ if ~~ it; ~c~~if it; 
'"'" ?r~ric it; ~~~if it; f1q;:m: qr;o 
mr qr I ~ 'R: ~~. 'liT ~ 
rn it; f,;rtI: w.rr;;r~ 'I"RT<1'if ~ 

it; ~ "'ll{fim: 'f1:'f.T< ~ firq~ hl!lJif 
~~! ;r;r ~mTOl" "'t\' f'filrr I Ff ~ lflIil 

~ ~ fit; f;nf1fi ~ "S'f mlf if ~lITU 
~ "m~ ~ t "IR !J!Iii ~ ~'.:H. 
~nf,,~ l!1il I 

~. 1Il1fi ~ ~ f fiI; lfT'1~Tll" 
~"""'Ift~~~if"ll~~ 
~~ ~m IIIf, ~« ~ ~ 'I'f.t f~ t 
~ ~ ~I lIll: ~ 'IillfT 
~ ~, .. 1 f.f; %r!"Tif t ~~ ~~ 
'R:tl ~~'Iit~t~ 1ft 
~<tit~~~r.m;'t"'i'" 'II\' 
iffif ~ I ~ ~ ;f.t If;)f liI~~'f 
;rtf ~ fit; Ff '1ft 't'I1 f>r.1C it; f"fll: 1ft 
(Irlt ~ i'" IT< ;r;rr ~ fffi ~ 
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Sbri HahaDt,.: Mr. Speaker, Sir I 
believe the han. Home Minister shares 
the view ....... . 

Some Hon. Members: Sir, no Mem-
ber from this side has been allowed. 

Mr. Speaker: There is no chance of 
any han. Member on this being detain-
ed. 

Shri Mahanty: Mr. Speaker, Sir, 
believe the han. Home Minister will 
have no hesitation in sharing with us 
the view that pre\'entive detention is 
not going to be a permanent feature of 
our civic life. Then, it boils down to 
this. It is a temporary measure; it is 
a temporary expedient to meet cerlain 
exigencies of circumstances. Therefore, 
1 venture to submit before this House 
whether we are justified in giving 
piecemeal extension to a measure 
which was never meent to be a per-
manent one. (Interruptions). There-
fore, the limited issue before us is to 
examine whether the exigencies of 
circumstances, whether the time con-
tent as it is today in this country jus-
tifies the piecemeal extension and whe-
ther we are justified in further exten-
ding this measure which is now about 
to lapse. 

To consider this, it will be very im-
portant to determine the genesis of 
this measure. As it has been pointed 
out b,. other han. Members, Sardar 
Patel, in \950, never meant it to be of 
• permanent character. (Interruption). 
A large number of detenues were go-
Ing to be released in 19!iO and that he 
had offered as a justification for bring-
ing this measure. In 1951, the other 
Home _ Minister, Shri Rajagopalachari, 
In bringing this Bill, had said that 
mere preventive measures of the sort 
covered by the present 8"111 will not 
lolve 1111 our difficulties. We have to 
act at both ends. We have to take 
~onstructive measures for the amelior. 
ation of the condition of tbe masses. 
We know that this is the best preven-
tive measure against subversive acti-
vities. Theretore, at that point of time, 
the successor of Sardar Patel, even in 

the year 1951, had no doubt in his 
mind that this is a merely temporary 
measure and the real measure to caun-
teract subversion was ameliorative 
measures and not preventive detention. 

Dr. Katju the other Home Minister, 
in 1952, also expressed the same opi-
nion. He said that this Bill was not 
going to be enacted for the suppres-
sion of any political opinion but it was 
directed against individuals who may 
be engaged in activities which may be 
dangerous to the preservation of de-
fence or to the conduct of our external 
affairs or to the security of India and 
that it was never meant to be a per-
manent feature of law. 

Shri Tyagi: Our present Home Min-
ister is also of the same view. 

Shri Mahanty: Therefore, I began by 
saying that the han. Home Minister 
shares with us the view that this ia 
not going to be '3 permanent measure. 

The next point that I would like to 
put before him is this. Whether the 
present time context ilecessitates the 
re-enactment of this statute? For that 
we shall have to rely not on our sub-
jective feelings which, I am sure, the-
han. Home Minister will never accept. 
I do not MY that we should be guided 
by emotions. Let us go by facts. What 
do I find! From 31st December 1958 
to 1st September, 1960, out of 180· 
people detained under this Act, this is 
the break-up, for violent adivities 
49,-Violent activities have not been 
defined-Violent activity may mean 
anything and everything. Then, }"OtJ 

find for goondaism 54. Then, we have 
Naga hostiles 9; instigating breachelt 
of law 2; espionage 1; and so on. It 
we analyse these figures we will find 
that the majority, at least 70 per cent 
have been detained under preventive 
detention tor violent activities anti 
goondaisa. 

t do not know what the definition at: 
goondaism Is. Whatever that may be. 
I find that the goonda is going to be 
the ubiquitous person who is providinc 
a sort ot raison d'etre tor having thi. 
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preventive detention. In that case we 
shall have to see what are the judicial 
pronouncements 'about goondas, de-
tained under preventive detention. 

There have been two cases durine 
this period of one year. There is the 
case of Rabinder Kumar Sardarilal vs. 
Rajasthan Government where the 
ground was given was that he was a 
goond'a and subsequently other charges 
followed. The High Court held in this 
case that if the local police is helpless 
in securing conviction of a criminal he 
should not be detained under the Pre_ 
ventive Detention Act. 

There has been another case in 
Mysore. It was Sangappo Mallappa 
Kodipi \'s. My.ore Government. There 
.again, the ground was that he was a 
member of a gang and he was a 
.goonda. The han. High Court have 
held that Preventive Detention provi-
'sions actually are taking the place of 
the Crpninal Procedure Code and they 
lire being utilised for the purpose of 
detaining habitual criminals. 

I have cited these two cases to show 
·that you are nOW going to utilise pre-
ventive detention as a short-cut to 
:maintain law and order. This House 
.has to consider this neither in emotion 
-or in bias. Whether We are going to 
all~ preventive detention to be uti-
lised as a short-cut for the mainten-
a·nce of law and order is a :egal ques-
tion. Why do I sav so? There is a 
valid reason for thai. 

You will find in the Act ·that even a 
'Police Commissioner can authorise de-
tention of a person under prev.entive 
'detention. The han. Home Minister 
must be knowing Police . Commission-
ers much better than I do because he 
'has come more in contact with such 
Police Commissioners the kind of 
.which has been described in this Act. 
'Here is a police ofll.cer; he authorises 
-detention. He is .entrusted with the 
maintenance of law and order. He can_ 
not secure the conviction of "" person 
'in the normal course of law. There-

fore, he takes recourse to this unusual, 
abnormal process and secures convic-
tiOn as a goonda. And, as I have al-
ready saId, the High Courts of Rajas-
than and Mysore have had to make 
pronouncements, nullifying such 
de:entions. 

There is another aspect and thai is 
II. very vital and fundamental aspect 
which should not be ignored. It Iras 
bee. said, time and again, that the 
Constitution of India had also contem_ 
plated preventive detention; otherwise, 
the words 'preventive detention' would 
not have occurred in article 22 (4) of 
the Constitution. You will find that 
in our Constitution no freedom has 
been unrelated, no freedom has been 
unrestricted except the freedom of the 
Government, except the freedom elf the 
Ministers, except the freedom of the 
high-handed officers. Every freedom 
in this country is related and restrict-
ed. When we come to article 9, what 
do we find? We find that certain fun-
damental freedoms with reasonable 
restraints have been guaranteed to 
the good citizens and not to criminals, 
who are a daneer to society. There are 
criminals; but there are any number 
of provisions in the Criminal Proce-
dure Code to ta~<e care of them. Here, 
you are dealing with citizens who are 
not pr;ma jacie criminals, about whom 
you have no cle.lT charge but you have 
only a suspicion and a notion that the 
activities of these persons may be con_ 
trary to the best interests of the secu_ 
rity of our State. Therefore, I would 
beg of you to consider whether you are 
entitled, to keep a citizen in detention 
without sufll.cient reasons for evea 
twelve days. Your Constitution says 
that reasons for detention must be 
communicated to the person concern-
ed within 24 hours. Now, let US take 
this point. The han. Minister said thai 
suo motu they have released some per-
sons; he seems to have taken some 
pride in doine so. I was really pained 
at that; I was pained that a man of 
his eminence should be talking like 
this. It only shows that there were 
no justifiable grounds to have detain-
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ed these persons who were SUbsequen~t 
ly released. What moral, political 0 
ethical right have you theJ;i to keep 
man in detention even for 12 days, . 
you have no charge against him? That 
is a tragedy too big for tears. 

You are talking of developmental· 
plans and for that you need preventive' 
detention. This is what the hon. Mln-
ister said yesterday. In that case, you 
can make it a chapter of your Plan .... 
(Interruptions). If you want to have 
development by putting citizens behind 
the prison bars under preventive de-
tention, it is better we preaeh anarchy 
than obedience to law, which is no law. 

My last argument will be this. I have 
analysed the time-context and in my 
humble and limited way I have tried to 
bring out the enormities of the situa-
tion arising from the implementation 
of this law. Now, section 3 of this Act 
lays down the circumstances under 
which the Central Government or the 
State Government may authorise pre-
ventive detention. One of the most 
fundamental and principal considera-
tions, is the security of India and the 
defence of India. We all know that 
our northern borders are galore with 
anti-national activities. Now, how 
many persons have been put in deten-
tion? You have been able to detain 
none. We know what has been hap-
pening in the Nagaland? How numy 
people have been detained here? 

Shrl Braj Raj SIn~h: Shri Achaw 
Singh is one of the detenus in Mant-
pur. 

Shrl Mahanty: I am not talking 
about Manipur; I am talking about 
the Nagaland. Acording to these fIg-
ures, you haVe been able to book 9 
Naga hostiles and two for instigating 
and breaches of law. You have not 
been able to put a single person in the 
Northern borders of India, where it is 
a serious problem and our security is 
threatened. I believe that the hon. 
Minister will have no manner of doubt 
in his miRd that the prinCiples of even 
this lawless law, undesirable law, had 
not been given effect to where it W88 
necessary and it was required. 

1449 (Ai) ~ 

Shrl Tyagl: In ·the opinion of my 
hon. friend, it was justified to apply it 
there? 

Shrl MahaDty: Do not run to con-
clusions. 

Pandit 1[. C. Sharma (Hapur): Do 
not look for logic. 

Shrl MahaDty: What I am saying is 
that it has not been utilised evell In 
the northern borders tor which it was 
meant originally. It was never meant 
for goondas for whom there is the 
Criminal Procedure Code. I sulmrlt 
that this has been utilised by an in-
efficient administration to bQPk per-
SOM whose convictions they could not 
procure under the due process of law. 
This law has been used as in the case 
of Shri P. N. Singh, to satisfy the poli-
tical vendetta, to square up political 
accounts; it has been utilised for' the 
other types of persons for alleged habi-
tual goondaism which is never defined 
in law, in court in statute and certaln-
ly this is not the way in which they 
should be dealt with. Therefore, I 
maintain and I have no manner of 
doubt in my mind that this is a lawlesa 
law and it should be resisted and we 
have done our duty by voicing our 
opposition to the extensian of this law-
less law and it will be perfectly with-
in our right to agitate for its repeal 
outside this House also. 

Dr. M. S. Alley (Nagpur): Sir, I 
think the hon Mlnister who moved the 
motion for consideration of this Bill 
has not made a proper approach to 
the question at all. I am of the opi-
nion that the step that the Governmellt 
is taking is not right and statesman-
like. The hon. Minister has tried to 
show that after all this statute has 
been in existence on the statute book 
and it has been working and only 500 
people had been affected till this time 
and he placed all the classiflcationl 
under which these cases came and 10 
on. It looked to me that he was tak-
ing the whole thing in a light-hearted 
way; he forgot that he stands al 8 
member of the Congress Party. The 
Congress Party has a tradition be:hbld 
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It. The Congress is not an organIsa-
tion which has just come un only at 
the time of the last elections or at the 
time of Independence; it has been in 
existence for the last 70 or 75 years or 
even more and all these years it hu 
developed a tradition. You, Sir, know 
as much as we do, we, the members of 
the Congress Party sitting in this 
House-that one of the points on 
which the Congress party was very 
keen during all those days was to fight 
for the liberty of the individual, for 
the repeal of all repressive laws which 
oppressed the liberty of speech, b"berly 
of action, liberty of association and so 
on. You ··may also remember, Sir, the 
memorable occasion when our late 
Satyamurthy moved a Bill in this 
House for the repeal of all repressive 
laws, including the Rowlett Act also 
and the marathon speech in the House 
which thrilled all the persons. That 
was the spirit in which the Congress 
was working in the old days and that 
was the reason why the country was 
behind Congress. It was this spirit 
which placed before the people a kind 
of an ideal of liberty and which en-
abled the people to support the Con-
gress all these years. 

The Congress has come to power and 
naturally the people expected that all 
these evil things that existed before 
will gradually disappear. But what 
do they find today? Some of these 
repressive laws are being made again 
and the Preventive Detention Act is 
one of those laws. I know the pecu-
liar difficulties that prevailed when 
this law was made. Peop'e were then 
given to understand, as many hon. 
Members have stated it before, that 
it was meant to last only for a year. 
But a bad thing has always got some 
good taste about it. It would satisfy 
the sordid taste of the man, and once 
he gets habituated to it he is unwill-
ing to part with it and the vicious 
habit growp in him. It is not only 
true in the case of some individuals, 
it is also true in the case of groups 
of men who happen to be in power. 

Sir, this Preventive Detention Act 
is not only bad by itself. But it has 
got some other worse features also. 
It demoralises the State which uses 
it. Along with this law there are the 
normal laws also even which are 
similarly used by them. There is one 
peculiar thing which yOU must note. 
Bombay and Calcutta are considered 
as the most progressive States. It is 
those States which have made the 
greatest use of this law, as if the pro-
gress of the State or its people is to 
be judged by the incompetence of the 
Government there to rule with the 
normal laws. They require abnormal 
laws to rule the people and that 
seems to be the test of the competency 
of those people who are called pro-
gresSlve. 

My point is this. There is a strona: 
vicious tendency generated in those 
people who are responsible for 
administering this law. This law is 
being administered by the States and 
not by the Central Government which 
enacts it. It is actully administered 
by people like the District Magistrates 
or some other magistrates who are 
authorised to do it. I do not know 
whether the figures relating to 
Bombay given by the hon. Minister 
include the persons defained under 
this law from the division of Nagpur-
Berar. To my knowledge, Sir, they 
were 18 in number. Out of these 18 
persons, one was released by the Gov-
ernment themselves without giving 
any reasons. Of the remaining 17 
persons, ten were released by the 
Administrative Board. They found 
that the grounds given were unten-
able against the explanations taken 
from the accused and, therefore, they 
could not be detained at all. In the 
case of five persons their applications 
were allowed by the High Court and 
they were set at liberty. Only in the 
case of two persons the High Court 
did not allow the applications and 
their cases are pending before the 
Supreme Court-I shall not Bay any-
thing about those persons. 

Who were these men? They were 
not men who were guilty of lIllY 
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heinous ofl'ences, they were men 
belonging to a political group who 
were fighting for the sake of having 
Vidarbha separated from Maharashtra. 
That is the fight that they were carry-
ing on. 17 persons belonging to that 
group were detained. The main object 
of detaining those men was to see 
that by taking away the leading men 
the movement was paralysed. In this 
way, instead of fighting with the rival 
group in an honourable manner, 
allowing them to have all constitu-
tional freedom to carry on the move-
ment, unfortunately, the Government 
resorted to this Act. 

What is the meaning of releasing 
all those persons after some time? 
The reason is quite plain. The 
Administrative Board itself found that 
the District Magistrate had acted not 
wisely in detaining those men and 
he had not sufficient grounds to 
detain them. Acquittal by the High 
Court also means the same thing. It 
means that the persons to whom these 
powers are delegated, the persons who 
are empowered to administer the Act 
have no proper discretion to make a 
selection of persons for the sake of 
detention under this Act. Out of 17 
persons who were de!ained by them 
15 persons have been released in this 
way-ten by the Administrative 
Board itself, five by the High Court 
and one by the Government them-
selves. Such are the District Magis-
trates who are administering the 
province of Nagpur at present. 

My point is this. Not only the Act 
is bad, but it creates a demoralising 
tendency among the people who are 
empowered to administer it. Instead 
of dealing with people under the 
normal law they resort to this handy 
weapon, they try to keep the persons 
under detention and get rid of the 
whole affair. Therefore, the opera-
tion of high-handedness is there on a 
greater scale than was anticipated by 
those who framed this law. The law 
was designed to secure "freedom of the 
country against all persons who had 
evil designs against the freedom of the 
country. Now it Is being used for 
other purposes and by officers who 

have not got the slightest respo!I8i-
bility, not even one-tenth of the res-
ponsibility which the elderly states-
men who sit on the Treasury Benches 
here carry. When you are asking tor 
continuation of this law you have-to 
look to this point also. -= 

I shalI "try to bring to your notice 
the various grounds that were men-
tioned against those who were detain-
ed by the Government. The first 
ground was that they had made a 
conspiracy on some particular day for 
the sake of carrying on certain 
violent activities in the city of 
Nagpur. On that the findinl of the 
court was that the affidavits filed by 
the Government failed to prove that 
there was reMOnable ground for the 
District Magistrate to come to the 
conclusion that there was a con-
spiracy. It was said that a meeting 
at a particular place was held. On 
the other hand, the fact has c!ome on 
the record that the person at whose 
house this conspiracy was said to have 
been made was himself not present 
there and he was in jail on that day. 
Another person who was supposed to 
have been present there waS also 
injured on that day. When th'!Se 
things were found the Hig'h Court 
made very stringent remarks. They 
did not say that there was mala fide 
they simply saia that there was not 
enough proof before the court to hold 
that the District Magistrate had suftl-
cient grounds before him to come to 
the conclusion that there was any 
conspiracy being macle. 

The second ground was that these 
persons attacked a procession which 
was started by the people of Nagpur 
on that dav in connection with the 
Shivaji festival. The aftldavits that 
were filed before the court allowed 
that the persons who were detained 
had not attacked the procession but 
had gone there to persuaae the 
people not to go by a particular way 
to avoid a certain clash. It is they 
who were beaten, it is they who were 
injured, it is they who were sent to 
hospitals. All these facts have been 
recorded in this judgment. I do not 
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want to read the whole judgment. I 
sha!I read out only the relevant 
portion. It says: 

"In the circwnstances, in our 
judgment, the order of detention 
passed on the 8th June is not 
legally valid. In view of the con-
clusions reached, it is not essen-
tial for us to deal with the 
second question raised by the 
petitioner." 

Then, the judgment says: 

"It has been averred by the 
petitioner that on the 22nd April, 
1960, Mr. Mazurkar was also in 
jail under detention and it was 
impossible for him to have attend-
ed the meeting. It has not been 
denied in the affidavit filed before 
the district magistrate that Mr. 
Mazurkar was on detention on the 
23rd April, 1960. The s~tement 
made by the petitioner that Mr. 
Mazurkar was also under deten-
tion on the 22nd April, 1960 has 
therefore to be accepted, and 
when it is accepted, it is clear 
that even if it is assumed that 
there was any information laid 
before the district magistrate 
about the- holding of the meeting 
on the 27th April was not authen-
ticated or verified or credible in-
formation and in the absence of 
any af!id~vit of a person having 
personal knowledge, it cannot be-
said that there was material be-
fore the district magistrate re-
garding the a!Ieged meeting on 
which he could reasonably act." 

So ail the Itl'ounds On whicti the 
district magistrate tried to justify the 
detention have- been found by the 
court to be untenable and unjustifi-
able. They have not used the word 
mala fides. So, I do not also want 
to use that word. But the thinf is, 
b07l4 fides is certainly dubioUs even if 
mala fides were not proved. 

I mention these facts for this 
reason, because. my hon. friend Shri 
Datar, when he made his speech 

yesterday, said that the law was being 
administered in a feneral way and In 
a satisfactory manner. It is not so. 
Only a few cases go to the high 
courts. the facts have been thrashed 
out there and still fewer cases go to 
the Supreme Court. But whenever 
they go, it is generally found that 
those orders that have been passed 
are generally passed by persons in 
authority who are not sufficiently 
vigilant and do not care to see that 
all the requirements of the law which 
are there are duly taken note of in 
passing their orders. 

For these reasons, I condemn this 
law which is bad as it subverts the 
rights which have been guaranteed to 
the people, under the chapter on 
fundamental rights in the Constitu-
tion, and secondly, it allows the State 
Governments to use other laws also 
in a manner which will be high-
handed. I can only say that this law 
is certainly bad and it does not 
deserve to continue. 

I should like to make one more 
point before I sit down. The number 
of persons who have been detained 
under this law is only 17. But under 
the other laws there are thousands 
of persons who are de'ained and even 
now hundreds are there who are 
awaiting their trial. The trials are 
going on for months together. There 
is a kind of terror. It is the police 
rule that is going on in the city of 
Nagpur at least. I am sure that so 
long as the Central Government 
justifies a law like this, the tempta-
tion on the part of the State Govern-
ments to use all their extraordinary 
powers under the ordinary laws will 
remain there, and instead of anow-
ing the people to be ruled by normal 
laws they will have recourse always 
to abnormal laws, and the people will 
feel that they are being deprived of 
their liberty which they are entitled 
to have, having fought the battle for 
freedom and after having stood and 
suffered for the principles of liberty. 

Therefore, I would humbly press 
on the attention of the hon. Home 
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Minister that he should take all these 
facts into consideration, not only what 
has been done before but what is 
likelY to come hereafter, and he 
should consider whether it is wise to 
perpetuate this Act. 

There was one hon. Member from the 
Congress Benches who was saying 
that this measure should be perma-
nently put on the record. I regret 
the Coneress has gone down to that 
stage. Instead of repealing it, not 
only did the hon. Member want it to 
be continued for some period but he 
wants it to be permanently pat on 
the statute-book. The mind lIf the 
Congressmen themselves is being 
changed. From the love of liberty, 
they have cultivated a new love for 
power, and in order to see that power 
remains in their hearts, they want to 
use every right of power which can 
be arbitrarily used! To that state, 
our minds are gradually changing. I 
therefore want the hon. Home Minis-
ter to take all these points into con-
sidera !ion and see if he can consider 
it right not to press this motion. 

Shri Vajpayee: Are we to under-
stand that the discussion will be con-
tinued on Monday? 

Shri V. P. Nayar (Quilon): Some; 
not all. 

Mr. Speaker: Not even some. Only 
there will be the reply of the Home 
Minister that day. 

Shri B. K. Galkwad (Nasik): We 
may be allowed to speak today. 

Shri N. R. MlIDiswamy (Vellore): It 
is an important measure. 

Shri Vajpayee: All shades of 
opinion have to be expressed. 

Mr. Speaker: There is no chance of 
Bome hon. Members at all beini detain-
ed. I can understand persons who 
have suffered one way or the other 
desiring to speak. I leave it to hon. 
Members. 

SJari Tancamam: The time allotted 
was five hours. There is discretion 

Bill 
for you to extend it by another hour. 
We have taken four and a half hours 
till now. Then, one and a half hours 
would remain. If the hon. Minister 
takes half an hour or so, about one 
more hour will finally remain. 

Mr. Speaker: If the House is willing 
to sit longer, we will haV!! this dis-
cussion till 3 O'clock, and the hon. 
Minister will reply on Monday. 

Shri S. M. BaDerjee: Let us have 
this till 3'30. 

Mr. Speaker: Will hon. Members 
confine their speeches to ten minutes 
each? 

Some Boa. Members: Yes. 

Mr. Speaker: Then, I will ring the 
bell at the end of ten minutes, so that 
I could call as many hon. Members as 
possible. So, we will conclude this 
discussion at 3'30. The non-official 
business will be taken up at 3'30 and 
we will go on till 6 O'clock. 

SJari N. R. MUDiswamy: There is the 
President's At Home at 4'15. )(any 
of us want to go to attend it. So, it 
will be advantageous to have the dis-
cussion on Monday. ... 

Mr. Speaker: The reply of the 
Minister will be on Monday. I am not 
going to extend the time. When some 
hon. Members do not want this Bill 
to be on the statute-book and when 
they want to vote against it, I want 
to have it finished even today. 

SJari Vajpayee: We are prepared to 
forego the President's At Home. We 
would like to speak on Preventive 
Detention Bill. 

Mr. Speaker: I leave it according 
to the desire of hon. Members. I will 
continue with this debate till 3'30. 
That means extending the time by an 
hour and a ha.f. The hon. Home Minis-
ter will reply on Monday and none 
else would speak on the Bill that day. 
He will reply on Monday. 
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Sbri Rqlaublr Sahal: Mr. Speaker, 
Sir, I have listened to the speeches 
of hon. Members both on this side as 
well as on the other side for the last 
two days with very great attention. 
Every time this Bill or this Act is 
QroUiht up before this House for its 
life being extended, it always creates 
a heated debate in this House. Almost 
the same kind of arguments are being 
repeated; arguments On moral, ethi-
cal. philosophical and cons.itutional 
grounds, every kind of argument is 
being advanced, sometimes with very 
great emotion, passion and indignation. 
I cannot say whether that indignation 
shown in this House is always righte-
ous or not. My friends, who are op-
posing the extension of this Act forget 
that there is a clear provision in the 
Constitution with regard to that and 
towards which attention of hon. Mem-

. bers was drawn by the Minister yes-
terday when he made the motion for 
extending the life of this Act. 

Article 22-which deals with arrest 
and detention in certain cases-dear-
ly lays down: 

"No~hing in clauses (1) and (2) 
shall apply-

(a) to any person who for the 
time being is an enemy alien; or 

(b) to any person who is arrest-
ed or detained under any law 
providing for preventive deten-
tion." 

This is a clear provision under the 
Constitution. The point for us to con-
sider is when does that occasion arise 
when preventive de:ention should be 
used or an enactment of that kind 
should be brought forward before 
Parliament. 

It is a legally constituted Govern-
ment that is working here and in 
every State. Government iIIas got the 
right to decide for itself whether the 
occasion has arisen for bringing for-
ward the provisions of this Act. This 
Government does not act in an arbi-
trary manner. The law and order 

position is a State subject, and every 
State, as the Minister stated. yester-
day, has very clearly said that they 
want the extension of this Act, includ-
ing Kerala. 

The other day my esteemed friend, 
Shri Asoka Mehta, brought forward a 
number of arguments in regard to the 
withdrawal of this Act and he said 
that it should go lock, stock and 
barrel. We can appreciate his senti-
ments, because he is very straight-
forward. But his own colleague Shri 
Pattom Thanu Pillai, Chief Minister 
of Kerala, has agreed to the extension 
of this Act. So, there is difference 
between a PSP gentleman in office and 
a PSP gentleman out of office. It is 
not only emotions, passions and indi-
gnations under which a Government 
is run. Government can only be run 
by cool-headedness, reasonableness 
and wisdom. I ask my friends to 
exercise that amount of reasonable-
ness, coolness and wisdom. 

U.25 bra. 

[MIL DEPtITY-SPEAXER in the Chair] 

All the arguments that have been 
advanCed yes.erday and today by my 
friends of the OppositiOn point to this 
fact that we on this side are mere 
blood-suckers and we want to im-
prison everybody who disagrees with 
us. With all humility, I would say, 
we have also been political workers 
for Our whole lives and we very much 
value and appreciate the value of 
freedom. But if there are circum-
stances in which public order is dis-
turbed and public security is disturb-
ed, what is the Government going to 
do, if it does not act on the advice of 
the State Governments? 

More relevant in this connection 
would have been to point out, as 
some hon. Members did, the instances 
where the Act has been abused and to 
say that greater attention should have 
been paid to those instances. I am not 
prepared to say that the Governments 
are infallible. That is not the c'aim 
of the Government here or in the 
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States. Mistakes could. have been 
made. But there are checks and 
counter-checks whereby those mis-
takes would be minimised. 

When we see the working of this 
Act, we find how carefully the provis-
ions have been exercised. The hon. 
Minister yesterday gave a resume of 
the figures fOr the last three years. 
With your permission, I would also 
like to quote some figures. On 30th 
September, 1957, the total number of 
de.enus was 205, out of which were 
30 from West Bengal for goodaism 
and 100 from Punjab for violent ac-
tivities. On 31st December, 1958, the 
total number of detenus was 72, out 
of which from West Bengal, 50 were 
detained for goondaism and 2 for 
preaching violence. On 31st Decem-
ber, 1959, the total number of detenus 
was 90, out of which from West 
Benga l alone 56 were detained-54 for 
goondaism and 2 for preaching vio-
lence. On 30th September, 1960, the 
to··al number of detenUs was 116, 
be.ides 96 detained on 31st December, 
1959, out of which the number from 
West Bengal was 53-48 for goondaism 
and 5 for violent activities. All these 
figures have been culled from the 
statistics supplied to us by Govern-
ment. There are certain distinct 
trends which you would observe. The 
trend is about goondaism and I am 
sorry to say that West Bengal is 
taking the lead in this respect. 

There is a Goonda Act of 1923 in 
West Bengal, which says that 'goonda' 
includes a hooligan Or other rogue. 
In U.P. also there is a Goonda Act of 
1932, which was amended in 1942, 
where 'goonda' means a hooligan. 
bury. rogue or badmash. Why should 
there be so much solicitousness for 
this class of people? Why should 
there be so much anxiety fOr these 
people who take the law into their 
own hands? Why should they not be 
relegated to the position which they 
deserve? 

It has been stated that these people 
can be dealt with under the ordinary 
law. Everybody knows that If we 

resort to ordinary law, it causes in-
ordina~e delay. Al&o, when these 
nefarious persons are there, how can 
evidence be called against them? It 
is because of these difIlculties that the 
Preventive Detention Act has been 
enacted and is being used. 

Some hon. Members have referred 
to the Preventive Detention Act of 
1950. The Preventive Detention Act 
of 1960 is very different from the 
Preventive Detention Act of 1950. I 
submit the sting out of the tail bas 
been taken away. You would fIDd 
how this Act has become different. 
Every detenu can interview a lawYer 
of his own choice. In Bengal. thiS right 
has been exercised by a number of 
detenus. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shri Rqhubir Sahai: May I have a 
couple of minutes more? 

Mr. D"puty-Speaker: The Speaker 
has said that after 10 minutes, the 
next Member is to be called. 

Shri Rqhublr Sahai: I bow to your 
ruling. 
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~~~~I 

~ 1 mm: iI; 1IN'T ~ ~it f.f;it 1ft' 
'Rllfl'{1IT 'Ifd'~fu" 'liT ~ if@' fir.r~ 
m~~~iFf.fQ:~ 
IIiT'fof "" \I I'IQ4ifk1 I ~ I \Ilt ~ 
;a~~ ~'Prr ~ "I"R 11ft !firi.~ ~ '1M 
~ ~fu" ~Ul ~t 111 t M 



3649 PTeventive Detention DECEMBER 2, 1960 (Continuance) Bil! 3650 

[l5{T~] 

'fIfR ~ ;;it $ ~N li'lfl' "fl' ~ iijR\ 

Ill\' '1~r ~;;t ~ fit; '3WfiT ~ 
miti~t:f<ti~~~~ 
iti ~ ~ fifilf[ ~ I 4· ~ 
~ \iN ~ ~m ~:lfim: 
'R ~ ~ iti flI1!; t:f<ti m'I1T ~ 
'fA l!iT fiRR if>': ~T t $ ~~ ~ 
t~ti~1itfif;l!r~ffi"~~~ 
~ <tT ~ <tiT ~ 'liT ifln ~~ 
t I ~..u-~!!iT q"Ift O<!i ~ ~ 
fiI;1rr \ill ~ ~ I ~ W l'I&""ror 
it ~ liT ~ f.1;ln t fit; w m~ ~ 
(l'lII.,"Ifd ... ~ ~ ~ ~ iti 
~ 'fT1f if ~ "111fT ll'rr I 4" ~ m 
l!iT ~~ l!iW ~ ~ $ iru ~ ~ 
~~ ~ fit; fI;m sr<m: ~ ~ ~~ 
IIilTf ~I' ;ftm;r if fq~ cfFr m"f 
~ lIrnftlr ~ iti ~M iti 
~ 'fT1f if "111fT ll'rr t, ~ am: 
if ~ 'I'mR <tT em; ~ ~ ~ 
IIi't I t u. f. if ~ <lmfP:r ~4l{ 
it; 6R SI1f!f ifl14MN'i ~, t"'( ~ 
~ ~ ~ Rlrr ll'rr I H.~c; if 
.,.. iti ~t[COf II':!T 'lit ~ f.I;1n 
W ~~ film ~ ~ l!.ifI ~r.r ~ 

~ omit iti ~ ~ ~ ~ ~~ 
~ ~ ~l ;;j) ~~ iti ~ i{~1' 
~, ~ f'mm: 'til: ft;fIf[ ll'rr I ;;j) 
~I'iti;rnvr f~w.~~I'~ 
Ii m<m ~ ~fiRT ~ f. I ll.ifI 
IfiRV[ dT ~ fC:llT ll'rr t fit; ~ • 
i.Of ~ma iti ~ lfim: 'til: ~ t; I 

Ii 'Itf ~ fit; it-~<r ~~ 
it; N"fT'Ii sr.m: l!iW ~)t ~ 

l!iT1tiroII'i!)~~ I ~muqf~ ... ;,1' 
iiqr.r ~.4'f ~Il~ or:" iflrtiff.ire 
m iti R-tilT!f. ~ W<lNi ~ lY~r t!.) 
ll'rr t I ~~T fuqfu if ffi 't1I'J m 
~r.r i!'t ~ ~T 't.r'}'! if if'~ 
~1 ..... 

-n ;n'3I'~tit : if;<m ~ ifIR'lT ~­
i'lfl'll"i<'!lf if ~ if>': f.:roem: mfiffi" <r 
if>': m-r IOfTll", ~ t:f<ti ifIR'lT ~ 

'1ft * m-r ll'rr ~ ~ 11' q"Ift 'file 
~I >.fiWr~mr:;ftfit;~ 

<tTm<'f~~ifI'i\t\"if~~ 
iti ~ <r{ fu;<;ft "IT ~ q-~ t:f<ti R<r 
~~if>':fullT ll'rr ~ ~ q;: 
~ 0f1TllIT ll'rr, 11' 'file 'fi"UIT ~ :-

"That you intend to proceed to 
Delhi On 9th October, 1958 and 
that you are likely to instigate 
plans which may adversely affect 
the personal security of the Prime 
Minister of India." 

Shrl Tyagi: It is a serious charge. 

iii\' '!f1"'~ : 11' ~ ~ fit; ~ ~ 
'Tl'"Ifu: ~ ~, ~ '!lIT ~-lj;jT m 
~iffif~wrf~q;:~Wif>': 
~m~fit;~<tTm<'f~~ 
ifl'i\t\"if~~iti~~cnm~ 
~~"ITif>':~~lj;jTm 
<tT ~ ~ l!RfU ~ ~~, ~ 
iti~iti~~'til:~~, 
~ WR Q;m if>': ~ t ffi" if;<m ;ffi 
~ ~ ;p;ff 'fI': ft;fIf[ ll'rr, ~ ~ 
ifI'i\t\"~~~~~\I;[Tq"~ 
'fI':mq-1 ~\I;[Tq"~~ fif;~ 
iti ~ lj;jT m iti ~ if ~ fu:ff if 
w-rr '1ft mn: ~ ~ ffi" iru f.m<r ~ fit; 
m'1 ~ ~ q;: ~ <'flIT <frf;rit 
'IR ~ ffi" ifIl[ ~ ifIl[ ~ mmr if ~ 'fI': 
~fif;~ifm~~~ 
""~lj;jT~<t>'T~~~ 
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~ ~. ~:!fTif it w if; ~ ~~. 
!fTif~ w~f.:m<;~ I ~ ~ 
~if;~1'f ~ if; ~ if;~ 
~ 'l'l<: ~ ;rem 'lit ;r ~ 'l'l<: ~ 
~~ifRf~fif;~'ti~if;~ 
~~f~ifi,(~~I~~ 
ifiTt ~ iRl ~ 1fT aT m'If q"lit 'lit 
w~if;~~~~w~ 
~~ 1~~~f'I;lrr~ 
t I ~ it ~ ifi'It it w 'tiT ~ 
~~wif 'liWfif;~~'fiT 
~~~$~~I~~ 
ifi'Itif; ~~~~~I ;m: 
.~ w~~;ih;rit~~ 
~. ~ ifi'It if; _ if; ~ 'lit I if Q)"( 
ifi'It if; _ ~ ~ 'I'fiRrtrt. ~ 
~. m'lft~~~rw I 
~ ~ ifi'It if ~ ~ it 'IiW : 

"As successive Secretaries of 
the Jan Sangh appear to have 
been arrested and detained for 
long periods. although nothing 
untoward appears to have occurr-
ed. we have no doubt that the 
Government will consider the 
question of releasing the detenu 
as soon as possible". 

~ ~ ~ ifi'It ~ ftr!1;rfur 
t, ~~~~~I~~ 
~ 1fT fif; w ftr!1;rfur 'tiT ~ itiW 
~ ~ ifi'It 'lit w ftr!1;rfur if; ~ 'lit 
\VI' 'fiT .m: ;m: ~ ~ ;ih;r it ~ iR 
if;~~t l~it\Vl''fiT ~~ I 
1l'~~~fif;;m~ ~ 
ifil¥'tiT~~t? ~m'If 
~ ~ fif; ~ it ifilt ~ ~ ~ aft ~ 
~ mf.:ij- ~. ~ ~ ~ 'fiT m it 
mAT ~ ~ aT \VI' '11: ¢ ~ it 
~~. \VI' 'lit $Ilqf'diiJ"ifi 
~'I1:m~.~~ 
'IiFI"~~~iR~~ if; ~ 
IIiTIif ~ ~ w Ifilfi 'lit ~ i1(t 

Bill 

'IiW~~ I ~~mft'lit 
~if;~~;;rR.~~if;~ 

it~~.~ ~~~~~ 
llT~am~~I~~ 
~~'lit ~~~ 
~t\'ifi'~tl 'l'l<:~~it 
ifiTt ~ ~~. ~ ~ f. ;it ~ ~ 
~~.~~~~mit 
mIiIT ~ f. aft fcmif ~ "fflllT ~ 
5IRf iR ~ ~. ;it ~ if; ~ it 
'IiT1f iR ~ ~. \VI' if; ~ ~ \'IT m'fi 
~ m'If qopr ~ ~ m t. ~l 
if;~~ ifil¥ m"f qopr ~ ~ m 
t I ~,,(\II (iii~ ifil¥ ~ W 'tiT 
W~'tiT~ ~,W'tiT 
ifiTt 'lit ~ iI'(T iR ~ t I 

~~~~~~lfim 
~w fif;~;itmr tl~ it; 
ifil4ifidh41 if;~~~ mr~ ~ 
'IiT1f it ~ ~ t. w 111'\" ~ iIi'if ~ 
.m: ~ ~ fif; ~ mm qt 
t\'ifi' 'IiT1f iR ~ t llT iI'(T iR ~ , I 
~~iR~~aT~~if;~ 
~ml~m~~ 
m1t '11: m"f ~ lfim ~ t I 
~~,~m'If if;~~ 
m1t 'tiT ~ ~;m lfim::;mm i I 
~if~~it~~fif; 
~~~if;~it~1ftWr 
If wiT ~ it m'If if ~ ~ fif; ~ 
. ~ ~ ~mt.'fT ;prr.f ~ 1."~1""" . 
~1~mm'tiT~tfil; 
~ ~ 11' w 1ftWr it ~ 'lit i1tf 
1fT 'l'l<: ~ ;itmr ;;pr"" if; 
~-~~ ;it~~~ 
~,~'tiT~tfil;ll' ~ ~itIfT 
m: ~ IIit( ifRf ~ ~ fit I " 
tim 1111 ~'if 1IAT ~ I ~ Q)"Ofer 
it 'lifT _ 2,fQ m1t '11: m'If mfi 
~) lIlT qlIi ~ it; RoN ~ ~ 
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iii? itu f.:r«-l ~ fit; ~ 
IliFf' it;~ ~it;~~it; 
~~~~~tfit;~ ~ 

~~~~'ItY ~I ~ 
lIil~fiI;~~~~ott 
~R ~ tr(.r, ~ ~ ornr ~ ~ 11ft, 
~ ;tt ~~~, ~ ott ~ if ~ 
~ oreN fit; ~ ~ if ~ lI>t.f 
~ ~~mrif ~ottfir;rr ,,;rorr ~ ~ ~ m ~ ~-
11m: ~ ~ I t,ft ~ it; 1fllfVf 
~ ~ sr;m: ;¢t ~ ft-rfu ~ m 
;rtf f1n;Rrr I ~ ~ ttmr 'Rf 
~ ~ if lIi'lf wmr m: ~ 
~ '1ft I{ ~ rowrr ~ ~ fit; 
~T IIilT' ~ ott, ~ '1ft ~ 
1Ii'I", ~ 1IT tnif iIi't ~ m 'In' 
trUaIiT ~ ~ I qtR: ~ ~ IIiW 
~tI't~~~~~ ~­
orR ~ m ~ ~ if ;;r.raT IIiT 
fWrm S!Rr ~ ~ I "!'Pi\' ifif 
~ om; IfitR mt ~~ 
~ ;orr ~ t ~ f.;r;:r ifiii~ it; 
~ it ~ mr ifiT m ... f'RT to 
~ ~. ~~w~~flI;~( 

m- ~~T~iI"iI"...mr;¢t~, 
~ ~...mrit;~if~ 
fifUt;r ~ to ~ IfiTi." it; ~ 
~ 'Ift~lR~ I 

PaDdit It. c. Sharma (Hapur): I 
have heard with attention the speeches 
of my friends in the Opposition and I 
agree with them that this law, talking 
in the sense of the traditional mean-
ing of law is not a law which can be 
supported on the principle of natural 
justice or due process of law under 
the American Constitution. But I 
beg to submit that the conception of 
natural justice, as enunciated by 
English people, was the result of cen-
turies of peaceful life of the English 
people. Never the people in the world 

have been so obedient, so respectful 
to the letter and the spirit of law as 
the English people have been. Even 
an enemy of the English people, who 
has been found guilty of treason, can 
still stand in the King's way in 
London. But here even the Prime 
Minister could not go to unveil the 
statue of Shivaji because 2,000 peo-
ple, violent people, are obstructing 
him. There cannot be a sadder com-
mentary on the lack of respect and 
obedience to law and respect to the 
majesty of law. It is a queer phe-
nomenon that a person sits here as 
a counterpart of the first Minister of 
the President and he rises himself not 
with a view to he·p and make a con-
tribution to the best of his ability to 
get the best of laws for the country 
but he will do his best to break the 
law in the way he likes. Such a 
phenomenon is impossible to be found 
out in any constitutional democracy. 

I regret and I am sorry that such a 
law should be necessary. But if you 
have got such a leader in the op-
position, such a law becomes un-
avoidab:e. The traditional notion of 
law is that there should be nine sorts 
of hearing, some of which, it is true, 
are not provided in the Preventive 
Detention Act. But that traditional 
law is passed when there is peaceful 
condition. But what is the position 
in India? The opposition leaders are 
in the front in breaking the laws in 
Assam. The situation there is, ac-
cording to the comments of a distin-
guished paper: 

"Political differences, regional 
sentiments, economic factors, 
factional rivalries and personal 
ambitiOn have all added a part in 
the breaking of the law and order 
and creating a state of anarchy". 

Now, is it a peaceful condition? Is it 
a condition where the due process of 
law can be invoked in defence? Lib-
erty itself must become a logical con-
sequence, the resultant factor of the 
peace and order prevailing in the 
country. 
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I read another aspect of the ques-
tion, and it 18 this. We have seen· 
the classic conception of law. But 
what is the present conception of law? 

"It must be emphasized with 
all vigour, the classic law was a 
law of bodies". 

that is to say, every man must secure 
his liberty to do whatever he likes: 

"while ours is a law of fWIC-
tions. The Romans created a 
juristic status; our task is juristic 
dynamiCS. For us persons are not 
bodies, but units of force and will; 
and things are not bodies, but 
creations of these units." 

The han. Minister of Home Mairs 
stated that we need this law for the 
progress and development of the 
country through the Plan. So, law 
has to be respected, liberty has to be 
respected for their positive functioning 
in the interests of the people them-
selves. Liberty has no meaning if it 
does not help the creation of better 
future for most of the people. So, 
the whole argument that liberty is in 
peril does not hold good. 

Then there was a reference to law-
less law. Ours is a constitutional 
democracy and whatever the Constitu-
tion permits is lawful. Within the 
limits of the Constitution any law 
passed by Parliament is a good law. 
A law would be passed for meeting a 
situation prevailing in the country. 
Nobody can deny that in Punjab, U.P., 
West Bengal and Assam a situation 
has been created which necessitates 
the continuance of this law. If the 
very section of the people who are 
supposed to help in building up a 
better future, a peaceful atmosphere 
and some respect for law and greater 
contribution for prosperity and 
healthy growth of the people, if the 
very same people are creating a situ-
ation of chaos then nothing can be 
done. To meet such a contingency, 
this sort of legislation helps the execu-
tive to maintain peace and order. 
Even in the Criminal Procedure Code 
there is provision fol' detention sec-

Bill 
tions 109 and 110. The principle of 
preven,ive detention against crime 
has alwayS been accepted in all the 
civilized countries. It is only in UX 
and America, which have got natural 
justice, rule of law and due process 
of law that this provision is not there. 
In the other continental countries 
there are more rigorous laws to pre-
vent crimes, etc. and to ensure res-
pect for the majesty of law, without 
which progress of a country is some-
thing impossible. 

Dr. KrishDaswam1 (Chlngleput): 
Mr. Deputy-Speaker, the time is short 
and so I shall only go brie1ly over 
some of the points that have been 
raised in this debate. The Minister of 
State in his speech yesterday gave us 
an utterance marked by logic anll 
lucidity. Sir, I am opposed to this 
Bill; I am opposed not only to the way 
in which this Bill has been brought, 
but also to the substance of this Bill. 
But I should like to ask my friend, 
the Minister, whether he is promoting 
this Bill with great reluctance. It 
does seem to me to be more appro-
priate to say that you are promoting 
this Bill with great reluctance when 
you seek an extension of measure of 
this kind by means of an expiring 
laws continuance Bill. What is it you 
have done? The House will be shut 
out most effectively from considering 
any amendment to the principal Act. 
AIl that we will be asked to do is to 
vote either 'Ayes' Or 'Noes' for the 
continuance of this measure. 

And with the right to personal free-
dom abrogated it does seem to be very 
strange that no chance is given even 
to the representatives of the people to 
propose amendments with a view to 
making it less rigorous. I know 
there has been great praise for ad-
visory boards. My hon. friend point-
ed Gut that an advisory board was a 
safeguard. That safeguard had to be 
put in there because of the constitu-
tional provision. But I Should like to 
point out that it is very clear to any-' 
body who has given thought to the 
working of these advisory boards that 
they are totally unlike all High 
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Courts and that there is no possibility 
of sifting evidence as in the case of 
High Courts at all. Therefore, I should 
not like my friend to make a great 
deal of fuss when there is no need to 
make a fuss about these advisory 
boardsM~ . 

I shOuld like those of my friends 
who are here to give some attention 
to the very very sinister feature of 
this measure and I would wish that 
they would pay some attention to 
how they have worked in practice. 
Sometimes it happens, often it hap-
pens, that instead of seekinc recourse 
to normal law, government seeks re-
course to this extraordinary measure 
even when the normal law would be 
IIl1Iicient. 

Ron. Members here have pointed 
out that in the case of the Govern-
ment employees' strike there was no 
need whatsoever to invoke the Pre-
ventive Detention Act, Heavens would 
not have fallen if the Preventive De<-
tention Act had not been invoked. 
The force of .public opinion was there 
to sustain the ordinary machinery of 
justice and I am certain that without 
invoking this measure it would have 
been certainly very easy to put down 
the strike. The only thing that hap-
pened was that the authorities resort-
ed to this measure only in order to 
lock up a few men in anticipation of 
a great outbreak of lawlessness. The 
ordinary administrative machinery 
was more than ample to control the 
Government employees' strike. 

There is one feature about this Bill 
which struck me as odd and to which, 
[ am sorry, my hon. friends did not 
advert sufficient attention. This meas-
ure is extended to cover 1962, the 
year in which our election is to take 
place. Can there not be a legitimate 
fear that this may be used against 
political parties and would this not 
lead to a fear that chances of a fair 
ejection are being jeopardised? I 
should like my hon. friends to ponder 
over this matter. It would have been 
altogether very satisfactory if evei in 

the case of continuing this measure 
they had decided to allow it to lapse 
six Or seven months before the elec-
tion is scheduled to take place for it 
would create a better atmosphere in 
the country, and a change in ou!..look 
may result-it maybe psychological, 
it may be subjectiv~that the elec-
tions are being conducted in a much 
fairer manner than they would be 
with the presence of this Preventive 
Detention Act on the statute book. 

The main argument of my hon. 
friend is that this preventive deten-
tion measure is necessary in order to 
restrain large outbreaks of lawless-
ness. But what is it that has occurred? 
Wherever outbreaks of lawlessness 
have occurred on a large scale the 
Preventive Detention Act could not 
be invoked. It would be next to im-
possible to invoke the Preventive De-
tention Act where strong linguiS!tic 
passions are roused, where large 
groups believe in breaking certain 
laws. That was the reason why in 
Assam, fOr instance, we could not 
invoke the Preventive Detention Act 
in order to curb the agitators. 

I have heard a great deal about this 
argument about security. I am all in 
favour of security being maintained 
and of subversive elements being 
controlled. But I am asking this one 
simple question. I ask my hon. friend 
the hon. Home Minister to apply his 
mind to this aspect of the matter. If 
a particular State on the border re-
quires special measures, there surely 
are local security Acts. The State 
legislatures and the State executive 
have ample powers fOr dealing with 
the situation. There are already on 
the statute book several public securIty 
Acts and, if necessary, they can be 
tightened up. Why should we have 
an all-India measure covering the 
whole of India and practically adv~r­
tise to the world at large that we are 
in such a serious situation that we 
cannot get on without a Preventive 
Detention Act? No case bas been 
made out for a Central Act. In spite 
of my patiently listening to my hon. 
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friend, the hon. Minister ot State, I 
must say that he has given a singularly 
unconvincing performance yesterday. 
I have not in the least been convinced 
by what he has pointed out. 

On all these matters we have pursu-
ed the whole thing in a sort of a 
routine way. My hon. friend said 
that there are only a tew cases of 
people being locked up. Surely if 
there are a few cases--4nd I am will-
ing to accept his argument for a 
moment-why then should we not use 
the ordinary law to control these 
cases? There are other considerations 
which, they say, they have in view. 
My hon. friends opposite have pointed 
out that the Constitution authorises 
us to pass a Preventive Detention Act. 
I say and I say it with the utmost con-
fidence that while the Constitution 
does not prec'ude the passing of Pre-
ventive DetentiOn Act legal, it cer-
tainly does not Invite or encourage the 
Government to pass this measure. 
In fact, the Constitution-makers were 
much wiser than the Government in 
having suggested certain safeguards 
which ought to be taken into account 
even in the gravest of grave emer-
gencies. Article 357, 358 and 359 
point out that even if the President 
declares an emergency and suspends 
all the rights under Article 19, a 
minimum safeguard, namely, that of 
having an advisory board and of giving 
the detenu a right to appear before 
that should be maintained. In fact, 
that was the reason for putting this 
preventive detention clause jn Chapter 
III which deals with fundamental 
rights and not to give an opoortunity 
to hon. Ministers to invoke this as an 
excuse for perpetuating the Preven-
tive Detention Act. 

If my hon. friend, the hon. Home 
Minister, is still convinced that this 
measure is necessary, the obvious and 
proper course for him would be to 
take Parliament into confidence, to 
have a bill referred to a Select Com-
mittee and then convince us that this 
measure is necessary. What is this 
way of treating Parliament and sug-
gesting that we are passing this meas-

ure after obtaining the views of 
Parliament? This is a very serious 
measure. This is a measure which 
aftects personal liberty and it ought 
to be the duty of bon. Ministers as 
weI! as that of legislators to have an 
opportunity of examining every one of 
these clauses. They are most im-
portant because they affect the liberty 
of the subjects. Then only we should 
give any approval whatsoever to t"ls 
measure. If the hon. Home Minister 
feels that this is the proper .procedure 
to follow then, of course, I would wel-
come if. But since already my non. 
friend, the Minister of State has com-
mitted himself by saying that this 
measure is most satisfactory, I have 
very few hopes of their reconsidering 
their position on this matter. 

lU8 lift. 

Mr. Deputy-Speaker: Sbri Gaikwad. 
Shrl B. K. Gaikwad: Sir, on behalf 

of my party, Shri Katti will speak. 

Shri D. A. Kattl (Chikodi): Mr. 
Deputy-Speaker, Sir, I rise to oppose 
this Bill which seeks to continue the 
Preventive Detention Act. In the 
year 1950 when this measure was first 
Introduced it was Intended to be tor 
one year only. But during the last 
ten years nearly four or five times 
it has been extended and this Bill has 
now been brought forward to extend 
it again for three years. 

The hon. Home Minister has argued 
to justify this measure, but his argu-
ments are not convincing at all. In 
view ot the situation that is existing 
today I think this measure is not at all 
necessary. 'nile temporary character 
of this measure shows that such a 
measure should be brought Into being 
only when circumstances exist where 
the security of the mate or public 
order is threatened. From the work-
ing of the Preventive Detention Act 
during the period of 1st December, 
1959 to 30th September, 1960, we can 
very well come to know that the situ-
ation which was existing when thi5 
measure was intreduced does not exist 
today. During the last three years 

only 569 people have been detained 
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and that too not under section 3(1) (a) 
(i) but for goondaism, dacoity, smug-
gling etc. It shaws that the situation 
today does not warrant this measure 
at all. It shows that the people are 
most sober and not more revolu-
tionary. People are tolerant even in 
spite of their bitter opposition to 
Congress rule in the country. They 
have not done anything which shows 
that the situation does not warrant it. 
15 hrs. 

Secondly, this very report submit-
ted by the Government, Statistical In-
formation regarding the working of 
the Preventive Detention Act, says 
that during these 9 months, ending 
30th September, 1960, about 153 peo-
ple were detained, not under section 
3(1)(a)(1), but mostly for goondaism, 
for dacoity, smuggling, etc. I want to 
know from the hon. Minister whether 
there are only 153 goondas in the 
country out of 40 crores. There are 
definitely more goondas hundreds and 
thousands. In what way are we deal-
ing with these goondas? Of course, 
we have got the ordinary penal law. 
Under that law, the rest of the 
goondas are dealt with. If at all you 
want to deal with goondas, why have 
this special measure at all? There is 
no meaning in that. 

An Bon. Member: 
goondas. 

For special 
~I 

Shrl D. A. HAttl: Liberty of the in- J 
dividua1 is most important. We want .. 
democracy to enjoy liberty. The 
Constitution has guaranteed it. This 
measure unduly interferes with civil 
liberties. Under the penal law, we , 
have accepted one principle that even J 
if ten offenders go unpunished, one 
innocent man should not be punished. 
Here, we are just doing the contrary. i 
We are prepared to punish 10 innocent 
people just to see that one offender I 
does not escape. One principle we 
follow there and another principle we 
follow here. I 

My hon. friends on this side said I 
that this Preventive Detention Act has . 

been misused, and the High Courts 
have held in certain cases that deten-
tion was malafl.de. This Act gives a 
most arbitrary power. When I see 
these things, I am not surprised at all, 
because, this measure is meant for 
misuse. The purpose of this measure 
is misuse. Even in respect of laws 
where there is good intention, they 
are not properly enforced, in certain 
cases. In my district, there is the 
prohibition law. One innocent man 
who had not taken illicit liquor was 
caught by his hands by two constables 
-they were in the main street of the 
town of Chikodi-and he was being 
dragged in the midst of a big crowd 
of people. I asked why he was being 
dragged. They said that he was 
drunk. He said that he had not taken 
any illicit liquor. He was shouting 
mercilessly and the spectators were 
helpless. Illicit liquor is such a thing 
that we can smell it from a distance 
even. In my place liquor is called 
by the name morarji. They do not 
say illicit liquor, they say morarji. 
Because Morarji had enforced this 
law. He was innocent. Others smelt 
his mouth and we found that he had 
not drunk. The constables ran away 
from that place. This is haw the law 
is being enforced, a law which has 
got good intention. Here, the inten-
tion is misuse. I say this is meant for 
misuse because there are reasons for 
that. 

The hon. Home Minister, Shri 
Datar .... 

AD Bon. Member: Don't promote 
him. 

Mr. Depaty-Speaker: Order, order. 

Shri D. A. HAW: .... is my guru 
and I nave got some respect for him. 
In spi te of that, I would like to ask 
him one thing. He said in his speech 
that to deal with unruly elements and 
lawless elements, this measure is 
necessary. His report shows that in 
most of the cases, only on the ground 
of goondaism the people were detain-
ed. Amongst all these detenus there 
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is not even a single congressman. 
May I take it for granted that cong-
ressmen are not at all goondas? Are 
they all saints? Are they all real 
honest disciples of Mahatma Gandhi? 

An BoD. Member: And Gautama 
Buddha. 

Shri D. A. Katti: If you want to 
detain a person on the ground of 
goondaism. innumerable congressmen 
ought to have been detained. Very 
recently, in my district, there were 
local board elections. A congressman 
comes and speaks from the platform, 
that the Congress is fire and those 
who criticise the Congress, it will 
bum them and reduce them to ashes. 
Can there be any bigger goonda than 
this? Why has he not been detained? 

This measure is meant for misuse. 
for the purpose of suppressing politi-
cal opponents. They want to sup-
press most deliberately political oppo-
nent in the country. We want to 
have parliamentary democracy. We 
want to make it a success. For that 
purpose. we must have a healthy and 
powerful opposition which, unfortu-
nately, we are not having. The 
Congress party should also come for-
ward to help the growth of such a 
powerful opposition. Instead of doing 
that, the Congress party is suppress-
ing the growth of the opposition 
parties. 

I would like to ask another ques-
tion whether goondaism is more 
dangerous to democracy or this want 
of powerful opposition is more danger-
out to democracy. Which is more 
dangerous? Definitely want of power-
ful opposition is more dangerous. Be-
cause there is no powerful opposition, 
you are having this absolute power. 
Your rule is mis-rule. That is why 
people are suffering. I would like to 
say that the Congress party is trying 
to retain power by bogus votes. by 
preventing voters from voting, by all 
means. whether fair, foul. rational, 
irrational, fair, unfair; all the means 
they are adopting. Somehow they 
want to retain power. This measure 

Bill 
is also one of such means. If at all 
you want to retain power, don't speak 
of democracy and parliamentary 
democracy. Do away with the Cons-
titution. Dissolve this Parliament. 
Make Jawabarlal Nehru your dicta-
tor .... 

Mr. Deputy-Speaker: His turn is up. 
Lala Achint Ram. 

Shri D. A. Katti: I oppose this black 
Law. 
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Shri Naushir Bharucha: The Bill 
before the House is an unparalleled 
piece of legislation which could only 
be justified in case of the gravest 
peril to our national existence. The 
Bill IS nothIng but the negation of 
democracy, negatIon of the rule of 
law, negation of civil liberties. 

It has been pointed out that certain 
safeguards have been incorporated in 
the Bill, SO that the detenu gets at 
least a fair hearing. It has been 
pointed out to us that within five days 
of his arrest, he has to be supplled 
with the grounds; within twelve days, 
the local Government has to confirm 
the order of arrest and the advisory 
board has to hear his case within 30 
days. May I point out with due res-
pect that all these sareguards are ab-
solutely illusory? 

In the first place, the advisory board 
cannot be gIven the facts if the police 
officer thInks fit. SecondlY, the board 
cannot go into the truth or otherwise 
of the allegation. The deLenu has ab-
solutely no right to get all the facts. 
What is more, he cannot know the 
name of his accuser, much less cross-
examine him. And still more sur-
PrISIng as it may seem perhaps the 
implications of this Act have not been 
properly undersLood-even the HIgh 
Court has got no nght to get at the 
truth of the allegation. The High 
Court is prevented and it is helpless. 
It has no right to find out whether a 
particular allegatlOn made by a police 
officer is right or wrong. I should 
like to know what type of law this is 
which says that the High Court 
shall not enquire into the truth of 
allegatlOn made against the accused. 
The nearest parallel that I can think 
of is the one which I learnt in the 
schOOl days in a tex.book. The Tale of 
Two Cities, according to which in pre-
revolutlOnary France, a nobleman had 
the right by means of lettre to con-
fine a person in prison and forget 
about his existence. That is the 
nearest parallel we can find to this 
preventive detention. 

It has been compared to the Rowlett 
Act. May I point out to you that the 

Rowlett Act was ten times better than 
this Act? Why! In the fir.t place, 
the Rowlett Act was not applied to 
the whole of India. It prOVIded that 
it could be applied only to declared 
areas where the Governor declared 
that the civil administration could not 
be carried on by reason of anarchical 
organisations working there. Second-
ly, the accused under the Rowlett Act 
got a trial. Three Judges tried him, 
may be without a jury, but three 
judges did try him. He had the right 
of cross-examining the prosecutlOn 
witnesses. Nothing of the kind here. 

I shall not take the time of the 
House, but I shall quote what had 
been said against the Rowlett Act by 
some of the most eminent Members 
present in the then Imperial Legisla-
tive Council. The hon. Vithalbhai 
Patel said: 

"I was, I might state, surprised 
that the Government have thought 
it proper to introduce the measure 
at this juncture. It is one of 
those blunders which a Govern-
ment not responsible to the people 
is likely to commit in a moment 
of excitement." 

Dr. Surendranath Banerjee said that 
the provisions constituted a peril to 
the sacred rights of personal liberty. 

Shri Jinnah said: 

"To any man who believes in 
law and justice, these measures 
are abhorrent and shocking. It 
is the most fundamental principle 
of law and justice that no man 
should lose his liberty without a 
judicial trial and in accordance 
with the accepted rules or justice." 

And then Pandit Madan Mohan 
Malaviya said: 

"This is a grave departure in 
principle from the rules which 
have been hitherto laid down for 
the trials of offences." 

If this could be said of an Act which 
was much more reasonable than the 
Preventive Detention Act, I ask what 
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may be saJ.d of this particular mea· 
&u."e III tIllS !iou..e1 

Here, may 1 point out one thlng to 
the non. lVllJll:;Ler anll to all tIlose 
M.emo"r~ wno nave supporLed tIlis 
blaCK leg.l.lilauon? Tn"y Bald that 
tnere are goonClas, anCl there are 
people wno mUe aanunistraLlon and 
cwe of law lmposSlble, and Govern-
ment cannot get on WIthout the help 
01 this Act. ·.L"nere are two answers 
to mat. 'J.·ne b.r~t IS that even III we 
gravest hour 01 natIonal peru in the 
lorLles, wnen Hrualn ,<ood alone 
agamst the mlgnt 01 Germany wnen 
t .ranee !lad laucn. and w nen t.nere was 
Lhe grave .. Clang"r to m" securny of 
Ule nauull tram me number 01 SPles 
mere, ~rll.a,n C1lCl not p .. umu,gate any 
k'revenwve J.)el.enLlOn Act, 1,ot even 
III tne gravest nour 0.1 naWonal k'eru 
wnen U was ngllLlllg lor lts very 
eXlsLence, CllCl HrlLam do that, 
Seconoly, toClay, the w nole of lnClla 
spenas nearlY !ts, 100 crores on pOllce 
aommlstraLlon. May 1 know wnetner 
li.s. l~O crores are spent over pOllce 
aC1mllll.traUon In the wnole 01 lndta 
so tllat you COUld enact tIllS Preven-
t! ve UI!tenLlOll Act and lmpair the 
CIVIl llberues of the people'! 1 feel, 
even though we may toClay feel help-
less, posterIty W1U one day jUClge 
that llere was a Government wrucn 
Lraded in the name of Mahatma 
Ganahi an" which enacted a law 
wruch had been conClemned in one 
breath by aU those made the Indian 
N aLlonal Congress great. 

Dr. ViJay& ADaDda (Visakhapat-
nam): I am the last in the batting 
order today, as we are adjourning the 
debate on this Bill at 3-3U p.m. 

1 want to ask why anybody should 
be frign tened of a BIn of this kind, if 
he is a law-abiding citizen.' 'That is 
my main argument. If I am a law-
abiding citlZen, 1 have no reason to 
tear anything. This Government is a 
popular Government consisting of the 
representaUves of the people of India, 
and they WOUld be the last people in 
the world to introduce any measure, 
unless It was reaHy necessary. 

Many things have occurred, Iince 
the days wnen we acrueved our free-
Clom. ~ven ISarQ&r k'atel woo was 
known as me . iron Man of India' also 
had to go anliaci with this Bill. Then 
came &JaJl, WllO, as you bOW, was 
very popUlar wnh everybody. He 
WOU1Cl nave been the last man to ,0 
on WIth a Bill of this kind, but he 
alSO went tile whole hog - with it. 
'fnen, tnere is Pantji, who is our 
Home .Mm.Lster, who fought for free-
aoDl, and wno tooK moSt of the beat-
ings on hls baCK at the time of the 
SlIDon CoIDllU.>SlOn; he had a terrific 
practlce at me .tsar, and he gave up 
everyuung tor tne SBKe of freedOm. 
MU wowd he introduce a Hill 01 this 
IilllCl lOr me contllluation of this Act, 
haCl It not been lor me good of 1.he 
country? 

Of course, Member, have been say-
ing mat tllere has been mlSwe of thia 
&J..I. ! Just cannot understand how it 
COUld have beel> so. I am not parti-
cu,ar aoout mentioning the names of 
the hon. l\IlemDers, but one parUcular 
MemDer Sald that his ml!asure should 
have been here, only 11 there had been 
a war. Well, Sir, war is quite a 
different tnlllg, but there is war ,oing 
on underground today. That is how 
1 teel. 'J.'ne acuvmes 01 certain 
people in this country necessitate a 
law of this Iillld. There are under-
ground activities gom, on. (In.eT-
TUpt>ons). I am at the wicket 
at tne present momellt, and 1 shall 
&uclt to my wicket, Clespite what BD7 
non. Member mignt say. I say, Sir, 
tnat this measure is necessary for the 
IBleguardmg 01 India. 

In recent days, and in recent months, 
there have been border incidents, in-
Cidents of a type which is unknown in 
the history of lndia, and yet we are 
trying to blink over them, and tryin, 
to for,et what had happened. 

What would have happened during 
the strike, had Government not had 
recourse to a measure of this nature; 

15.25 lira. 

[SBRI Mtll.ClL\ND DvBs in the ChaiT] 
That strike was for the purpoae 01 
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[Dr. Vijaya Ananda] 
paralysing this Government, and to 
make this Government useless, to 
overthrow this Government. So, a 
measure of this kind was absolutely 
necessary. I am not making any 
speech in an apologetic manner, but 
in a very definite way, I say that it 
is an absolute necessity. 

Shrl Braj Raj Slnrh: That is why 
it should be made permanent. 

Dr. Vljaya Ananda: If there are 
people indulging in activities in which 
they ought not to, then Government 
will have to resort to such methods, 
for aught I know. but a popular Gov-
ernment would be the last Govern-
ment to do anything of that kind, 
unless it was absolutely necessary. 
That is what I would like to S3y. And 
I ask that if you are a law-abiding 
citizen, and you respect the laws, 
why on earth you should be frighten. 
ed of the laws? Why should you be 
frightened? Only if you do a bad act., 
you would be scared. If you are a 
just man and a law-abiding citizen, 
you would be a happy man going 
about as a free citizen of this country. 

Shrl Vltial Bao: For bad acts. the 
Criminal Procedure Code and the 
Indian Penal Code are there. 

Dr. V!jaya Anantla: After all, this 
Is not a new legislation. This has 
been in vogue for years and years on 
end. This Bill is only a continuation 
of the old Act, to safeguard India from 
possible destruction. 

Let me put it to you in my own 
way. Supposing there is news ct 
somebody trying to bring down the 
Taj Mahal, would Government have 
to keep quiet on that? WOUld Gov-
ernment not take measures by whi~h 
8Uch an act could be prevented? 
(IntermptioM) . 

Shrl V. P. Nayar: In Arra, there Is 
a better place for such people. 

Dr. Vljaya banda: I am only giv-
Ing an illustration. Supposing today, 

Government hears of somebody plan-
ning to destroy the Bhakra-Nangal 
dam or some of the big dams, are 
Government to keep quiet? Axe they 
not to take some action to prevent 
such a thing being done? That b 
what I have to submit. This Act is 
for the purpose of safeguarding the 
country. No one need have any fears. 
as long as he Is a well-behaved man. 

In saying this, I would like to give 
you just a small quotation of what 
Home Minister Rajaji said at one 
time. when sponsoring a similar Bill. 
This is what he said: 

"The measure I am askin, the 
House to continue, is certainly an 
infringement of what may be 
called a normal principle of crimi-
nal justice. Who can be happy 
when introducing a measure for 
placing people under detention 
without going through the for-
malities of a legal trial? It Is a 
confession of abnormalcy. But 
the Government cannot be con-
ducted on an unreal basis. The 
Government's responsibility to the 
nation demands admission of un-
pleasant truth as well as main-
tenance of ideals to the best of 
our ability. I would like to ask 
Members the straight question: 
Have you any doubt In your mind 
as to the need for the measure? 
Are you prepared to advise the 
Government to rest content with 
the ordinary law and give up any 
investigation? Are you prepared 
to say: 'Let Communists and other 
conspirators do what they like; 
walt till the offence Is committed 
and prosecute when and if you get 
the evidence?· ... 

Maintaining that It is impossible to 
take any such risks, Shri Rajagopala-
chari said: 

"We have to act sternly and 
weed out mischievous and violent 
elements ruthlessly .... 

Shrl V. P. Nayar: Since then, Rajaji 
has been clean-bowled. 
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Dr. ViJaya AIwuIa: This was said 
by the man who was once called he 
conscience-keeper of Mahatma Gandhi. 

ShrI P. N. BlDch: Now, Rajaji has 
chanced that opinion. 

Dr. Vljaya AIwuIa: Not so far as 
this is concerned. These words are 
In the book, and they can be read by 
any hon. Member if he sO desires. 

As my innings have come to an end, 
and it is now half past three of the 
clock, I would conclude now. I thank 
you very much for giving me thi~ 
opportunity. I would once again 
say that there is no need for anybody 
to be fri,htened as long as he is a 
good citizen of this country. 

15.38 II1'II. 

COMMI'rl'EE ON MEMBERS' BILLS 
AND RESOLUTIONS 
SEVENTY-THIim REPORT 

Shrl JhuJan SIDha (Siwan): I beg 
to move: 

"That this House agrees with 
the Seventy-third Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 30th November, 
1960." 

Mr. CIIalrmaD: The question is: 

"That this House agrees with 
the Seventy-third Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 30th November, 
1960". 

The motion was adopted. 

RESOLUTION RE: NATIONALISA-
TION OF GENERAL INSURANCE 

-contci. 

Mr. CIIalrmaD: The House will now 
resume further discussion of the fol-
lowUqr ReaoluUon moved by Shri T. B. 

Vittal Rao on the 18th Novenilier 
1960:-

"This House is of opinion that 
General Insurance should be na-
tionalised". 

Out of 2 hours allotted for discus-
aion of the Resolution, only one mi-
nute has been taken. Shri T. B. 
Vittal Rao may continue his speech. 

Shrl T. B. Vittal Bao (Kbammam): 
1 moved my Resolution for the nation-
alisation of general insurance en-
couraeed by the remarkable progress 
made by the Life Insuruce Corpora-
tion. Secondly, in our economy, in-
dustrialisa tion is going on and there 
Is need to improve the general insur-
ance business not only with regard to 
industries and other things but also 
with regard to crop and cattle insur-
ance. Now, general 'insurance covers 
only fire, marine and miscellaneous. 
Thirdly, the revealing facts that have 
been disclosed as a result of inquiries 
into the working of the New Asiatic 
Insurance Company and the Ruby 
General Insurance Company that are 
going on, are another factor. 

Shrl P. R. Patel (Mehsana): These 
are credit institutions, and the naming 
of those institutions will rather have 
some adverse effects in foreign coun-
tries where we get business. We get 
business of about Rs. 12 crores every 
year from foreign countries. 

Mr. Chairman: He need not refer to 
the names. 

Shrl Tyap (Debra Dun): Argu-
ments can be advanced without men-
tioning the exact names of any firms. 
After all, this business is very sensi-
tive. 

Shrl Sadhan Gllpta (Calcutta-East): 
It was stated in the Rajya Sabha. 

Mr. Chairman: We need not go by 
what has happened there. 

Shrf T. B. Vittal Bao: For the in-
formation of the House, I may quote 
the reply given by the hon. Deputy 
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[Shrl T. B. Vlttal Rao] 
Minister of Finance. Shrlmatl Tar-
keshwari Sinha tn a Qupstlon In this 
House. on the l'7th AUirust R~kpd by 
mv collelilrue. Shri H. N. Muke"i"e. 
with re~BT"d to the inlmi" recpntlv 
cond1lcted Into the all'airs of the N .. ~ 
AsIatic Insunnce Comnanv and the 
Rubv General Insurance Company. I 
shall quote the question: 

"(al Whether an inaui" had 
recently been conducted into 
all erred Irrelrularitles in the 
affairs of the New Asiatic and 
Ruby General Insurance Compa-
nies; 

"(b) If so, what were Its find-
ings; and 

"(c) what sten! have b"en taken 
In regard to this matter?" 

The hon. Minister replied: 

"A statemP-Tlt Is laid on the 
Table of the House". 

MI'. Chairman: Even so. It would be 
better to keep out names. 

Shrl T. B. VlttaI Bao: These Are 
very relevant. 

Shrl V. P. 'Nayar (Qullon): The 
whole discussion is dealing with them. 

Shrl P. IL Patel: We may discuss 
the matter of Irre~larlties, but the 
naming of Individual concerns would 
have adverse effects on their credit. 

Shrl V. P. Nanr: The hon. Member 
Is not new to the House; he Is only 
new to the Party. 

Shrl C. B. Pattabht Baman (Kum-
bakonam): Naming of credit Institu-
tions In this context may do them in· 
calculable harm. 

Shrl Prabhat Kar (Hoo.:hly): The 
Inquiry Is going on. What Is the 
harm in doing It? 

Shrl T. B. Vlttal Bao: I would not 
have referred to this had it not been 

for the reply that has been given by 
the Minister. I am very much en-
couraged because a few questions in 
this House elicited such a comprehen-
sive replv as the one which was given 
by the Deputy Minister. I would 
crave the indulgence of hon. Members 
while I read out from the statement 
laid on the Table. 

''The investigation by auditors 
into the allegations of malpractic-
es and manipulations against this 
Company" has been completed and 
a Report submitted to the Govern-
ment. The Report is at present 
under examination and, as such, 
action which Government may 
take will have to wait tilJ "the 
examination is completed". 

This is with regard to the Ruby Gene-
ral Insurance Company. Hon. Mem-
bers who have objected to my state-
ment would have done wen if they 
had protested at that stage when the 
reply was given by the hon Minister. 
Then with regard to the New Asiatic 
Insurance Company, this is the reply: 

"(a) The investigation by audi-
tors into the allegations of mal-
practices and manipulations 
against this Company has been 
completed and a Report submitted 
to the Government. 

"(b) The nature of the findings, 
as contained in the auditors' re-
port, is indicated below:-

(I) misappropriation of funds by 
(a) showing false payments 
of claims or commission; (b) 
showing lump sum withdraw-
als of money as expenses of 
management without indicat-
ing proper details; (c) mak-
ing false entries in books; 

(iI) large suppression oJ losses by 
making false entries in the 
books which were reversed in 
convenient instalments in 
subsequent years; 

It also deals with falsification of ae-
counts, falsification of returns and 10 
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on-I am not reading the whole of It. 
Then it says: 

"A formal communication was 
lent to the Company informing it 
of the findings of the auditors and 
jliving it an opportunity to ex-
plain. The Report was thereafter 
examined in the light of the ex-
planation received from the Co~­
pany in consultation with the Mi-
nistry of Law and it is felt that 
further investigation would be 
necessary to locate responsibility 
for the acts which the auditors 
considered wrong. It was, there-
fore, decided to appoint two direc-
tors on the board of directors f 
the company under the powers 
vested in the Government by sec-
tien 48C of the Insurance Act." 

Then the names of the two directors 
are given. Since then the Company 
has closed down. I am very very 
happy that such a comprehensive :-e-
ply was given, because in this House 
when questions of this nature are 
tabled, generally the answers are 
rather evasive. So hon. Members who 
have objected to my naming the com-
panies would now realise that it was 
an afterthought. 

Shrl V. P. Nayar: They will never 
realise their mistakes. 

Shrl C. R. Pattabhi Raman: It is not 
as if there is a public inquiry going 
on. What I am saying is that there 
Is a report. We can certainly make 
comments on that. I am just warning 
him that there should be a sense of 
fairplay shown in this matter. I am 
Dot interested in anything. 

Shri V. P. Nayar: Does he mean 
comments minus the companies? 

Shrl T. B. Vittal Rao: The last rea-
Ion why I have moved this Resolution 
is that we want to break up the mo-
nopoly which some of the companies 
in general insurance enjoy. These 
companies are in the hands of a few 
Industrial houses or industrial mag-
nates like the House of Tatas. the 
House of Birlas and so forth. 

It would appear from the Indian Ift-
surance Year Book-I have collected 
some facts--that there are 177 ('om-
panies working as of 1st December 
1959. Out of these, there are 90 In-
dian and 87 non-Indian compa-
nies. The total assets of the In-
dian insurers as of 31st December 
1959 is Rs. 52 crores and that of 
foreign companies, Rs. 11 crores. The 
subscribed and paid-up capital of 
these Indian companies stood at Rs. 25 
crores and reserves at Rs. 26 crores. 
The total profits for the year 1958 
were Rs. 2 crores. It may be noted 
that our Indian insurers have increas-
ed their business. Some years ago, 
it was the total monopoly of foreign 
concerns. Even so, in 1959, the per-
centage of Indian insurers is only 
64'3 as against 35'7 or so of non-
Indian insurers. 

After nationalisation. some compa-
nies have been taken over. They did 
not do their busine~s. They gave it 
UP to LIC. and a little later some of 
the companies closed down. There 
has been a reduction in the number of 
companies because the big monopolies 
do not allow the small companies to 
come UP. Therefore. some small com-
panies have closed down. Some of the 
big companies have closed down (.n 
account of their mismanagement and 
so forth. 

It may well be argued bv some here 
that there is a code of conduct aJn"eed 
to in this business. I understand there 
Is a code of conduct and this code 
has been revised so many times. But 
I will on Iv refer to one of the com-
ments made by the Chairman of one 
of thf'se companies. Shri M. A. Muth-
lah Cbettiar. Chairman of the United 
India Co.. told the annual general 
meeting In 1959: 

'"I'his Code. with Its revision 
from time to time, has been In 
operation for some years. But 
everyone concedes that It has not 
succeeder:! in achieving the object 
for which it was framed. The 
unhpalthy practices still persist 
thoulrh under a different garb. It 
would indeed be a great pity if 
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[Shri T. B. Vittal Rao] 
large sums of money which com-
panies are called upon to pay year 
after year have made the admi-
nistrative costs of the Code should 
go in vain". 

I do not want to add any further 
observations of mine because the re-
marks of one of the Chairman of the 
companies itself goes to show that the 
Code is observed in its breach. 

Suppose a cargo has to be shipped. 
The cargo cannot be shipped uniess 
and until it is insured. There are the 
shipping agents who say that unless 
and until the cargo is insured with 
such and such a company they would 
not take it. There is no choice left 
for the person who wanta to send the 
cargo. This is one thing. There are 
so many other ways by which this 
under-cutting and unhealthy competi-
tion goes on in this field. 

I would briefly refer to the dividends 
paid in this business. I am making 
a specific reference to this because 
when this resolution was debated in 
the Rajya Sabha it was stated that 
this business is not a very paying pro-
position and that it does not give fair 
returns or good profits. I will :mly 
state the dividends that have been 
paid by who companies for the years 
1956, 1957 and 1958. The dividend 
paid by British India General Insur-
ance in 1956 was 111 per cent; by Con-
cord 20 per cent; in 1957, General In-
surance, III per cent; concord 20 per 
cent; in 1958, General In-
surance 121 and Concord 20 per cent. 
These are some of the figures which 
indicate the profits that are being 
made by these companies. 

In the same debate it was said, how 
can we enter into this field without 
proper technical personnel, that is 
personnel, who would be able to go 
and inspect the packages, go to the 
ships and inspect the packages and re-
port about the extent of damage Ihat 
has to be paid or the claims that have 
to be paid. They should have some 
nautical training and all that. I am 

amazed at this. Today we have en-
tered so many fields. I can tell you 
today that in the industrial field pro-
ductivity has increased to such :m ex-
tent that with these low wages they 
are able to compete with Europeans. 
It is so in the Inteeral Coach Factory, 
Perambur; it is so with the Hindustan 
Machine Tools. Can we say that we 
cannot have trained personnel? I 
would say that in order to train our 
people at least we should enter this 
field. If they are not trained, in the 
ini ,ial staees there may be diflicul ty. 
There may be some loss incurred. But 
we should enter into this field. It is 
not that we have absolutely no '.rain-
ed personnel. These companies are 
already in the field and they have the 
trained personnel. 

Then I will come to the question of 
the extension of this business. Be-
fore nationalisation, Life Insurance 
companies had not gone to the villages 
at all. Today we know that they 
want to do more in the rural ar~as 
and benefit those people. We hear of 
some J anata policies being issued So 
also, I am confident that if eeneral in-
surance is taken over by Government, 
we will be able to enter into fields to 
which we have not devoted any at-
tention before. Therefore, in order 10 
improve, it is essential that we should 
enter this field. 

Then, about compensation. Of 
course, one of my colleagues has given 
notice of an amendment that there 
should be no compensation paid. But, 
here we are working under a Consti-
tution In which compensation is as-
sured. The assets of the Indian com-
panies are about Rs. 52 crores and of 
the foreign comparues are about Rs. 15 
to Rs. 16 crores. Dominant among the 
foreign companies are those registered 
in the United Kingdom. Therefore, 
with our Commonwealth association, 
it would not be a very difficult to 
phase the payment of compensation 
over a number of years. To those 
companies in India we can just phase 
the compensation over a period of 
years so that it cannot be a burden 
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immediately on the Exchequer of our 
country. We will be going on making 
proill.S and from those pronts we may 
easily pay them. 

Some of the amendments which 
bave been given notice are very in-
teresting, especially the one given no-
Uce of by Shri P. R. Patel, who de-
mands that there shall not De nation-
alisa tion for 25 years. 

Shri V. P. NaJar: New enthusiasm. 

Shri T. B. Vlttal Bao: I hope Gov-
ernment is committed to periods of 
five years and not for a number of 
years like 25 years. That is another 
way of teliing that there shall be 110 
nationalisation at all. 

Shri Braj Raj Sinrb (Firozabad): 
He is a new convert. 

Shrl T. B. Vittal Bao: He has got 
some experience of some shipping 
companies as a Member of the Na-
tional Shipping Board which has got 
some links with these in,urance com-
panies. Therefore, he has enough ex-
perience. But, I am sorry that that 
amendment only amounts to saying 
tnat there shall not be any natio:llIli-
sation of general insurance. 

Then, there is another amendment 
given notice of by Shri S. M. Banerjee. 
I am not agreeable to that. But, I 
would like the amendment of my con-
gress colleague Shri M. C. Jain. That 
IS a very acceptable amendment, in 
which he says that these companies 
SIlould be taken over by the LIC. 

Shrl V. p. NaJar: He is an old Con-
gressman. 

Shri T. B. VlttaJ Bao: Then, it may 
be argued that the profits are so low; 
why should we take over this busi-
ness? After all, the Exchequer would 
be benefited after this nationalisation 
only to the tune of a few crores of 
rupees, say, as. 2:07 crores. But there 
are various other commissions. It 
you add them all, it comes to about 

GeReral InsuTallCe 
as. 6 crores; it would mean nearly 
as. 30 crores for the whole of the Plan 
period. 

They may say the amount is 
meagre. But we hear in our House 
every day about the foreign exchange 
difficulties; for want of one crore of 
rupees, sOme projects are not taken 
up or postponed for year;; together. 
Only yesterday we were told that we 
were not able to take up the con-
struction of a dry dock at Visakha-
patnam for want of foreien exchange 
of Rs. 1:2 crores. We are at the same 
time prepared to pay nearly one 
crore of rupees every year for dry 
docking at Singapore. So, even the 
little which we get by foreign ex-
change would be beneficial to our 
country. With these wor':'s, Sir, I 
commend my Resolution to the House. 

Mr. Cbairman: Resolution moved: 

"This House is of opinion that 
General Insurance should be 
nationalised." 

There are some amendments. 

Shrl SInhasan Sinrb (Gorakhpur): 
I have an amendment. 

seems to be 
simple reason 

the same as in 

Mr. Cbairman: That 
. out of order for the 
that the substance is 
the original motion. 

Shrl P. R. Patel: I move my amend-
ment. 

Mr. Cbairman: It is only negative 
amendment. 

Shrl P. R. Patel: It is not negative; 
it says that the Government should 
not do it for 25 years when they will 
have the experience. It is not negat-
ing the idea of nationaJisation. 

Mr. Cbairman: I am of the opinion 
that it Is out at \rder. 



£685 Resolution re: DECEMBER 2, 1960 Nationalimtion of 3686 
General Insurance 

Shrl TrlcUb Kumar Cbaudharl 
(Berhampore): Sir, I beg to move: 

In the resolution-

add at the end-

"and a General Insurance 
Corporation of India be started 
immediately under full Govern-
ment ownership to take over pri-
vately owned General Insurance 
business with the same pattern of 
organisation as the Life Insurance 
Corporation of India under the 
overall control and supervision of 
the Union Finance Ministry". (3) 

Mr. Chairman: So, this amendment 
and the original Resolution are before 
the House. 

Shrl Sadhan Gupta (Calcutta-
East): Mr. Chairman, I rise to sup-
port the Resolution that has just been 
move by Shri Vittal Rao because it is, 
In my view, the only logical course 
from all points of view. It is logical 
In the interest of the industry itself; 
It is logical from the point of view 
of the people of this country and it 
is logical from the point of view ot 
the employees employed in the 
general insurance concerns them 
selves. 

The conditions in the general insur-
ance industry are by no means hard. 
There has been a phenomenal growth 
of business. In 1928, in the years tor 
which we have the earliest statisti~, 
the gross premium income in gen~ral 
insurance was only Rs. 41 lakhs. 
Today, or rather thirty years after 
that, in 1958, it was Rs. 29.116,37,000. 
In future, even brighter prospects are 
in the offing. We have already put 
into commission two five year Plans 
and there are other Plans in the offing 
which assure a big industrial jump 
forward which will give a fillip to 
general insurance busine!ls. An 
organised produce marketing is 
developing and that brings in consi-
derable scope tor expansion of j!ene-
ral Insurance. We are developing 
communications and In the wake of 

communications necessarily trade and 
commerce expand and the markets 
expand and the scope for general 
insurance expands. Further prosperity 
is assued. 

But the paradox of the situatiol'l is 
that we are witnessing closures of 
general insurance concerns in an 
alarming manner. I believe since the 
nationalisation of life insurace about 
38 general insurance concerns have 
closed down either completely or 
partially. During the last one year 
or so, two big companies have closed 
down. The Standard Assurance 
closed all its branches and has kept 
only its head office open. The New 
Asiatic Insurance--a Rirla concern-
has closed down in~urance business 
completely. Why this paradox and 
why this crisis amidst prosperity? 
The reasons are principally three: 
malpractices, the impact of nationali-
sation of life insurance and concen-
tration of businrss that is more anel 
more taking place in the industry. 

The general insurance business in 
our country, as was the case with the 
erstwhile lif~ insurance business 
festers with malpractices of a bafl\ing 
number of varieties. The malpractices 
stem either from the necessity to hold 
on in the face of bitter and ClIt throat 
competition from concerns with con-
centrated business or, more often, 
from the very laudable motive of 
making surreptitious gains for the 
people in the management of these 
concern~ or of allied concerns at the 
instan('e of the Insurance company. 
Of the first kind are the megal 
rebate!! on premium to big customers 
or sometimes to allied concerns. The 
rebate usually goes to the pocket of 
some one In the management ot the 
customer concern. AlllO Illegal pay-
ments of extra commissions, to agents 
for procuring business account for 
this: Of the second kind are mis-
appropriations by the management of 
the Insurance concerns through 
speculatiOn in shares on the very 
sensible basis that if there Is • gain 
on the shares the person in the 
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management who speculate geb the 
pin and if there is a lo~s it is shifted 
on to the insurance company or, at 
the most, the loan is returned. Either 
the loss accrues to the insurance com-
pany or at any rate no ~in ever 
accrues through the utilisation of 
their funis. Naturally these trans-
actions cannot be shown in the ac-
count books as they have actually 
taken place. In philosophy, you are 
aware of the doctrine of mire-things 
are not what they sepm and this very 
philosophical doctrine has been freely 
applied to Insurance on a very large 
scale. 

Shrl V. P. Nayar: It is maha malla. 

18 hlW. 

8hrl Sadhan Gupta: 1 quite agree, 
as Shri V. P. Nayar says it is maha 
maya. If you find entries under 'he 
head of expenditure such as salaries 
and allowances or travelling expen.es 
or loans or al!ent's balances or out-
standing premium, you will be very 
much mistaken to assume that they 
really represent those heads of ex-
penses. If you make that assumption, 
you will be as much mistaken as you 
would be if you assume that the 
world Is a reality in the Vedantic 
philosophy. A large proportion of 
those entires would represent, 
perhaps, iII~al commission or illegal 
rebates or, perhaps, misappropriations 
and amounts appropriated to share 
speculation on account of some one In 
the management. Shri Vittal Rao has 
already pointed out the affairs that 
have ('orne before the House in res-
pert of the New Asiatic Company. 
Allditor~ had to be appointed and 
investll!atlons had to be made about 
this New Asiatic Company. In res-
pect of other companies also Investl-
gstlon! have been proceeding. In 
order to check all these malpractices 
there ha. been evolved, what has been 
pompou~ly called, a code of conduct. 
That was evolved with con~iderable 
fanfare ani It was paraded that that 
mil!i"ht be a cure for all ills. But. Bl! 
Shl'i Vittal Rao ha. pointed out. !!Ihrl 
Chettiar has stated that the code of 
conduct has been useless and the 

money spent on the administration of 
this code of conduct has been a waste. 
Shri Tulsidas Kilachand, the Chair-
man of the New Great Insurance 
Company also has stated that 
the code of conduct hBl! not served 
its purpose. As regards composite 
insurance companies, many insurance 
companies depended on the life busi-
ness for supporting their general busi-
ness. Life business was more profit-
able and therefore they used It to 
support their general business. With 
the nationalisation of life business 
they find themselves in a quandary. 
The Globe Insurance Company was 
directed by the Supreme Court to 
refund the loan taken from the life 
fund and as a result of that it has 
been forced to close down. This is 
the state of most of the composite 
insurance companies which were 
doing life business. 

Then comes the question of concen-
tration of business. This concentra-
tion is tending to become appalling. 
The latest known position, according 
to the figures, is that the first ten 
companies command a net premium 
income of 65 per cent of which New 
India alone command 30,1 per cent. 
The last 50 companies command only 
4 per cent and the last 20 among them 
command only 0'4 per cent. As 
regards free capital and reserves the 
first ten command 50 per cent out of 
which New India alone command 
32'8 per cent, the last 50 command 
only 10 per cent and the figures for 
the last 20 among them are not 
available to me. Is there any wonder 
that smaller companies find it difficult 
to continue In such a state? It will 
be ostrichism to suppose that any-
thing can eliminate these malpractices 
anI this concentration of wealth 
except natlonalisation of the general 
imurance companies. The experience 
of life Insurance in the private sector 
has completely proved that malprac-
tices cannot be eliminated however 
hard you might try, however much 
you might legislate. however meticul-
ously you might check up the a1!alrs 
of a company. 
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[Shri Sadhan Gupta] 
About employees, Sir, the only way 

to save them is also by way of na-
tionalisauon. Already after nationa-
lisatlon 01 life insurance about a 
tnous,md emplOyees have been re-
trencnec1, wno make up about 10 per 
cent. 01 the wnole employee force in 
tne general insurance busmess. That 
is a s~nous matter. 11 nOlhmg is done 
soon many more will be on tne streets. 

11 general insurance business is 
nationall,ed, on tne otner hand, there 
is a great possibllity of expanslon 
later and as a resUlt of that all em-
ployees and many more can be pro-
vi_ed for. From the people's pomt 
of view the benerits will be enormous. 
Apart from creating a healthy indus-
try in the general insurance sector, 
which cannot be created as loni as it 
is in the private sector, there is a 
great scope for expansion, taking up 
new ventures, savlOg foreign ex-
change and economy. lncidentally, 
there will also be prevention of 
some tax eV&llion. 

In spite of what has been paraded 
from some quarters, trom some sec-
tions of this liouse about the boon of 
free enterprise, the experience of 
the eeneral insurance sector ia that, 
apart trom the very ethical practices 
developed by tree enterprise, tree 
enterprise has revealed a singular 
reluctance to venture into new fields. 
Except for fire and marine insurance, 
the rest ia accident insurance and 
most of the accident insurance busi-
ness is confined to automobile insur-
ance. 

In an airlcultural country, life-
stock insurance is essential. For 
Instance, our farmers have got cattle. 
There are many contingencies In 
which their cattle may die. Then they 
will be left without their livelihOOd.. 
So cattle insurance wouU be a great 
boon to our farmers. But nothini is 
done by way of cattle Insurance by 
our companies. The only litestock 
insurance In which they engage is the 
Insurance of raCe horses. Aiain, in 
an agricultural country, crop inaur-

~erat Insurance 

ance is absolutely essential. It is 
highly beneficial. It is also eminetly 
desirable. But no company will 
venture into this field.. I do not 
blame them. These are risky insur-
ance and a company which will ven-
ture into these fields has to have very 
large resources. The largest of our 
lndian companies is only a pigmy 
company in comparison with com-
panies elsewhere in the world. There-
fore, they cannot be expected to 
venture into these kinds of insurance. 
But then, that is not the last word.. 
We need that kind of insurance. 
Therefore, we have to provide for it, 
and the only way to provide for it, 
the only way to confer this benefit on 
the people is to nationalise general 
insurance, for a public corporation to 
take it up and to provide this kind of 
insurance throligh its very mw:h 
larger resources. 

The experience of life insurance 
business gives much encouragement 
in this field. With all these years of 
life insurance which the private 
sector had developed and about which 
they used to exhibit a very great 
pride, nothing was done by way of 
insuring In the rural areas, nothing 
was done by way of insuring indus-
trial workers. But when the Corpo-
ration took it up janata policies have 
been instituted, rural insurance hal 
been undertaken in some ways. We 
do hope that gradually this will 
extend and it will confer a very 
great benefit on our people. Surely, 
Sir, if general in9'\ll'8.nce is nationalis-
ed, the insurance against risks which 
need to be insured and which is 
beyond the capacity of the private 
sector to insure can be assured and 
in that way a great benefl.t will 
accrue to our country. 

Now, Sir, the profits which wlll be 
available will be very useful for 
long-term financing of industries. 
Because, in the case of life insurance, 
you cannot risk the life funds in long 
term financing. But in the case of 
general insurance, as soon as the year 
is over, the risk expires and )'ou CIID 



Ruolution re: AGRAHAYANA 11, 1882 (SAKA) Nationalisation of 3692 
General Insurance 

Invest the profit for long term 1\nan-
cing of Industries. By a judicious 
utilisation of the large premium 
income that must necessarily come to 
a nationalised general insurance con-
cern,-and the premium income will 
grow larger and ever larger year by 
year-both the public sector and the 
private sector Industries can benefit 
and that is another argument for 
natlonalisation of general insurance. 

The scope for economy is enormous, 
an:! so is the scope for saving foreign 
exchange. In these desperate days, 
we are short of foreign exchange and 
we certainly need to explore every 
avenue for saving foreign exchange. 
As regards economy, the procuration 
expenses are ruinious. The expense 
ratio allowed to medium size com-
panies Is 40 per cent out of which 30 
per cent is spent on procuration. 
What can you expect these companies 
to do by way of paying suitable 
salaries to the employees or by way 
of other buslnessUke ventures? A 
large proportion of these procuration 
expenses also Is wasted on rebates 
and Illegal commission. Nationallsa-
tion will avoid all this. It will elimi-
nate Illegal commissions and It will 
elmlnate rebates and thereby «et 
more money and al50, If will be able 
to reduce the procuration expenses to 
a lar«e degree. This I, amply demon-
strate:! by the fact that the expense 
ratio of the Life Insurance Corpora-
tion's subsidiaries Is rapidly going 
down, while this Is not the case with 
the private sector In general insur-
ance. 

Rel(arding marine Insurance, due to 
outs1de competition the rates of 
marine Insurance a.:e too low here. 
They are uneconomical and almost 
every company undertakinll/ marine 
Insurance Is suffering loss. The marine 
Insurance department Is only supPOrt-
ed by hill/h tre rates. A natlonaUsed 
general Insurance scheme can do 
mUch to eliminate uneconomic compe-
tition and put both marine and fire 
Insurance on • rational basis. 

Then there is the huge drain of 
foreign exchange through reinsurance 
treaties. About Rs. 4 crores of foreign 
exchange are drained out of this 
country through reinsurance. It is a 
well-known fact that the larger the 
amount of business and the bigger 
the spread of business, you can 
attract more favourable treaty charges 
for reinsurance. It is a well-known 
fact that New In1ia, due to its large 
business, receives full reciprocation 
for reinsurance premium ceded 
abroad. It receives more than it 
secedes. Smaller companies lose or 
reinsurance, and they are not in 
such a position as the big ones. A 
nationalised concern will be in a 
much better position than New India, 
because it will have a much greater 
spread of business and it will have a 
much larger volume of business than 
New India can ever aspire to have, 
and as a result, it will have more 
favourable treaty charges, and there-
by it will not only save Rs. 4 crores 
but probably earn foreign exchange 
in the bargain. 

Also, our vessels are now mostly 
insured in London, which is a drain 
on foreign exchange, and if we 
nationalise general insurance com-
panies, we can, with our larger reso-
resources, insure our own fleet. This 
is very important aspect, because, as 
our plans go on, as one plan follows 
another, our maritime fleet is bound 
to increase. 

Then there will be a saving in 
taxes. As I said, through rebates, 
many wrongful gains are made, and 
also through share speculations. The 
gains made through rebates are 
shown in false accounts and as a 
result we canont detect the amount 
of surreptitious gains which are made. 
It has been conjectured or estimated 
by experts that about R!. 2 crores go 
by way of surreptitious gains and at 
least Rs. 1 crore is lost in the shape 
of taxes. Perhaps much more is lost 
In that way and we can easily avoid 
that evasion of tax. All this Is to the 
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benefit of nationalisation of general 
insurance. 

What can be said against nationa-
lisation? I cannot conceive of any-
thing being sald against it except that 
the charge~ for compensation will be 
too high. I do not agree to that, 
because the charges for compensation 
cannot be too high. Because, the 
total assets of the insurers today, 
believe, is about Rs. 63 crores, and 
the gross premium income already is 
Rs. 29,66,37,000. That premium 
income is bound to go up considera-
ably and profits are bound to be made, 
and as a result, if we spread our com-
pensation, we can easily take over the 
business and manage the compensa-
tion and in fact milk the business in 
future years. For paying compensa-
tion, there will not be any difficulty. 
Even if there be some difficulty m 
paying compensation, in view of the 
malpractices prevailing and in view 
of the economy that can be effected 
thrC!ugh nationalisation of general 
insurance, in view of the foreign ex-
change that can be saved, in view of 
the healthy growth and development 
that can be infused into the indlL>try, 
in view of the benefit to the employees, 
in view of the benefit, through the 
expansion in the new venture, to the 
people, this is an undertaking worth 
going in~o. This is a thing that the 
Government should, in the interests 
of the country, undertake and find the 
money for. 

Shri P. B. Patel: Mr. Chairman, I 
have heard my two hon. friends; they 
want that all general insurance work 
should be nationalised. I think with 
their ideology, they are on the right 
path, because they derive this thought 
from Russia, and in Russia everything 
is nationalised. So, it would be 
naturally proper for them to ask for 
nationalisation of general insurance. 
But let me tell you that Russia is not 
the only country in the world. In 
European countries, other than Russia, 
and in the United States and Canada 
and other countries, there are general 

insurers. They do this work and there 
it is not wlth the public sector but in 
the private sector. linterruption). I 
am not of the view that if need be it 
should not be nationalised. But we 
shall have to conslder whether the 
country will gain thereby, that is, by 
na ,ionalising general insurance. 

Let us see the progress made by the 
general insurers in the last five years. 
We tind that m 1953, the premlum in-
come was Rs. 16,02,74,OUO, and in 19;)H, 
the estlma.e was Rs. 24,117,79,000. So, 
the progress is about 45 per cent to 
50 per cent. When we see the progress 
bemg made by the Indlan compames, 
is lt proper to create doubts m the 
insurance management that general 
insurance will be nationalised.? Such 
doubts WIll ra.her hamper our pro-
gress. 

Furthermore, we have to comete 
with the br.tlsh companIes because m 
Inma there are abou. 110 Inman com-
panIes and 87 non-Inman compames. 
Non-lndlan companles are registered 
in U.K. and o iller countrles and 
naturallY they have gcit very good 
financlal baclting. If we losely talk 
of nauonalisawon, na.urally that WOUld 
unpede the progress which is beme 
mad.e in insurance work. So, I was 
proposmg by my amendment, which 
has been dIsallowed, that we shou.d 
deClare that for 20 years there will be 
no natlonallsa.lon. Alter all, 25 years 
is not more m tne life of a natlOn. My 
fr.ends may be in haste because they 
want everything to be nat.onalised, 
but that is not our policy. 

We have accepted both the private 
sector and Lhe publlc sector. That is 
the Government's policy. At the time 
of nationahsation of life insurance the 
mat.er was discussed and at that t;.me 
we did not touch general insurance. 
The opinion of the country then ex-
pressed was; let !lfe insurance be in 
the public sector and general insur-
ance in the priva,e sector. After that, 
the matter was discussed in the Rajya 
Sabha and there also, the same opimon 
was expressed. Again, We are discuss-
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ing the matter today. What will be 
the repercussions on the insurance 
companies? The management will be 
always thinking, today the resolution 
has come for na~ionalising general 
insurance; after 2 or 3 years the same 
type of resolution may come and some 
day general insurance may be nationa-
lised. So, they will not put all their 
life and vigor into the insurance work. 
When we see from the figures that 
they have made pogress by about 50 
per cent, I do not think there are pro-
per grounds to interfere in their pre-
sent working. 

Let us consider the other thing also. 
Out of Rs. 24 crores, I think we are 
having Rs. 12 crores from abroad. Our 
Indian companies are doing insurance 
work abroad also and they get as 
much premium from abroad as they 
get within the country. It is a good 
sign. So, if we encourage our insur-
ance companies, they will do better. 

In 1953, the non_Indian companies 
were doing better work. In 1953 they 
got 43 per cent. gross premium in-
come of the whole premium income of 
the country and today they are getting 
about 32 per cent or so. That shows 
that our companies are doing good 
work even in competition with the 
non-Indian companies. 

Shrl Sadhan Gupta: Rebating. 

Shrl P. R. Patel: For the satisfaction 
of my hon. friends, I would refer to 
some figures given in the Indian In-
SU7"ance Book, 1959. (Interrupt'on). 
At table 6, it is said that the net claims 
for Indian insurance was 39· 9 per cent 
and .the expense of management, in-
cludmg commission was 45' 0 per cent. 
In the case of non-Indian companies 
registered in U.K. and other big coun-
tries, the expense of management in-
cluding commission amounted to 50·6 
per cent. Does it not show that our 
companies are managed economically? 
Does it not show that fllr their 
management and commission our 
companies spend less than non~Indian 
insurl!i"S? If these fill11'es do not 

appeal to my friend, I have nothing to 
say to him. Accordlng to table 6, the 
net CI8lIIlS on risk covered paid by 
Indian insurance is 39·" per cent. 
whereas in the case of non-Indian 
companies, it is only 23·3 per cent, 
whlen 15 less than the fi&ure for Indian 
companiel. 

So also in reiard to marine insur_ 
ance. My frienC1S will agree that we 
have to compete with foreign com-
parues outslQe. Here also in the case 
of Indian insurers, the net clamlS 
come to about 69: 4 per cent. For non-
Indian insurers, it comes to 50' 1 per 
cent. For expenses including com-
m,ssion, Indian insurers spend in 
marine insurance 27' 8 per cent, while 
non_indian msurers spend 38' 3 per 
cent. ThiS clearly inl1lcates that our 
companies fare well in competing wi.h 
the non-Indian insurers. At the same 
time, the expense ratio is much less 
compared to non-Indian companies. 
Regarding commission, from table 14 
you will see .hat in India of the claims 
regarding tire the claims payable is 
36·1 per cent, COmmiSSion 14.3 per 
cent and expenses including business 
expenses etc. 32·8 per· cent. In the 
Uruted Kingdom reg,stered Companies 
the Claims payable is 22'8 per cent. 
commiSSion 14 percent (a difference 
of ·3 per cent) and expenses 32'6 per 
cent. In New Zealand registered com-
panies the claim payable is 20' 2 per 
cent, commission 13·9 and expenses 
38'1 per cent. much more. In France 
the registered companies claims pay_ 
able is 28'9 per cent, commission 14·" 
per cent (much more than what we 
pay) and expenses 44'1 per cent. In 
the United States of America register-
ed Companies the claims payable 15 
29:3 per cent, commission 14'4 per 
cent and expenses 39' 9 per cent in 
tire. Here I do not refer to marine 
and miscelleneous insurance. 

These show that our companies are 
doing well. The only argument 
against private insurance is that they 
~o not take cattle insurance and crop 
msurance. But we are just beiinning. 
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Al'er independence foreign compaTlles 
were comnettng with them. Naturally, 
it will take time. For crop insurance. 
I think mv friends must be knowing 
tha' the PQniab Government h,.s ma~e 
a very good beginnln~. Rel!arding 
cattle insurance. my friends who are 
sitting there. the Communist frienils. 
they can ask the al!ricul'ur'sts to start 
one comn'lTlV and see how they 
manage. Whether they misappropriate 
or not, let time decide. 

Shrl S .. othan G1QIta: We want you 
to nationalise. 

Sbrl P. R. Pat.,1: You have to stRrt 
one co",,,~,,v. gain experience and be 
wI.e thereby. 

8hri SadhaD G1QIta: We do not 
believe the private sector. 

8hrl P. R. Patel: There are some 
charges that more rebate is being paid. 
That is a universal disease. prevailing 
not only in India but all over the 
wodd. The reason is that the com-
mi.s;on marcin is 14 per cent. very 
much less. Since we are now mana-
ging four companies, Jupiter and 
others, I would like to know what the 
expense ra'io of the Government is. 
Are we able to work them within 14 
per cent or we have to pay mo~e. 

When the commission to be paid can_ 
not be more than 14 ner cent natural-
ly travelling and other expe~ses are 
granted. If you want the companies 
to progress and if you cannot give 
more than 14 per cent as commission, 
then you have to give other facilities 
like travelling expenses and put them 
under management expenses. How-
ever, it is under control at the same 
time; it is not more. Because, our 
management expenses are much less 
than those of non-Indian insurance 
companies. In this context I want to 
read one article written by Shri Ajoy 
Das Gupta. 

8hri S. M. BaDer,Jee: Don't read that 
paper. 

Shrl p. B. Patel: I am not a puritan 
not to read Communist literature. I 
read all literature. If you come to 
my place you will ftnd more books on 
Communism, because without studying 
them I cannot reply. 

8hri T. B. VittaI Baa: We are happy 
to hear that. 

Shrl P. B. Patel: There are the re-
marks on malpractices, rebating, pay-
ing more rebate, more commission and 
writing them under other heads: 

"These vices Rre not by any 
chance conftned to the New 
Asiatic. Rather, the entire trade 
has been engulfed by them. Ask 
any manager of general insurance 
companies and he will tell you the 
way they have to secure business." 

ThIs is done In America and other 
countries also to secure more business. 
So, I would submit that my frieads 
should not be averse . . .. 

8hrl 8adhan Gapta: To iIIegalities. 

Shrl P. R. Patel: '" to private 
sector doing Insurance business. After 
all, the shareholders generally come 
from the common class. Now under 
the present rules a man who begins a 
new company has to have more shues, 
but if you see the position some 8 or 
10 years ago. the figures will show that 
about 90 per cent of the shares are 
held by the common people and not by 
rich people. The tact that shares in 
the insurance companies are distribu~­
ed among the common class Abows 
that It is in reality in the public sector, 
In the real sense of the term, for which 
we have to coin a new word. Because, 
if any individual does any work that 
is in the private sector. If some family 
does business. that should also be 
termed prlva~e sector. But when 
shares are offered to people and they 
subscribe, that company should be 
called a public sector company. What 
is dOlie by government in a sector 
should be called Government sector. 
My han. friends desire that leneral 
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insuranee should be in 
sector. 

government 

They want it because in Russia, if 1 
mistake not, they have got a State 
Insurance Company of the Soviet 
Union, called INGOSTARCH. How-
ever, to get re-insurance they had to 
start another company, called the 
Black Sea and Baltic Insurance Com-
pany, which acts as the outlet for 
placing re-insurance in London and 
other markets. So, for placing re-
insurance and getting re_insurance 
they had to start a separate company, 
not in the Government sector. From 
this you will see that my friends who 
want that general insurance should be 
in Government sector are guided only 
by their ideology and nothing else. 

If you look to the investment of 
these companies, a large part of it is 
with the Reserve Bank-see table 9. 
The security deposits of Indiaa 
Insurers with the Reserve Bank comes 
to Rs. 2,69,12,000. Other securities, 
that is, securities of municipal corpora-
tions and other bodies, comes to Rs. 
8,55,000. Their investment in co-
operative banks and debentures comes 
to Rs. 3,63,000. So the money is with 
the Reserve Bank, and the non-Indian 
insurers also pu t their money. 

Shrl T. B. Vittat Rao: Out of a total 
of how much? Will you give that 
.abo? 

Shri P. B. Patel: I will give the 
total also, please do not make haste. 
The total is Table No.7, They have 
their investments in Central Govern-
ment securities, State Government se-
curities, foreign government secu-
:pities, municipal, co-operative and 
trust securities, debentures 
of Indian companies, prefer-
ence shares of Indian companies and 
so on. And tJ.'leir assets in 1956 were 
Rs. 43 crores and in 1958 they went 
up to RB. 51.79 crores. So they are 
increasing their assets, they a~ in-
creasing their work, they are increas-
ing their work abroad, and they are 
making progress. Under the circum-
lIlanCes whether it would be prope!" to 
nationalise general insurance is. 
1449 (Ai)LS-8. 

matter which has to be carefully con-
sidered. 

The only argument that has been 
put in by my bon. friend is that 1lhey 
do speculation in shares, and if the;,-
lOSe anything they put it in the com-
pany. But my friend did not give any 
instances; it was a g~neral remark. If 
such be the fact, naturally the audi-
tors are there, and there is govern-
ment cOilltrol also. We have rot two 
Acts to control this insurance busi-
ness; one is the Insurance Act, and 
the other is the Company Law. We 
have amended bhe Company Law very 
recently and Government shall have 
mere control over <the companies. 
Now, with these two Acts, if there be 
anything wrong, Government will 
have powers to oorrect it. 

My hon. friend saYs that New Asia-
tic wrote off their losses in subsequent 
YEQrs and made up the ~ame. There 
is nothing wrong in it. If a man 
loses twenty lakhs of rupees and ever;,-
year he writes off five la khs and in 1he 
end makes good tJ.'le loss, after all 
there is no misappropriation. It is 
writing off of losses. 

Shri SadhaD Gupta: Why dDefl not 
the auditor think so? 

.shri P. B. Patel: In this case even 
the Government has been pleased to 
appoint two directors. So the ques-
tion does not arise. Government has 
considered the matter. And there is 
one thing more, namely that this fact 
was brought to light by t.'le directors 
in 1956. They took action against the 
two officers who did this. One was 
dismissed and the othpr was de-grad-
ed. And I think this happened in 
Canada. So the directors were prompt 
enough to take action, and this 
question came up before the Gov-
ernment perhaps in 1958. So, two 
years earlier the Company had taken 
action. My submission, therefore, is 
that when the di1lectors find some 
fault, they take action. 

What ·have we done? In the L.I.C. 
there was the Mundhra affair in which 
1Il0re than a crore of rupees wu 
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involved. What did we do for that? 
We won't like to de-nationalise life 
i.surance, but we took action against 
the officers. Naturally, in any com-
pany where the directors find that 
some fraud is :!one by some officer, 
when the fraud comes to their know-
ledge, they take action. What more 
can they do? 

For instance, YO'l will find in our 
Audit Reports that there are instances 
of misapropriations here and there in 
several departments, and if some per-
SOll3 have bee" responsible, action 
would be there. Is it proper to say: 
na,tionalislil the whole thing. That is 
no argument. 

Then my hon. friend said that big 
companies are there and they are de-
vouring a large part of the business 
and the small companies -do not get 
business. For that what remedy do 
b.'ley offer? That all the companies 
be nationallsed, large and small. Is 
that the way? In that case let us 
help the small companies, let us merge 
them with the big companies and put 
general insurance work on very 
It.eal thy lines. 

So my submission is that my friends, 
naturally, in their zeal and in view 
of their ideology have put in 1lhis re-
solution. But I think this is not the 
proper time. let us wait and see. 
Let us see the work of general in-
8Ill'arlce for twenty or twenty-five 
years, and whichever be the govern-
ment it will look into the matter 
then. That is all that I wish to sub-
mit. 

Shri Tridib Kumar Chaudhurl 
(Berhampore): Mr. Chairman, I would 
not have commenced my speech with 
a reference to ideology but for the 
lact that our esteemt>d friend who 
spoke just before me and who was 
occupying these benches till 1lhe other 
day and has now crossed the ftoor has 
become very much vociferous in de-
nouncing what he supposes to be com-
munist ideology. Whenever any talk 
of nationallsation comes up, he equ-

General Insurance 

ate, it with communism. But may 
I remind him of a vcry modest docu-
ment--I hope he wil1 concede it is a 
modest document--known as the Ob-
jectives Resolution of the Avadi Con-
gress. There the Congress Party itself 
has declared its objective as bh.e esta-
bli~hment of a socialist pattern of 
society. And in the Economic Policy 
resolution of Avadi it has been speci-
fically stated that the State will try 
gradually to occupy strategic posi-
tions in the induslriai and investment 
field. It is from that point of view that 
I ask for the nationalisntion of general 
insurance business. 

We have already seen how the na-
tionalisation of life in,urance business. 
has put almost t.he command of the 
investment market in the hands of the 
Government. We haVe seen, and we 
have known, how th" so-called cap-
tains of industry and finance come 
and meet our L.I.C. chiefs, their In-
vestment Committee people and even 
sometimes the Finance Minister tD 
plead with him how to invest the in-
vestible funds that life insurance 
bUSIness has put at ~h"! disposal, com-
mand and control of the Government. 

Here I would not deal with the 
scope fOr expansion vf general insu-
rance business. 

It has already beeu 5ta'",1 here what 
a colossal premium in"':'" ",'Us gene-
ral insurance has. Of ""urse, it wilI 
expand many times n:ore, but already 
we fiJnd that the total gross premium 
income of Indian ir..surers is to the· 
tune of Rs. 30 eror"s and the net 
premium income of roreign insurer-
I have here only I.he net premium 
income--would come to about Rs_ 
7,19,00,000. The gro.lS premium in-
come may be somewha,t higher. The 
assets of the India.n insurers are 
Rs. 381 crores and of the foreign in-
surers more than Rs. 11 crores. If we 
look at the way in which bh.e total as-
sets of general insurance business of 
Indian insurers are distributed, we 
find that nearly 27 per cent of their 
assets are invested in deventures (J[ 
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Indian companies, preference shares of 
Indian companies, urdinary shares of 
indian companies, land and hoUSe pro-
perty and so on. That is to say nearly 
30 per cent or or.e·tr.ird of the assets 
which goe" for inves!ment in the pri-
vate sector would come into the hands 
of the public sector a!1d to that ex-
tent the strategic corr.and of hlle State 
over the public sector would increase. 

This is neither ~{\ciaiism nor Com-
munism. This is only one small part 
of the private sector business which 
the State must take under its control 
if it wants to retain the partial stra-
tegic control whim it has already 
achieved by nationali<mg the life 
insurance bU5.ines3. 

A refE'rence hac. been made to the 
monopoly positil!)Il of several com-
panies and the nam" of one company, 
the New India, has already been 
mentioned here severa! times which 
controls an inordinately large propor-
tion of this business. But according to 
the information that I have been able 
to collect I find t""t all the respect-
able names of our blg business and 
all the leading monopoly capitalist 
groups aTe represented here. I do not 
want to attach allY odium to these 
names. They are honoura.le houses 
se:rving business and industry accord-
ing to their own likes and also make 
1Il0ney. But I find that I>he Tatas are 
there--New Indh. as everybody knows 
is a Tata concern-the Birlas are there, 
FafatIal Gaganl$tai:, Lala Shri Ram 
etc. 8f'e all there. 

Mr. Chairman: oelieve it is not 
proper to mention hon. Members' 
names. 

Sllri Sadhan Gupta: These are 
names ot the howes that are repre-
sented. 

Sllri Tridib Kuru"r Cbaadburl: The 
general insUf'ance business and flhe 
c:cmtrol over the premium income of 
this industry is olle of the avenues 
through which these esteemable 
gentlemen control our national eco-
nomy. That is a power which we 
must take away from their hands. 

I have only one other point. A point 
is sometimes made out that nationaIi-
sation of general insurance would not 
be very proper because under pu'Jlic 
management, general insurance 
business will not be ~le to make 
much headway. A; you know, al-
ready, because certain General insur-
ance companies were under the con-
trol of old private Life insurance com-
panies and t,heir b:Jshess has been 
taken over by the L.I.C., these compa-
nies have also come practically under 
the management of the L.I.C., that is 
under public management. From the 
figures that I have in my hand, I find 
that this Government control, the 
General insurance companies have in-
creased their net p,'emium income 
within two years from Rs. 1 crcres 22 
lakhs to Rs. 2 crores and 64 I.alclLs in 
1959. In the course of three years, they 
have increased their premium income 
more than 100 per ('ent. This is no 
mean achievement to the credit of the 
public sector and the L.I.C. 

I can end my speech by expressing 
the hope that the hon. Minister will 
feel proud of the achievement of the 
L.I.C. and he would also show equal 
determination, bec311se success is 
there, to take over General insurance 
business by the Government. 

Dr. Krishnaswami (Chingleput): 
May we know how many Members 
are here I want tile Members to be 
counted. 

Mr. Chairman: After Five, Members 
are not counted. 

SIlri Nath Pal (Rajapur): If the 
Members ~ not conn ted, any conclu-
sion the House has reached does not 
eoun·t. 

Mr. Chairman: No, no. 

17 Ian. 

The Depl&ty Minister of FiDance 
(SIlri B. R. Bbaptl: Mr. Chairman, 
I am very glad hon. Members have 
debated this important question. 
The bon. Mover of the Resolution, 
Shri T. B. VittaI Rao based his Reso-
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lution on three grounds. This is what 
he said. Because the L.I.C has done 
a very good job, because the insurance 
of cattle and crop has to be taken up 
aDd developed, and also because there 
are large-scale malpl'actices in the 
working of General insurance, the 
panacea that he offers is that this busi-
ness should be nationaliaed. In addi-
tion to that, his hoo.. oolleague Shri 
Sadhan Gupta said that there is a lot 
of under-cutting going on, that there 
is ~ope, for econelllY and that there 
is a Ih'ain which he described as a 
large drain on foreign exchange, and 
on these additional grounds, General 
insurance should be nationalised.. 

My hon. friend, Shri P. R. Patel, who 
has studied this question, has been 
able to clear some of the issues. He 
has quoted from the Year Book and 
largely tried to show that the condi-
tion of the Indian insurance companies 
is not as bad as has been made out 
He has shown that though there ~ 
room for much improvement, there has 
been a steady progress iR their work-
ing. The main difference between the 
Indian and non-Indian companies lies 
in the fact that whereas non-Indian 
companies are able to attract qualita-
tively better business, the Indian com-
panies are not able to do this, result-
ing in a higher claim ratio. Some of 
the Indian companies which have big-
ger dimensions of operation and much 
better qualitative business may show 
better profit, but on the whole the fact 
~tands that the profit in this sector oj 
insurance is not very high, at least 
not that much as has been made out. 

I may give a rough estimate of the 
profits in general insurance business. 
Though in the Insurance Year Book 
of 1959 a total of Rs. 207 lakhs Is 
~hown as having been appropriated in 
various ways, it may be pointed out 
that only Rs. 40 lakhs out of this were 
provided for dividends and Rs. 20 
lakhs carried fOl-ward, the entire 
balance being utilised for certain ex-
penses, taxes, reserves etc. Rupees 40 
iakhs for a paid-up capital of Rs. 19 
crores comes to only 4 per cent. 

Though a small number of Indian com.. 
panies has been declaring steady divi-
dends, it has to be pointed out that 
nearly 46 companies did not pay any 
dividend in respect of the year 1958. 
It may, therefore, be seen that there 
is not much profit in this business. 

If we examine the points in favour 
of nationalising general insurance, we 
will soon come to the conclusion that 
they do not hold much water. Refer-
ring to the question of crop and cattle 
insurance, it has been said that if 
general insurance is nationalised, it 
will be able to take up any amount of 
business. In support of this argument 
it has been pointed out that the L.I.C. 
has been able to go to the rural areas. 
But I do not think that by mere natio-
nalisation of general insurance, we will 
be able to enter fields which have not 
been covered as yet, particularly the 
rural field where crop or cattle insur-
ance lies. It is the field of the State 
Governments. Some of the State Gov-
ernments, as has been pointed out by 
the hon. Member, have taken up thil 
question of cattle and crop insurance. 
They are very important in a rural 
economy, and a progressive rural eco-
nomy will have a place for them, that 
is true, but to use that as an argument 
for nationalising general insurance, to 
say that nationalisation will give a 
fillip to cattle and crop insurance, has 
hardly any strength in it. 

Similarly, he has said that L.I.C. haa 
made phenomenal progreSl, therefore 
we must nationalise general insurance. 

8hri 8adhan Gupta: Subsidiaries. 

8mi B. R. Bhar:at: Even the subsi-
~.iaries. Shri Tridib Kumar Chaucfiluri 
says let us increase our strategic con-
trol of the private sector. He haa 
quoted the Avadi resolution. I may 
say that We stand by socialism, we are 
building the foundations of socialilllll. 
The structure of socialism is comin, 
up step by step. We have a dominant 
public sector wh;ch is growing, the 
pace of industrialisation is going up, 
we have a rural economy that is com-
ing up, and the various plan! are 



3707 Resolution re: AGRAHAYANA 11, 1882 (SAKA) Nationalisation of 3708 
~eTal Insurance 

building the foundation of socialism. to stop such malpractices. Let U8 
Instead of directing our attention to think about it, and see how we can 
building up the foundations of social- remove them. I shall try to point out 
ism, simply saying that we have only what those malpractices are and haw 
to take up nationalisation of a tiny We can remove them. To say that 
sector of the economy irrespective of there should be regulation and control 
merits and that it will prove a bulwark is one thing, but to say that we should 
of socialism is a view with which I do nationalise tile industry ad then all 
not agree. these malpractices will disappear and 

Hon. Members would recall that 
when life insurance was nationalised, 
the then Finance Minister made a deft.. 
nite distinction between lite insurance 
and general insurance business Our 
position today stands the sam~. We 
took over life insurance for di1!erent 
reasons. The first was that we should 
have large resources for public funds, 
but, by nationalising general insurance, 
we were not going to get thOSe re-
sources. Secondly, general insurance 
business, or rather, the pattern of 
,eneral insurance, particularly marine 
insurance was of such a highly tech-
nical nature that it would not be pro-
fitable or advisable to take it over. 
Of course, we have got three subaidia-
ries, and they are doing well, and we 
are getting very good experience in 
tilat line. That is true, and we want 
to continue that, and we want to deve-
lop that. But the point stands that if 
you look to the merits of the case, if 
you look to the varioUs faclors involv-
ed in it, If you have a realistic ap-
proach and not proceed in some undue 
enthusiasm, I think the case tor natio-
nalising ,eneral insurance Is not a 
very stron, one. 

Shrl Trl4i1l J[lIIIW' Ch .. dh.rI: :May 
I ask one question? 

Shrl B. B. llllapt: I shall answer 
all questions later. Firat, let me ftnlsb 
the points that I want to make. 

The third plank for nationallaatlon 
is that there are malpractices. It Is a 
Yery complicated issue. I agree with 
the hon. Member that there are mal-
practices in this busineu, I do not deny 
that, and every effort should be made, 
from the point of view of the indUitry 
a. well as Government and ParUament 

all problems will disappear is quite 
another. I agree that there is room 
for improvement in the working err 
the companies, and there are many 
malpractices existinC in their working. 
Let US examine what these malprac-
tices are. 

The first thing, as was pointed out 
by my hon. friend Shri Sadhan Gupta, 
is the practice of rebating and extra 
commission payment. There are other 
malpractices such as illegal rebates, 
payments of extra commissions and 
also falsification of accounts. It by any 
measure, such things are stopped or 
considerably reduced, then, naturally, 
the premia will be reduced. In ad-
vanced countries, the premia are being 
reduced from time to time by force err 
competition or by governmental regu-
lation, so that the policyholders let 
the benefit of reduced premia. Hera 
also, this should be done. It, there-
fore, these malpractices are stopped, it 
does not mean that all that amount 
would be a profit. Nationalisation 
merely with a view to curbing or stop. 
ping these malpractices will prove a 
mirage, as the benefit of such saving 
should go to the policyholders in the 
shape of lower premia. 

Similarly, another point was made 
In regard to the drain In foreign ex-
change. It was aald that because at 
reinsurance placed with companies out-
side India by the Indian insurers and 
foreign. insurers operating in India, it 
appear" that there is some loss of 
foweign. exchange every year. Some 
ftgure was mentioned in this connec-
tion. I am not able to say whether 
that figure Is correct, but it Is admit-
ted that there I" 101. of foreign. ex-
change on this account; that Is true' I 
admit that there Is lome loss of fore~ 
exchange. This 10811 is perhaps due to 
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the Indian insurers not being able to 
get sufficiently good terms from the 
re-insuring companies abroad, and to 
the foreign insurers operating in India 
not bringing into their Indian account 
thll reinsurance business they obtain 
in exchange for re-insuring Indian 
business abcoad. Any effort made to 
save this foreign exchange should be 
done in a direct manner-that is what 
I want to plead with the House-by 
some sort of regulation and control of 
reinsurance of Indian business abroad. 
Nationalisation by itself is no solution 
for this. Even after nationalisation, 
we cannot do away with reinsuring 
with countries abroad. Channillising 
of the reinsurance to be placed abroad 
through one 0:" two big institutions or 
by gaining experience of bargaining 
with the foreign reinsurance market, 
it may be possible to reduce this loss 
of foreign exchange by stages, avoiding 
the loss altogether in due course. 

Then it was said that foreign com-
panies are ruling the roost and are 
taking away a big share, having a big 
monopoly. As is quite evident from 
the figures given in the Insurance 
Year Book, the share of business of the 
foreign insurance companies is going 
progressively down. From 40 per cent, 
it went down to 32 per cent or 33 per 
cent. The only point is that through 
their experience and operations they 
are able to get the type of business 
which is qUalitatively better. 

I have dealt with a number of points 
raised on specific matters. I do admit 

. that all is not well with general insur-
ance business in this country. There 
are several malpractices prevalent on 
a wide scale. I carefully refrain from 
any comparisons between this section 
of the private sector and other sections 
of the private sector in this matter of 
malpractices and evils. But I do say 
that Government are fully alive to the 
realities of the situation. In fact, I 
may say that Government haTe done. 
their best in the matter within the 
limited sCOpe of the powers available 
to them so far. I will examine this 
point much further to show that we 

are trying to augment our powers of 
regulation and control as much as we 
can within the ambit of the legislative 
power available to us. Whenever un-
desirable features in the working of an 
insurance company have come to the 
notice of Government, they have 
promptly ordered an investigation into 
the affairs of the company, making use 
of the powers under section 33 of the 
Insurance Act, When the report of the 
investigation is received, Government 
take quick decisions against the party 
concerned within the limitations im-
posed by statute. There is a power 
given to Government by the Act to 
appoint one or two government direc-
tors on the board of directors of an 
insurance company. Under the Gene-
ral Insurance Act, we do not have the 
power to appoint an administrator, as 
We had on the life side. Whatever 
powers We have, we are fully utilising 
them to prevent any malpractics that 
may occur. 

It is not desirable to mention the 
names of insurance companies against 
whom some action or other has been 
taken. But since the names of two 
insurance companies have been men-
tioned, I would like to inform the 
House how promptly we have acted in 
the matter and there is no cause for 
worry on that account. I am refer-
ring to the New Asiatic Insurance 
Company and Ruby General Insurance 
Company. When certain matters re-
garding these two companies came to 
the notice of Government, prompt 
steps were taken to get the a1fairs 
thoroughly investigated. How well the 
investigation was carried on may be 
seen from the findings of the investi-
gation auditors in the case of the New 
Asiatic. The main points were dis-
closed to the HOuse in answer to a 
question by my hon. colleague. Two 
Government Directors were appointed 
to the Board of Directors of the New 
Asiatic in order that they may locate 
the responsibility for the misdeeds. 
Their report is still awaited and it is 
hoped that it will be forthComing soon, 
wheR Government will certainly con-
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.sider what further action has to be 
taken in the matter. 

In the case of the Ruby, the salient 
.points in the report of the investiga-
tion auditors were communicated to 
the company. The company's reply 
has been received recently. It is under 
consideration. I am mentioning this 
.only to show that Government are 
doong their best taking all circum-
sumces into consideration. Govern-
ment are not to blame in any way if 
things in general insurance are not 
better than what they are at present. 

In this connection, I may be per-
mitted to say a word about how our 
machinery for regulation and control 
works. The Department of Insurance, 
the Department under the Controller 
of Insurance, a statutory officer, func-
tions there. These powers are at 
present extremely limited as far as 
general insuran<:e is concerned. But, 
even with this limitation, of powers 
and functions, the Department has 
been carrying on well and the general 
insurance companies, big and small, 
Indian and non-Indian are feeling the 
extreme efficiency of this Department 
and the effective enforcement of the 
provisions of the Insurance Act. The 
hon. Member was quoting some of 
these figures. Although the claims 
ratio is higher, the commission and 
the other factors were more compar-
able with other countries. They reflect 
the efficiency of this Department be-
cause we have been rather strict on 
these general insurance companies. 
For example, we have been insisting 
that the expense ratio must be main-
tained within a limit. Then, in the day 
to day functioning and other things 
we haVe been trying to tighten them 
up. The Department has been doing 
very useful service in bringing to the 
notice of the Government not only the 
failings and shortcomings of indivi-
dual companies promptly but also the 
malpractices and evils in the business 
as a whole, at the same time going 
to the root causes and pointing out 
the fundamental defects. In the ad-
ministration of statutory powers, the 
Department has been showing a com-

mendable impartiality and discharging 
its thankless tasks without fear or 
favour. Even our three government 
subsidiary companies have got to keep 
to the line though they have been do-
ing well. So, in paying a marked tri-
bute to this Department, I am doing 
no more than doing justice to it. 

Now, there is one factor. We have 
talked about malpractices. But I 
would urge the House to appreciate 
this point that these malpractices are 
there not because there has been any 
overlooking on our part but becaus~ 
the trade has been functioning in a 
peculiar manner. There is mutual dis-
trust and competition. In 
their mutual distrust, the companies 
are not tackling the root causes of 
their present plight. It is my bounden 
duty to tell these companies that they 
should shed their suspicion of one 
another, get together in a constructive 
spirit and tackle the fundamental 
evils. In any such genu tine efforts 
they may make, they may count on the 
full and active co-operation of the 
Government. General insurance !)usi-
ness is one section of business in India 
where there is a special Act, a se-
parate Government Department to ad-
minister the Act, a statutory Associa-
tion with its Executive Committee, 
Code of Conduct and Administrative 
machinery. Reference was made to 
that Code of Conduct. It may not ha\'e 
worked in certain matters; for ex-
ample, in rebating, it may not have 
been very successful. But, certainly, 
in enforcing cash payments for pre-
mium-you know that the practice 
of credit was prevalent in that---it 
has been quite successful. So, al-
though it has not been very effective 
to our desired extent, it has not beeR 
quite ineffective as it has been made 
out to be. 

Then, there is the Administrative 
Machinery fOr which the Government 
has agreed to the Controller of In-
surance being the head, and a statu-
tory Tariff Committee and regional 
Committe!!S to control and reguiate 
the rates of premium and policy COD-
ditions. If with all these, the active 
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and full-hearted co-operation of all 
insurance companies is not forthcom-
ing to make the business cleaner and 
llOu~der, the Government cannot help 
taking further steps to improve mat-
ters. If we find that the business, as 
a whole, is not playing the game cer-
tainly, we will come up and tak~ fur-
ther steps. If more powers are neces-
sary, we will come to this House and 
arm ourselves with more legislative 
powers. But, certainly, we are not 
overlooking. We are not lOOking with 
idle gaze and seeing all these mal-
practices going on. 

The trade has so far failed to evolve 
a system of premium rates on a scien-
tific basis. It has so far failed to c..l1eck 
the foreign exchange drain involved in 
its present pattern of operations. It 
has so far failed to check the funda-
mental evil of payment of illegal re-
bates and the concomitant evil of 
falsification of accounts. The Govern-
ment will not be looking on idly in 
the face of these failures on the part 
of the trade to set its house in order. 
I shall not take any more time of the 
House. I do not feel that there is any 
case for nationalisation of general in-
lUl'8I1Ce business. There are no re-
.ources to any significant extent for 
the purposes of our Plans, in this 
business. The profits in this business 
are slight. The evils in this business. 
to a large extent, may be found in 
.ome form or other elsewhere also. 
We cannot go on nationalising one 
thing after another on this ground. 
But I do not say that nothing need be 
done. 'Regulation and control' is the 
method We propose and Government 
will certainly be making 'regulation 
and control' more and more ~lfective 
by taking additional powers whenever 
they become necessary and essential, 
-until general insurance business is put 
on a very stable and solid basis. 

Sir, with these words, I maintain 
that there is no case for nationalisa-
tion of general insurance at this stage. 
We have ample powers and I oppose 
this Resolution. 

sim 'Warlor (Trichur): May I ask 
one Information? How much amount 

of premium are we paying from the 
public sector undertakings to the 
general insurance? 

Sbri B. R. Bhapt: I do not have 
that figure just now. 

Shri T. B. Vittal Rao: Sir, 1 will 
not take much time of the House 
and I am also not disappointed by the 
Minister's speech because our exper-
ience in this House has been that 
though they reject our suggestiO!13 at 
the first instance, after sometime they 
come and do what we have said a 
little earlier. For instance, when we 
were demanding nationalisation 'Jf life 
insurance, the same thing was said but 
later on they did it. According to 
Shri P R Patel, there should not have 
been any nationalisation of life i!1slll'-
ance or the Imperial Bank of India 
or the Indian Airlines Corporation and 
the Air India International. All these 
things should' not have been nation-
alised because they were showing 
progress and according to Shri Patel, 
when they show progress in the pri-
vate sector, they should not be nation-
alised. Anyhow, they have been 
nationalised. . 

Now, I corne to a recent example. 
We have been demanding for the last 
two years--a decision was taken by 
the Government to manufacture diesel 
locomotives in the private sector which 
We opposed-that they should be 
manufacturea in the public s~tor. 
The Minister got annoyed and he was 
saying that the Government could 
not manufacture every bolt reqllired 
for the railways in the public sector 
and that they had to depend upon 
the private sector. Now, what has 
happened? Only a few days ago, he 
made a statement that a decision had 
been taken to manufacture them in 
the public sector. Therefore, I am 
not at alI disappointed at the Deputy 
Minister's speech asking the House to 
reject this Resolution. 

But he has at least admitted one 
thine that there is a cae for more 
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control and regulatioB, that the pre-
sent powers were not enough, etc. 
liIe has seen the state of affairs in the 
New Asiatic. He says that a iittle 
more is required. If he is serious 
about regulation and control, he should 
have straightaway said in the House 
that the Government is coming for-
ward with legislation for more powers. 
The same thing was debated in March 
m Rajya Sabha and the hon. Minl,ter 
,aid so many things. We have seen 
the state of affairs in the New Asiatic 
and the Ruby? 

If this insurance is also taken over, 
even the little drain that is going on 
In the foreign exchange can be stop-
ped. Then, there should be some 
change in the investment pattern of 
this. Out of a sum of Rs. 52 crores 
with these companies, a little over 
Its. 5 crores is invested in the reserves 
and Government securities. What Is 
\he percentage? Cannot this be in-
ereased? In the case of life insurance, 
when life insurance was not nationalis-
ed, there was a larger ratio. 

In concluding, I say that I am Grate-
ful to all the Members of the House 
who have participated in this Jebate, 
including Shri Patel. Shri Patel has 
riven figures which rather enlightenea 
me but I do not agree with his con-
clusions. Even so, Sir, I thank him. 
Sir, with these few words I request 
the House to accept my resolution. 

Mr. Chalnnan: Is Shri Tridib Kumar 
Chaudhuri pressing his amendment? 

8hrl TrlcUb J[1UDIII" Cbaadhurl: No, 
Sir, I do not press it. 

The Amendment was, btl leAve, with-
81'GWn. 

Mr. Chalnnan: Shall I put the re-
solution to the vote of the House! 

ShrI. T. B. Vittal Bao: Yes, Sir. 

Mr. ChalrmaD: The question is: 

''This House is of opinion that 
General Insurance mould be 
utionalised". 

Those in favour may say 'Aye'. 

Some BoD. Members: Aye. 

Mr. Chaimuua: ThOSe against 
aay'No'. 

Some BoD. Members: No. 

may 

Mr. ChainDa.D: The 'Ayes' have it. 

Some BOIl. Members: 
have it. 

The 'Noes'-

Mr. ChairmaD: We will have the 
diVisiOn on Friday after next. 

Shri S. M. ~: Supposil1g we-
win, Sir, then this will delay nation-
alisation. 

Mr. ChairmaD: We will think about 
that later on. 

17.26 hra. 

BUSINESS OF THE HOUSE 

Shri B. R. Bhagat: Sir, on behalf of 
the Minister of Parliamentary Mairs, 
I have to announce a little change in 
the programme for the next Ncek as 
announced by him this morning. The 
change concerns discussion on the 
present position in regard to produc-
tion, distributiOn and export of sugar 
on a motion to be made by Shrl 
Rajendra Singh and others. This dis-
cussion is now proposed to be held on 
Wednesday, the 7th December, 1960, 
at 3 P.M. instead of 6th December, as 
already announced. 

11.17 hnI. 

RESOLUTION RE: NEW MARKING 
SYSTEM OF VOTING 

-ft~fu~ (~): ~ 
Ii" qq;n" ~'M'f ~m; ~iI" 

''w~~ qmtfil;~ 
~it ~~~~. 
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:[m ~er fq ... ] 
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if ffiN <'1m- ~ 11<:f~R 
if~ ifT fJRf "it ~.;fT 
q,..,. 'Rl1;1 vr if; ffi1: <n: 
wit'T fif;!rr tp:IT 'fT ~ 

'l"{,<'f m ~1 ~ ~, 
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t f.t; qTc: iR '!it ~ Gl%er ~wiT ~ 
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mrr ~GT 'lit ~ ~ ~T ~m I!fi 
m ~ ~ +iT ~ ~VlT lfi11l if 0fTlft 
;;mfT ..rr , 
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'lit qTc: ffi "!~ tT ~ if"!>~ if ;;rT ~ 
WRT <m: flTU ~ it I 

~Rm if; <IR B'! H~~ if ~ 
~ if SM+f m o;[N ","IT'! gil, I 
~ ~ ~ tflIT f.t; Gl%er it ~~ 
~'fiT, cit ~lf '!iT ~'ffiT 'liVn' q m;or 
~ I ~~ ~ ~~ ~ ';QT5fOf 

it ~ 'I>'l' ~VlT 'iffiTlfT, '!;"IT'! ~ 
'!iT~ "!OO, ~~~l!iTf~ 
~ '!iT ~ VlT, f.titft' ifT ill'fffi 'fT. 
mit '!it ~'Rfofi 'fT, ~T l!iT' '{if! 
VlT o;W ~T l!iT ~g; o;W VlT I ~~ 
~ ~ ~ ~ !fTif 'lit ~ 'iRfil' 
R~ rorr tp:IT I IF{ ~n~ if; ~ 
It ~i?: ~T 'WI' o;r~T ~ ~ l!iT~ 
~, o;W IF{ ~n~ if; ~ if ~or­
f'i;rfu;r <I'm: ~ \3-~ ~ tT ~ ~ 
to-~t ~ it ~ q)c: rorr, lII'R 
<OWr '!iT <ro!~ W q-~H I 

~ Sf'fT m WI: tt~" if; 'if'fl'lIT if 
"!<'iT I WI: H~" if; ~~ ~if ~­
f'i;rfu;r emu '!it ~ t t - ~ lfi'UC 
~ crTc: ~ 00 '!it ~~, ~ 
~ trf.t q)c: ~ ~ ~ffi 'fT 
~~-o~ 'R~ 'WI: ~t~" if; "!~ 
if q-¥ t "'T ~T <itc flit fl ~ "" 
~t~" if; ,!OO if; <fR ~ lfi~ 
it ~ fu1t ~ ~ ~ ~~;;r 
~~~: 

"The system of allotting a diffe-
rent election symbol to each candi-
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date in a constituency and placing 
a separate ballot box marked with 
his symbol in the polling compart-
ment was adopted successfully in 
the first general elections and it 
enabled the illiterate section of 
the voters who formed over 83 
per cent of the total electorate to 
vote intelligently and in perfect 
secrecy in favour of the candi-
dates of their choke. 

The percentage of literacy not 
having materially improved since 
the first general elections, the 
system of symbols was continued 
for the second general elections 
by universal agreement. It would 
still be impossible for the vast 
maj ority of voters by reason of 
their illiteracy to mark their votes 
on ballot papers printed as in 
-other countries with the names of 
the candida;es printed on them. 
The secrecy of the ballot would 
have largely suffered if every illi-
terate voter were to be assisted 
by the polling staff in marking his 
vuie on such a ballot paper .... " 

~ ~: f.R<rr ~ 1 ~ ~5 ;;fiR..-

~" '1ft fuiti ~ 1 ~ ~T R; 
~ ;;r-ro;r ~ it ~ ~ ~­
'iO ~m: ~ r...~ it ~~ 
~~ 1 ~ ~ lfifirn;r it ~ 
f.t; ~ffi'r it c; ~ 'fi~T ~ <'I'tq 
~, ~ <'I'tq ~ m: ~ ",FiT 'fiT WR 
~ ~ fuwr ~ at ~ fot1:t 
Ij,~ ~ R; ~ WRT em: 0"'" ~ 
(tifE1(ijl~i)j '!>( "ifi m: '!~ ~ ~ 
<{'Fe (ij 1 ~"Ij '!>( lJ<fi 1 

q;r ~~,~~it 
~~'Ii mmlT~ m:~cr~~ 
~!I[ ~~ ~ ~ fit; ~ fu~ 'liT ;wr lft 
~ ~m:~T'!it~~<r.f~ 
~ if r.R, ~,~ m: ~o, ~o 1iT..-
I;fFIT ~ ~ I ..... . 

!if'" ~ (11ft ~o ~o ~;r ) : 

q;r ~ ~m ~ ~T ~ W f.t; 
~~~~~I 

11ft f.~;a ~: q;jT m ~"~T 
~ ~~m: ~ ~;;ffi 
~ml m: ~~T ~l ~,<:: ~T 
~I ~~~..r'J[~~~fit; 
q;jT ;ft mm llT,¥ ~ 1 itt ~ 
~..r~ it c:~~ 'liT ~"'T'IiT ~ "IT f'li 
~ ~T ~<'IT'I'r ~ m: "ffiT ~ ~, 
13 1'IT<:r Cf'Ii ~ ~;;itR ~<iT gm ~ 1 

q;r ~ 'R~ ~~m: Wf-
~ 1If1lr.1 'lIT{ iffir ~ m: ~ wfl' 
~ M1r S! rt<r ~ ~ fit; ~ q'tc: 'fiT lJ11~ 
lJ<fi m: f'I,~ ~ ~ fuwr at ~ 
~ f~ ~ ~ ~1iT Cf'Ii ~ '1miT 
~ lJ'IiCfT ~ 1 

1'l.34 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 

q;r ~ ~,'iT'f <'f1T'll1T 

;fr ~~ m if~~m:~ 
~ <!!~If<fif+l~"l ~ Ii!; 'iT'f ~ 
~ ~I ~m tfmrli!; 
~ 'R;;ft~WAT em:mRif~ 
~ <::<rm ~ at \1~ ~ ~ 
~m ~ ~;;mIT~m:~ 
~~ '1ft 'iffif( ~~ ~ 'Ii'<iit 
~ m: q;r 'iT'f ~ m ~ f.t; ;;r<\' 

~ ~ ~ flliimU m: ~ 
~ Cf'Ii ~ ~ ~ ;;mIT ~ Cfi£ \>if 

~ ~ ffi;ii'IiTaT~it~ 
~ 1 q;r"IT~ ~~flf~ ~ ~ ~ 
~fuwr it WFlT ~\'r ~ 
~ it f.Rl;ft fm;cr ~ ? 
~~~~Ii!;~llWmfuwr 
ilISCf ~ ~ m: ~ <m"T '1ft ~ 
~fuwrit~~m: ~ 
~ cmft~ 1 ~mmlJif~if 
~ ~ ~ 1 q;r ~ 'iT'f 'lilT ~ 
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[~~ flpsr] 
~ ~q'tt~ ~~~~\iIT 
~ ~ A;m~~;;mrrt 
~ ~ f1ro;rr ~ I q;r ~ ~ 
~ ~$,~~~ 
$, ~ it; ~ \ill iR ~ ~ 
<m ~ ~q'tt m<m~\iIliR 
~~;rr;f;~~q'ttf.m;r 

~lt~~lII't~A;~ 

t I1Rr<ti ~ q'tt ~ ~ t fit; ~ 
tr.t; ~ f.m;r if \;pn' ~ 1l'T tT<'Rf ~ 
\'I1lT ~ I qif ~ ~ ~ ~ t Ai 
~ ~it ~i!!\' smt~~~ 
'li'tsm ~~m-it~~~ifm 
~ ~ ~m ~ ~ if ~ 1fi1t (t 
~ wmt I ~m~ tfI't~it 
~ ~ I ~;;iT 'U«If"ifidi 

t~~~~~~~ 
~ ~~t~~~ 
~ iR'ft ~ I ~ 1ro 
~tA;~ ~ ~it;;mar 
'Ii' r.m oft;ff ~ "1ft ~ ~ m 
Iii '" r.m ~ ~ q'tt ~ fit; 
~~~it~~t ~ 
d't ~ 'lfr qflffi lfifoifrt SRftd' ~ I 
11' ~~A;~~ ~~it 
m: l!l't fimRr t ~ ~ Ai1l'T ;;nlj' I 

~ 'Iif1rnif It m mTt it 
~ f.Arr t f.I; ~ ~ it ~ 
~t~,~~~ 
IIifiro;r It -.:m ~ fit;1n" I ~ 
~ qj~~ A;m",~ 
~ ~ll$j1ft~it~it 

'" Y"" rrr t ~ ~ ~ 
~ ~ f.I; qj "1ft Y"" it ~ 
Itt I ~rtNT~ 'fofim 
~ ~ ~ i!i<II''pr ~ ~ t 
1I{i' 'lfr ~~ ~, iIr ~ ~ 
it ~ qmIf ~ ~ 1ft' t Allesed 
haud in U. S. IDectlonB. qif ~-

1[1CI' it;;mar 11' ~ 'lU m III iR ~ 
~~~~~~~tfil; 
~~~1ftyrmit~~ 
'fd'T \'I1lT t I ~ it '1ft ~ 
~tl ~it;yrmit;m 
it 'lfr~~ ~lII't~it~~ 
~t: 

"Kennedy increased hiB lead in 
the popular vote. .. In Austin 
(Texas), a District Judge has dis-
missed an application by the Texas 
Attorney-General, Mr. Will Wilson, 
to impound ballots in 35 precincts 
of Wichita country for are-check 
on alleged irregularities in the 
preseidential voting in Texas." 

"constructive fraud in the 
counting of ballots". 

qif m \ill iR tT<'Rf ~ iR ~ 
III m~ ~t(t~ ~ 
t A;~it~*Q"IT I 
qif """ ~ m ~ f.I; ~ 
fiI;aift~~t I ~tt~ 
,~~~ ~ ~~q'tt~­

qt ~ ~~t~q'tt~~ 
IJT m ~ tt lfIlT t I ~ """ 
VIm mt A;~~ ~it 
lfIlT ~ t m ~ if1l'T l'i~TH I 
~"'" iIr~ ~~it 
,~m,~ ~,lII't~~ 

~ fiI; qt ~ Y"" it '~ q'tt 
~~ rrrt I 

~ ~~tf.lr~ ~ 
~ it;ifiroIj"~ ~ ~rn~ 

~ 1I'm t ~ ~ tr.t; ~ ~ 'lU 
~iRqNql~~~ 
yt ~ ~ ~ "!I"'m: t :-

"'IF. Placing of ballot bolte. 
for receipt of ballot paper.-
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3723 Resolution re: 

Every ballot box shall be placed 
for the receipt of ballot papers in 
the view of the presiding oflicer, 
the candidates and their agents." 

".IG. The elector on receivmc 
the ballot paper shall forthwith 
proceed to one of the polling com-
partments and there make a mark 
on the ballot paper opposite the 
name of the candidate or each of 
the candidates for whom he in-
tends to vote, in accordance with 
the instructions set out in the bal-
lot paper and fold it so as to con-
ceal his vote, and after showing to 
the presiding officer Ute disting-
uishing mark on the ballot paper 
insert the ballot paper so folded 
into the ballot box in the presence 
of the presiding officer." 

~~ ~~~, ~ r.mr ~ : 
efter showing to the presiding 
officer the distinguishing mark on 
the ballot paper insert the ballot 
paper so folded into the ballot 
box in the presence of the presid-
ing officer. 

~ m ¢ iI"Rr~~fit;~ 
~lIi't ~~ ~~) 
fit;.~flRr~m ~~if 
~ ~ ~ 'IiTIf'f ~ ~? 
~ lI>'t lI1IT it; ~ m qq;rr 
fu ~ ~orr~f,;m~ if~ 
~ m ~q.m "'" mr ~ 'IT 
~ ~ ~ ~ '1{ ifiTt iftT"Q!m 'IT 
~~if6T~~lIi't~ 
lIi't m.-OIRT ~ I ~ ~ ~ 
.,. ..... ~ I ~fl: <'IT rr~ ~ 'liT 
~~ I ~~~if sr~~'I"~lIi't 
m.-.rr-n~ I ~~~~ 
'liT ~ ~, !tit ~ fit; 11{ lIi'tt 

~ ~ ~ ~ qR l11lir'(If qR 
~ lIi1 ~ ~ m'!T ~(\' ~, 6T 
~ ~~~fiI;m~itqm;) 
.m fW ~ qR 'Ii"It~ it 'Itf ron 
t I 11' ~ f.m;r 'I>VIT ~ ~ fiI; 
lIlfiI;tr~.it;~;;ft~ ~ 
~ ~ qnr ~ 'Itf~1 

~ ~ qR ~ ... ~ ~qr;:r 
~ ~ f fI; ~ ~I~ if ~ 'IiU ~ 
;;f~1 ~ ~ OfIlfr~ ~ ~ 
~ qR ~ it; ~ ~ i!iT f«F~ 
'liT ie fl:rWrr, f;l1J ili 'IT<t" ~ 00 ;;rfll11T 
fit;~~iI'if~f I 11'~tlT 

~ fit; m't 1W'i~ if ""'" ~ ili f\W 
~ X 0 0 m~ fcI;rr.r IJ'ln ili fu1t 
~ ':(<;00 ~ ~;;fR\" ~I ~ 

~I!~r if f;r~ ~~~ ~, 
~ ili 0fIlf fuHi ... ili ~~ ~~ 'f>llro-r 
lIi't ~~~ ~iT I ~~ mT ili ~ 
wr ~ 'f>r 0fIlf 4"OR:-m '1{~, 
If!Ilf.t;" ~ '16T ;:r~T fit; m '3~r~<m: 

il:)1rr I f~ ~ ~~ if ~ft;r.. 
f;r<r.f <itri 'tit mr ~ t. . ~ ~ .:IT 
m ~ ~ ~ ~~flA if ,0 lIT ,t 
~ oft ~T ~,ft ~ I ~flA ""'r~ 
i!iT ,~ "'~ he ~ ,,"of; ~ ili fu1t 
~ ,~ oi~ flfliT'i ~ ili f~ 
~Rr lIT !l<:-~1 ~«f.t if i!;'f-

~ ~, f;m ili r.ro: ~'flf fu$ ~T lIT a-R 
~ ~T'I"f I iIl'f ;;rrfa- ~ fit; f.r~ f;r~ 
if ~~ ~I 'Ii{f ~ 
~ ~1J0 ito me ~ffi" ~, ~T 

~ ~f;;r$ ~Tm ~ lIT ~~ 
~Tm ~ m~ ;;r~ w.r 'ifTl: fuf.r flr.m!: 
;;rRf f, ~ 'I"~ 'Fr ~.gT ~~ t I 

~1J'f>r 'lfurmr ~ ~ffi" ~ fit; ~~ 'I1T 
vm ifillf Olf ~T orr~ t I ~ 4'f1 r 
\fAT rn, 't<; lIT $t;r ~ ~;;rr ;;rr<l1fi, 
r.r(f if ~ i!iT ~ ~ ~I 
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[o.ft f~ flrsr] 
~1 ~, ¥~ '!i&, t"IG tm: ~ 

iF ~ ~ 'fiT i!ih= 1~4n 'q'n: q'\f<'f11' 
"!~ it ~ If~;rr ~, ~ ftr!f. 
c:) liT ~R ~ ~Frr f;m if n ;nlI' 

~~ ~lnT ~ mm, n '!iT 
~~ &rr, ~"IG qq~ ~~ f~)­
fu'T sm, ~ ~ 'ire q~ ~ ~, 
liT fm ~ ihr if ~ifT ~Frr, m.: 
m ~ '1\") ~.'ft~ if, ~ fir-
;;r~ ~ ~nr, ~"ifT ~Frr I 4' 
~ f.w.rr 'fBr ~ W fiI; ~ ~ 
~ 'f>T1f ~, f;j"1J '1\") ~-f,f if ~ 
lfiWrTf ~Tm' <T"IG ~ if ~ q-
forl«r ~ f.!; ~ 'fiT ~~: ~r.\' if 
~ ~1 ~ m.: ~ 'fiT T'Cf "{<1fr ;iff 

~~I 

'1m!' "';;f ~ 'Fr ;;j"fAT ~, 
~~~fiI;~w~, W 
.3fiIm: qm mft ~~.m if ~ .liT 
~ :a'~ ~ tt ;ro:, <IT m m 
iI>'t ~~ ~ ;;rp:pft I ~ 
m 'fiT ~ <'f1lf.r if ~ tttft , 
~ ~R: ~.:r ~1 ;;nt ~ 
ft;m ;ro: ~1, ~ ~ ~ ~ f.!; m 
fIllWrr 'i@ ~ I ~ ~ iF 
m m.: '<11 ~'Ii fr;r ffi ~ ~ 
~ ~frHITU ~ if ~ ~ , if ;oro tttcif 
if;;cr if\""{~~fiI;~~ iI>'t~iflfT 
t m.: if fiI;IJ ~ ~ ~ I ~IJ 
~ it ~ f~;fit( ~ 
~T mr? ~ f<;T~ \'11111 iii ~ <i't 
~ fuw:r m~, ~ 1llt qrq..rr ~ 
~ri!iT:a'~~~flt;~ 
iIi1-.rTi!:1T if "'~ I!;TT ~!IIT ~ il6t 
111 ~ f~ t, ~ '1ft ~~ 
~ iIi;mar ~1 It, 

SI/stem of Voting 

fiS' ;if;:ro;r ~<roif if Ifi~ ~1 
~ if ~~) iff, <1') ~ 'fo1f'Wi 
it flro fiI; ~ ~T i!iT ~~ ~ 
3'n: 'fl:rT or', ~ ~ qT ,1lfiR 
;;it ~ t<m ~a- vi ~h: ~ ij; m ~ 
~ i!t 'l\"if G"'ffi ~(f vi I ;;r;f ~ 

~T ~ i!t ifT'f~ ~, <1') ~Tit m i!t 
~w fiI; <!"f i!iT ~T w;;r t I .r:rrT it 
~ f'!i ~ 'll'"{<f ij; ~T i!t if'q ;ro: I 

irt: ~ i!iT mm ~~ t flf;;fm T ~ 
~ 1Wr.TiI'<f ~ ~ I 

~IJ r~ ~<r"{ f;f1~ ~'"""t t, ~.f.t 
~ 'Fr m;rr ~ ~, ~,;;m ~, <IT 
m:m~~m"{~', m 
~ ~.:r if f;;1·~ ~ <l;;rG ~ 
~T ~~Tif ~m m.: 'l1Wr '1\"1 ~'iT 
~(, :a'IJ iI>'t m ~ if srsim 'fiT ~I't t 
ij;q;;r sr-rr ~ '1Tifit ~ f'l\" mf'f'f 
f~ ttrrr 'q1~ I if ~ it 
~ '1m 'I\"~1, if ::iI'Rt"1 00 it, if ~ 
~ 00 it ~ if m~ 'm','), iI--
fil;lJH l1i[ if~ ~, l1i[ ~l1fT ~ t f.!; 
;;r;f UI1-~r ~ ~, <ff ~ ;;fm 'l'm'f 

'1ft ~ ~ I l1i[ If"~ 'Fr ~T'r t , 
sr;;cr ~ '!lif 'l'l ~IJ i!ttr ij; OICfTir 
if ~<ffir;r ~;qT~ it ~ f.t; ~ ~I(­
~ if 1ITfit;;r r~ ;;cr,T 'I\"~ I 

q' ~ if<fT'iT ~dT ~ f.!; ~[if if ~ 
.rntt~~ if ~ , f, 0, q E. ~IJ 'IT;;r 
f'lro; tro:, f~ it i!t ~,f,E.~, ~'!f ~ 
if\""{ f~ ~ I ~« ;rnr 'Fr '1ft ilfT'f ~'iT 
~ f.f; ~ ~'ffli'f efT< ~I(­
~if'fi;f;~m~1 qmf~l 

~ ~,( t~ffiif ii:m t, <IT e1~ ~ 
~ mm, n 'l1m1 ij; <'fIt!' <lijt 'f~"f 

~ffl ~ I f'l\"«t 'l'l '!iT 'Frif if~1 TQ.aT, 
~~'Ii<ft~<'f11'.mt~,;;;'fiIiT f~CfI;rr 
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~RitWT~~1 ~;;rif"i~ 

~ ~ ~ T ~ cTi€t ~ f'f> ~l1r 
~flfl:ff 'fi"T ~ wrof 'fnT ~ ~ ~ 
..n.: '3"l lffif 'm1f 'Irc.r 'f>'t ~I~ 
'f>T l11l<i ..n.: ~f1;r:m- ~r ~mT g- I 

~'f>if h,~ iT 'nf~·tiffiif it 'f>Iq;T OfTi': 
row: Q, ~ I 4' l1Tif dT ~ fll; 111 Ai If 
fuwr >;flfl:' ,{€!'lT ~ T ~rn, qM!~, 
~T. ~r ~R O!~ q~ ~T 
it ,{"fT >rflZ ..n.: llil ~~ <i',~ lfa~ 
iff.r~I ~~m~'{t~ 
~ >r~ g f'I; lJiq of; <'i'rif <it 'flIT ~~~, 

f~ ~~ -"'f> '1TfT ~q-~ t q~ q-'{ ~h 
<tft T-r'f>T lJl1;{ if ~<'fT ~ ~oft lfm 
iT 'f~fT >;frT ~ I ~.~ W'fT'fT ~ ~ 
~f~ '1ft ~ "fT 'f¥ o-1lRT t ~ 
1:1<[ iT Q,'f> <r~a ilST f~ <it CfT"f 

~I 
iI'~ <f'f> ;ffi( 'li'f ~ ~ ~ ~T 

't' lJTlf.t ~ $r ~'h: ;;IT ~ifT q1c 
~'lT ~ stlJT fll; 'I"(fi ~ ~Iif if \lr 
fll; liPJ 'f>'t ~ qTe ~ <w ~ I ~ lfm 
oT'f> ~ fll; ~ ~T lfln ~ ~ ~ 
~r ~ it ~it ~)or;;r ~i:'f')itc- ~ ~ I 

;;IT q~ ~ ~ "l'f<T"fT"~ f'I; ~r ;;IT 
~~~~'<fif\lrfll;~qR:~ 
<w ~ ..n.: 'flIT ~'t' ~ 'f>'t ~ <w ~ 
llT if(fi ~ <w ~ I ~f1:r ~r ;;IT i'mc 
~ ~ ~ ~'m: ~T i"'fT ~ ~ fll; 
~ >;f'RT ~~ ~ ~ ~ ;;IT ~Iifm 
$rfll;f~'f>'tmqTe~~..n.:~ 
R!IT ~ !IT ~ ~ ~ I ~lif 'fffit ~ 
<f'f> m: ;fi;fC 'f>f ~~ ~, ~ ~9<l1 
~T .... flZ'lT I ~ lI1i: 'f ~R fll; ~ 
~ yrr<f it "i''f o;rrr yrr<f ~iT aT 
~ ft;ro; ~T ~ 'fif ;;rro;lfT qh: 
~~1 iF ft;ro; 'f.tif 'I1,r ~ tl:T<IT I 

~Ift 't' ~ 11;'f>" m lIn> tl:TITT I ~ 
~:11f liflft 't' ft;ro; !ifl1Tif ~ ~' ~m I 

Vi ~ n~: ~r ~ 
~ .rn:iT I 

'IT f":1!.m {l(,,: ~ fiRTr 11;'f>" l!T!R'hl 
~ 'f;[ lJ'mf~r~, ~ rn~ 't' 
rn ~ ~~'f 'f;[ lJ'mf ~ I ~ 
'6<fT"!" liPJr .. Tfu m'l' 'l'f iT 'f(fi ~, 
~n: if ~r fiRTT ~Tfu flf~1'f 'f;[ 'fnT ~ I 

~11 ~T 'l'f ~ 'fnT ~ I 

4' ~<:IT ~ fll; ~, 'f;['1 rn qr;r 

~~~r~'fif<:IT~1 ~~ 
~r. ~ ~ tll, ~ 'lw.lft ~f, <im ;;:r 
ifi"A"I' 'fif<:IT ~ i '1~ 'f>T CfT"f 4" 
'fi" .. /~ ~ I .. ~T ~ ~. IM'iIR it 
yrr<f wm 4f I X t:;, X ~ -=i. q1c ~t q't"!" 
~ m.: :a-?,# it ~,t:;~t:; q1c q{~~, 
~ Qll: I ~ l11T'F'T f~ 'l"T ~~ 
~gml ~.r~-q:yrr<f 
gm I <IW Z,f,~;-qt <fc q:t·, ~ 
~ n.\9¥~ q1c fur'fC g~ ..n.: ~~ 
~ort:;,~<W1 ~it~ 

it yrr<f gm I ~ q;: ~,t:;\9,\9"'X 
CITe ofu;r ~ ..n.: ~ i} ~\9,t:;H. q1c 
~ ~ ..n.: ~ cr1if 'i>'f ~ 

~,~ <w I 

;q-if 4' riMlofi ~~ 't' orrt 
it~~~~~1 ~if 
yrr<f I~ I <IW q;: '" ¥,Y~ ° q1c ofu;r 
Qll: qh: \9,0H. q1c ~ Q~ I ~~ 

~~m~' ~~ <WI ~it 
yrr<f gm- I ~ q;: ¥~,Y¥X q1c 'fT;;r 
~ llffi ¥,ot:;~ ~ ~ ~~ ~ 
~1it 'f>T m~ t, ¥ <w I oro-fulIT 
it ~~, ~ t ~ q1c<it'1~qh:~, ~ ~ ~ 'f'{OfR 

~ qh: Ct m~., <WI ~ if 
~ !if'f {; 'ilI'm fm:rr ~ llffi ~ihr iT 
~ if ~T 't' '{ffit ~ qR ;;ftfiI; 
~ ~ if ~ ;tT '{Fi'iWlT m- oft 
'!iTi:'fT'fiF if n,x.;;t q1c q:)<'[ ~ 

~,XY\9 q1c ~ ~ f;,m;r ~>r 
~,t:; ~ I ~ a~ ~.~ ... ~ 'I1f 
yn<f ~ ~, orr~·~!ffi~ g{ ~, 'fOl'tt 
~~itq1cf~~ ~m.:~ 
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[Ili't~fip;r] 

(f;r ;;ri( lfir*t;ffi rn ~ 1:~ ~ ;;rrtI' 
t:. ~ 'Ii1 ~~ ~ ~ ~, ~ 
~ ~ I ;;r;ro;r ~<Wo\' it \1I'i( ~ ~ 
~ JI'ir'6r ~ffi ~ ~ ~ ~ ~R~ 
~RIT ~, ffi ~ i!WT, ~ 'l<: !!fI"l' ~ 
~m~1 ~Cf'RraTlfi~~ 
~ it <fu: m-~ ~it I 

~ ~ 'q~ ~ fit; ~ <mIT 
fu~ iI'l'r ,,!iT ~f ~ ~ I ~ lfii!f ~ 
~ fit; f~ ~ ~ fulfir:rn 'lIT t' ~ 
~ «<': ~.m- 'lIT ~ f;r~ !!fI"l' liiI"U 
~Q;. ~iffi"if lfiflro;f 'f.-u ~ I ~ 
~ffi ~ ff~ ~ ~ ;;r~ ~ tft, 
lftirar.rr <rr.rr ~q "IT I fuit;flfef 
lfi~ ~ ~mr ~ ? Wf'ilI'i1: ~ it; 
f~1fr.nrrllfi)f~'fr I ~ 
~;q'R<;~~offiOI'~~~1 
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18.01 Ius. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Mondal/. the 
5th December, 1960/Agrahal/ana 14, 
1882 (Saka). 
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[Priday, December 2, l¢olAg1'aluzyana 11, 1882 (Saka)] 

: CoLUM:-IS 
ORAL 'ANSWERS TO QUES- !'< """ 

TIONS 3415-3507 
S.Q. Subject . 

No. 
636 Implementation of Election 

Commission recommenda-
tions . 3475-80 

637 Industrial Credit and In-
vestment Corporati on of 
India. . 3480-81 

638 Grants to Ministries • 3488-90 
639 Civilians in border areas 3490- 93 
640 Himalayan Mountaineering 

Institute . 3493--96 
541 Durgapur Steel Plant . 3496-98 
642 U. K. advance for foreign 

exchange 3498-3500 
643 Production of diesel oil 

from coal 3500-01 
644 Delhi Engineering Col-

lege 3501--<l4 
645 Third Finance Commis-

sion 3504-07 
TO WRITTEN ANSWERS 

QUESTIONS . 3501-82 
S.Q. 
No. 
635 Export of frogs 
646 
647 

Gas Turbine Project 
Selective Tests for ad-
mission to Universities . 
Purchase of Iron ore for 
Bhilai Steel Plant . 

3507 
3508 

350 9 
649 Production of Gas 3509-10 
650 Export of Steel ingots to 

Germany . . • 3510 
651 Farmer's Car 3510-1I 
652 Central Institutes of 

Management 35II 
653 Textile TechnoloRY course 

at Berhampore Institute 3511-12 
654 Geodetic and Research 

Branch 351~ 

655 Accident in M.E.S.,Delhi 3512-13 
656 Coal supply to Steel 

plants 3513-14 
657 Pre-Budget Debate 3514 
658 Neyveli Lignite '514-15 
659 Audit of L.I.C. Accounts 3SI5 
660 Conference of J amaite-

Islamia Hind 3515-16 
661 Run on Indian Bank, 

Madras 
662 lIome Guards 
663 Arrears ofIncome TIIJI: 

3516 
3516-17 

3511 

WRITTEN ANSWERS TO 
QUESTIONS--cootd. 

S.Q. Subject· 
No. 
664 
665 

National Discipline Scheme 3517-18 
Reserve Bank Control 
over Scheduled Banks. 3518-19 

666 Asbestos deposits in 
Andhra 3519 

667 Retrenched employees of 
Rehabilitaion Finance Cor-
poration 3519-20 

668 Seizure of gold 3520-21 
669 "Kanpur-I" Aircraft 3521-22 
670 Kalidas Samaroha . 3522 
671 Closure of Probhat Bank 3S22-~3 

672 International Students 
lIouse, Delhi 

673 Coal .hortage in Uttar 
Pradesh 

678 

Student indiscipline 
Army Act 
Oil survey in U.P. 
Violation of Indian Air 
space 
D.L.F. loan for India 

679 Clearance of baggage at 
Dum Dum airport 

U.S.Q. 
No. 

II69 

II 70 

II71 
II 72 

1173 

II74 
II 75 

Housing Scheme for 
Scheduled Castes 
in Punjab 
Profit by Tobacco com-
panies 
Company Law cases 
Cultural Grants to 
Punjab Organisations 
Pardons granted by the 
President or the Central 
Government . 
Visas issued to foreigners 
Welfare of Scheduled 
Castes and Scheduled 
Tribes. 

1176 Pn- Capita Consumption 

3523 

3524-25 
3535 

352 5-26 
3526 

3527-aIl 
3528 

3528-39 

352\0 
3530 

3530 

of petrol 3510-3 I 
1177 Foreign teachers 

India 
Scheduled Castes 
Scheduled Tribes. 

in 

and 

1179 Life .ketches of soldiers 
3532-33 

of Independence struggle 3S3? 
II 80 Delhi Rent Control Act 3534 
1181 Scientific Research in 

Punjab University. 3514 
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WRIT1'EN ANSWERS TO 

QUESTIONS---contd. 

U.S.Q. Sub;ect CoLUMNS 
No. 

II82 Scrap 3535 
1I83 Iron and Steel for Punjab 3535 
II 84 Manufaeture of motor-

cycles in Ordnance fac-
tories 3H6 

1I85 Merit-cum-Means Scho-
larships in Orissa 3536 

1I86 Utkal University Pro-
fessors . 3536-37 

1I87 Grant of Mining leases . 3531-38 
1I88 Development of iron 

ore mines 3538 
1I89 Suppression of Immoral 

Traffic in Women and 
Girls Act, 1956 3538 

II90 Standards of education 3539 
II91 Expansion of RC.C. 3539-40 
1I9z Development of linguis-

tics 3540 
II93 Medium term loans for 

Cooperative Industries . 3540-41 
1194 American Loan Com-

modities . 3541-4Z 
II95 National Tribunal for 

Cantonment employees . 354z-43 
1196 Defence Ministry staff 3543-44 
II97 Pakist.anis in India . 3543-44 
II98 Specific Relief Act 3545 
II99 Birla Industrial and Tech-

nological Museum in 
Calcutta 3545 

!Zoo Child murder in Defence 
Colony 3546 

!Z01 Artificial Satellite of 
U.S.A. . 3546 

1202 Guns 3546 
1203 Purchase 

equipment 
lavia 

of Electrical 
from Yugos-

. 3546-47 
1204 Power projects 3547 
1205 Armed Forces Officers 

sent abroad 354.8 
!Zoo Banking unit in Kerala . 3548 
!Z07 Currency expansion 3549 
!Z08 Coal supply to Steel 

Plants . 3549-50 
lZ09 Bonus by L.I.C. 355J 
UI0 Foreigners' Properry in 

Punjab .. 3551 
lUI Visit by Ministers to 

Kashmir . 3551-52 
I2.IZ Office of the Accountant-

General, Gwalior . 3552-53 

WRITI'EN ANSWERS TO 
QUESTIONS---contd. 

U .s.Q. Sub;ect CoLUMNS 
No. 

1213 

1214 
I2.15 
I2.16 

IZ17 
IZ18 
IZ I 9 

1220 

Age limit for Higher Se-
condary Examination 
Sports inlCantonments . 
Shoe Making Machine 
Reservation for Sche-
duled Castes/Tribes in 
the Armed Forces 
Law Commission Report 
Refugee Adivasis 
Adivasia in Madhya Pra-
desh. . . . 
Christian Missionaries in 

3553 
3553-54 
3554-5' 

3555-56 
3556-57 

3551 

3551-58 

Madhya Pradesh . 3558-60 
1221 Adivasi:areas in Madhya 

Pradesh .. 3559-00 
IZ22 Adivasi Colonies in 

1223 

1224 
1225 
1226 

1227 

Madhya Pradesh 
Madhya Pradesh' Officers 
in Central Government 
Playgrounds in schools . 
Monuments in U.P. 
Bonus for L.I. Policy 
holders for 1958-59. 
Delhi Central Jail, Tihar 

1228 Grant for encouraging 
dances . 

IZ29 Delhi school of social 
work 

1230 Backward classes 
1231 Indian Teachers abroad 
1232 Central Government em-

3560-61 

3561 
3561-62 
356z- 63 

3563-64 
3564 

3564-65 

3565 
3566 
3566 

ployees strike 3566-67 
1233 • Wonder World of 

Science' 3567 
1234 Preservation of rare 

manuscripts 3568-69 
1235 Historical relics at Bur-

2Bhom, Jammu and 
Kashmir State 3569 

1236 Smuggling of liquid gold 3569-11 
1237 Madhya Pradesh State 

Liaison Officer at Delhi 3571-'72 
1238 Issue of bonus card. to 

12 39 
1240 

I:Z41 
1242 
1243 

Policy holders 3512 
Wiremen in I.A.F. 
Aid to Theatre Organisa-
tiODS 

Land Revenue in Manipur 
Police housing 
D.H. Lawrence's Book 
"Lady Chatte.ley's Lover" 
Counterfeit currency Notes 
Tobacco cultivation 

3572-'73 

3513 
3573 

3513-74 

3574 
3514-'75 

3575 
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WRITTEN ANSWERS TO 
QUESTIONS--<:ontd. 

U.S.Q. Subject COLl1MK8 
No. 

1246 Free education in Delhi 
Government schools 3576 

1247 Translation of standard 
works into Hindi 357f>.J77 

1::I4B Articlea in Muaeuma 3577-,]8 
1::149 Assessment Orden in 

Hindi 3579-80 
1::150 National Inltirute .f 

basic education 3580-81 
1251 Sporta in Tripura 3581- 82 
1::152 Revaluation of the Rouble 358::1 

MOTIONS FOR ADJOURN-
MENT 3582-93 
The Speaker withheld his 

consent to the movins of 
the followins adjournment 
motions Biven notice of by 
the members shown 
againstlthem : 

(i) Alleged failure of 
the Government to 
comply with the 
provilions of the 
Constirution in res-
pect of the Acquired 
Territories (Merser) 
Bill,l960 and mattors 
connected therewith. 

(ii) Statements made by 
the Prime Minister 
and Chief Minister 
of Weat Bengal re-
garding the transfer 
Of lIerubari to 
Pakistan • 

Shri 
Tridib 
Kumar 
Chaudhuri 

Shri Atal 
Bibari 
Vajpayee 

PAPERS LAID ON THE 
TABLE 3594-95 

(I) A copy of Notification No. 
G.S.R. 1353 dated the 19th 
November, 1960, makins 
certain amendments to the 
Minerals Conservation and 
Development Rules, 1958, 
under sub-section (I) of 
Section 28 of the Mines and 
Minerals (ResuJation and 
Development) Act, 1957. . 

(::I) A copy of the territorial 
Councils (Consultation with 
Union Public Service 
Commission) Rules. 1960 
published in Notification 
No. G.S.R. 1252 dated the 
19th October. 1960. 
und~r .ub ..... ection (3) of 
.. etlon 54 of the Territorial 
Councils Act. 1956 . 

PAPERS LAID ON THE 
TABLE--contd. 

(3) A copy of each of the 
following Notifications under 
sub-section (::I) of Section 
3 of the All India Services 
Act, 1951 : 

(4) G.S.R. 945 dated the 
20th August, 1960 makins 
certain amendments to 
the All India Service. 
(Death ""III Retirement 
Benefits) Rules, 1958. . 

(b) G.S.R. 946 dated the 
20th August, 1960 . 

(c) G.S.R. 980 dated the 
27th August, 1960 mat-
ins certain amendments 
to Schedule III to the 
Indian Police Service 
(pay) Rules, 1954 . 

(d) G.S.R. 981 dated th, 
27th Ausust, 1960 mat-
ins certain amendments 
to Schedule III to the 
Indian Police Service 
(pay) Rules. 1954 . 

REPORT OF BUSINESS AD-
VISORY COMMITTEE 
ADOPTED. 

Fifty-eighth Report was adopted. 

BILL UNDER CONSIDERA-

COLUMNS 

TION 3597-3675 
Further discussion on the 

motion to consider the 
Preventive Detention (Con-
tinuance) Bill and the 
amendments for circu1tion 
of the Bill for eliciting aopin-
ion thereon and for reference 
of the Bill to a Select C0m-
mittee, moved on the lit 
December. 1960 continued. 
The discussion was not 
concluded. 

REPORT OF COMMITTEE 
ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 
ADOPTED. 

Seventy-third Report was 
adopted. 367S 
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CoLUMNS 

PRIVATE MEMBERS' RE-
SOLUTION UNDER DIS-
CUSSION 3675-3730 
(I) Further discussion on the 

Resolution re : NationaIisa-
tion of General Insurance 
continued. Shri T. B. 
Vinal Rao replied to the 
Debate. Voting on the 
Resolution was postponed 
till Friday, the 16th De-
cember, 1960 .. 

(2) Shri Bibhuti Mishra moved 
the Resolution reo New 
Marl::ing System of Voting. 
The discussion was not 
concluded. 

GMGlPND-LSU-I449(Ai)LS-9-I~-6o-90'. 

AGENDA FOR MONDAY, 
DECEMBER 5, 1960/ 
AGRAHAYANA 1.1, 1882 
(Saka) 

Further discussion on the 
moUon to consider and 
passing of the Preventive 
Detention (Continuance) 
Bill, discussion and voting 
on the Demands for Supple-
mentary Grants (Railways), 
1960-61 and discussion on 
the Report of Railway 
Convection Committe •• 

COLUMNS 
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